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PARLIAMENTARY DEBATES 
(Part I—Question* and Answers) 

OmCIAL BEPOBT

1896
PARLIAMENT OP INDIA 

Friday, 6th April, 1951

The House met at a Quarter to Eleven 
of the Clock

[M r . D epu ty -S pea ker  in the Chair]
ORAL ANSWERS TO QUESTIONS

T rade C o m m is s io n e r s * O p f ic e s

*2869. Shri Sldhva: (a) WUl the
Minister of Commerce and Industry be
pleased to state whether it is a fact 
that offices of the Trade Commis­
sioners in Switzerland, Belgium, 

Netherlands and Itlay are located in 
the headquarters of the respective 
Embassy?

(b) Is it a fact that in these 
countries the commercial centres are 
in places other than the headquarters?

(c) Is it a fact that a reference has 
been made by Indian merchants and 
others that they are at a great dis­
advantage in not having the Trade 
Commissioners at business centres?

(d) Do Government intend to shift 
their offices to trade centres in theso 
countries?

The Deputy Minister of Commeree 
and Industry (Shri Karmarkar): (a)
The offices of the Indian Trade Re­
presentatives in Switzerland and Italy 
are located at the headquarters of 
the Embassy in those countries. The 
office in Belgium was also located at 
the headquarters of the Embassy at 
Brussels, but it has been decided to 
close it in pursuance of Government’s 
economy drive. There is no Indian 
Trade Representative in the Nether­
lands.

(b) There are a number of com­
mercial centres In the <M3untries 
including the places where the head­
quarters of our diidomatic missions are 
situated.
18 P S.

8806

(c) Government are not aware of 
any references of the nature referred 
to by the hon. Member.

(d) No, Sir.
Shri Sidhva: Am I clear in under­

standing that there are no Trade 
Commissioners on our behalf itt 
Switzerland and Netherlands?

Shri Karmarkar: I think the hon.
Member is clear on that point.

Shri Sidhva: M ay T  know whether
we have a commercial attache on 
behalf of the Commerce Ministry in 
Switzerland? My point is this. The 
commercial Centre in Switzerland is 
Zurich. May I know whether the 
Government intend to post Lhat gentle­
man who is now in Berne, to be 
located in Zurich so tliat the commer^ 
cial people may come in contact with 
him?

Shri Karmarkar: There are two 
parts in my hon. friend's supple­
mentary. One is whether there is a 
commercial attache. In most Ejn-
bassies, there is a commercial attache. 
With regard to the centre of his 
activity, it is always considered 
convenient wherever a commercial 
attache is attached to an Embassy, 
for him to function from the place 
where he is situated, that is. at the 
headquarters of the Embassy. I am 
sure, my hon. friend knows that the 
distance between Beme and Zurich is 
only three hours* journey. In this 
particular case, it is not incon­
venient.

Shri Sidhva: Is it not a fact that
in the other Embassies, the commercial 
attaches are in the commercial centres? 
May I know why we are not keeping 
our commercial attache in the centre 
where the other Embassies have?

Shri Karmarkar: Where a com­
mercial attache is attached to an 
EiQbassy. the usual practicc is to have 
him situated in the headquarters 
Itself and not in a separate place, 
normally, though in Canada the place
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Of the commercial representative was 
different from the headquarters. 
Normally, the commercial attache 
functions from the place where the 
Embassy has headquarters.

Shri Sidhya: May I know whether
It i3 a fact that the commercial attache 
of the U.K. is in Zurich?

Shri Kannarkar: 1 would like to
have notice of the question.

Im po r t  L ic en sin g  P eriod

*2870. Dr. Ram Subhag Singh: Will 
the Minister of Commerce and 
Industry be pleased to state whether 
It is a fact that the Government of 
India have decided to extend the 
Import licensing period from six 
months to a year?

The Deputy Minister of Commerce 
and Industry (Shri Kannarkar): The
q^uestion of introducing annual 
licensing has been under the consi­
deration of Government for some time 
now and while in general the scheme 
was considered to be desirable, owing 
to various reffifons including the 
difficulties of preparing a long-term 
budget of foreign exchange, the scheme 
of long-term licensing could only be 
made effective for a limited number of 
Items during July-December, 1950 vide 
the Ministry of Commerce Public 
Notice No, 14-ITC(PN)/50, dated the 
15th June, 1950. During the current 
licensing period a special arrangement 
has been made whereby subject to a 
few stated exceptions import licences to 
cover the entire requirements of 1951 
will be issued during January-June this 
year. Government are therefore 
trying progressively to replace six 
monthly licensing by annual licensing 
for as large a range of items as 
'possible.

Dr. Ran^ Subhag Sngh: May I
know what is the effect of this ex­
tension on our general trade?

Shri K annatkar: This change In 
the period of licensing will not hav^ 
any eHeot on our trade as such. But, 
the scheme has been devised with a 
view to give convenience to the 
importers so that they can be sum 
of two six-monthly imports. Thim  
will be no uncertainty. EspeciHUy, 
industry will be sure of Its raw 
materials for both the periods.

Shri T. T. Krisbnamachari: May I
ask if the Commerce ^:<nistry has 
doubled the licences issued over the 
period July-December, 1950, for the 
current year irrespective of the quot^^ 
lhat the importers might have earned

and which will be available for the 
period July-December, 1951?

Shri Kannarkar: The policy for
January-June, 1951, was fixed a little 
earlier than our decision to have the 
licences issued for both the periods. 
The policy for January-^une, 1951 
was fixed after considering all neces­
sary things. So, it could not be the 
same as that for the period July- 
December, 1950. After this policy was 
fixed, in fact, after licensing had com­
menced, we decided that the same 
licence should hold good for the next 
period also. In a large number of 
cases, what will be done is, the licence 
will be issued for the first half, 
January-June, 1951 and the same 
licence will be validated for a further 
period.

Shri T. T. Krlshnamachari: Will
the Ministry consider applications 
from importers who have been ad­
versely affected by reason of this 
ad hoc arrangement?

Sjbri Kannarkar: I am not sure
about what my hon. friend calls an 
ad hoc arrangement. Surely the case 
of the people who n:ive sulTered any 
difllculty on account of the change 
in the policy will be considered.

Pr. Raw Subhag Singh: Is it a fact
that the imports for the first six 
months of 1951 will be of the same 
order as the imports for the last six 
months of 1950, and will include the 
same commodity and approximately 
the same ceiling?

Shri Kannarkar: I should say off- 
harid that the policy for January-June,
1951 has been substantially the same 
as that for July-December, 1950. II 
my hon. friend compares the policy 
statements for both the periods, hie 
will find, precisely in what matters the 
policy statements differ.

m .  questtoo:
2871.

another questton on the isame subject. 
No. 287«. That may also fee taken up 
together.

A|rr DesntTrSpeakcc: Both majr b« 
answered tpgethar.

OBmis
*287L Bl. 9 , BlMnav»: WiU

17 be pleased to state;
(a) the .annual ^ u ir a n e i^  of tte  

IndtAn Union ^  ot capmt;
and
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Pakistan and other foreign countries 
fleparately during the years 1949 and 
1950?

The Minister of Comracrce and 
ttd ttstry  (Shrl Mahtab): (a) About 4 
million tons,

(b) A statement is laid on the 
Table of the House.

STATEMENT

The value aud Hie value and quan- 
quantity of tity of oement 

Tear cement imported imported from 
from Pakistan ‘other oountriea

Value Quantity Value Q uan tity  

(Rupees) (Tone) (Rupees) (Tons)

1949 62,47,087 64.823 2,89,48,037 3,16,937

1950 35,894 315 19,27,744 17,275

D econtrol o p  C em en t

*2875. Shrl B. R. Bhagat: Will the 
Minister of Commerce and Inanatry
be pleased to state:

(a) whether the Government of 
India have decided to decontrol 
cement;

(b) if so, the reasons for it; and
(c) how decontrol will affect produc- 

^on  and prices of cement?

Hie MinlBter of Comi]
Industry (Shri Mahtal»>: (a) No, S ir .

(b) and (c). Do not arise.

Btri EaJ Baluidiir: May I know
whether the production of oemant so 
<ar as Rajasthan factories are con- 
cerasdt hai gone down on account 
disputes between capital and labour?

S M  MUtlab: I have no definite 
information. On the whole. pvMuction 
of cement haa gone up. Wnti tmgax4 
to Rajasthan, 1 shatl m»ke enqulrlM.
At present, I have no information*

Shxi Chaltoydliyrty; May I kndw 
whan India u  goftne to attain self- 
aufflcieocy in the matter of cement?

Sbrt Malitab: This has been dia-
cussed many times. A& soon as the 
new plants go Into production next 
yeito, it is hoped timt we will attain 
seU-tfufOcienoy  ̂ But  ̂ in the meant&M, 
I must inform the Bouse tiiat tte

• demand tose cement alio is lner#aaliif 
by leaps and bouada.

a b t V .  K. Bfetfiisfe May l-IOMW hw r 
the allotment of cement to tbe

various States ia made? What is tha
system of distribution?

Shri Mahtab: 1 am sorry the
detailed list is not with me. But, 
Cement quotas are fixed thus. India 
has been divided into several zones 
and zonal allotments are made. Each 
State is given a quota according to its 
requirements.

✓ Shri Kamath: Is there axiy institute 
for testing the standard and quality 
of cement, and have any complaints 
o e ^  received about the inferior 
quality of cement manufactured in 
certain factories?

Shri Mahtab: Ni) such complaint 
has been received. There are many 
institutes to test the specification of 
cement.

Shri T. T. Krishnamachiiri: May 1
ask the hon. Minister if he could 
recollect having made a statement in 
Madras that Government propose to 
decontrol cement and if so has the 
matter been examined and an adverse 
decision taken contrary to the state­
ment made by my hon friend?

Shri Mahtab; This point has been 
referred to more than once in this 
House and I have also made it clear 
more than once that I made no such 
statement in Madras or anywhere 
else. In the course o; discussion I said 
that cement could be de-c ontrol led if 
it would npt affect the South Indian 
industries. Subsequent to that, because 
of the international situation, the 
supply of cement from other countries 
has been stopped to the Middle-east 
countries. Ceylon and some of the 
Southeastern countries and therefore 
the demand for the export of Indian 
cement is considerable. And if you 
want to regulate the export and if you 
wont to rcfgulate the internal supply qf 
cement, control for the time being 
must go on.

Pandit Krishna Chandra SMnftn:
Does the Government of India make 
any speoiiicatlons with regard to the 
release of cement by the States as to 
whttt quantity of it rtWHild be used 
fof CtiWitruetioiV piir;)0«es and what 
for other purposes?

gtOi Bikitab: The system a t present 
is t&at the allocations are made to tbe 
States And the Slate aovemments 
distribute their quotas according to 
whtft they consider Is proper.

8&ri fltftj fiU iidnt: May I knpw« 
Sh*, whether there has been any s ig ^  
of a go^flow oi* s«y-itt strtKe atU tud; 
on the part of labour m  Rajitfthim 
as a* result of that tlie pi'oduction of 
cement has gone down?

8bri Itbhteb: I ahaU ^
quiries.
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Mr. Depnty-Speaker: The hon.
Minister had already answered the 
question.

Shrl Poonacha: Sir, is it not a fact
that the present shortage in cement is 
also due to large quantities of it being 
requisitioned by Government for its 
own use and these quantities being 
allowed to deteriorate completely with­
out being made use of?

Shrl Mahtab: If the hon. Member
refers to any Government Department,
I have to say I have no information 
of such cases, at the present moment.

Shrl Chattopadhyay; The hon. Minis­
ter said that control on cement is 
necessary for regulating our cement 
exports. May I know why it is also 
necessary to control our internal con­
sumption of cement?

Shri Mahtab: Necessarily. If we
want to regulate exports, we have to 
regulate the internal consumption of 
that commodity. The two things go 
together.

Shri J. N. Hazarlka: Are Govern­
ment sure that our supply of cement 
is quite adequate to meet all our 
requirements?

Shrl Mahtab: As a matter of fact, 
our demand is considerably higher 
than the actual supply. So I am not 
sure whether our supplies are adequate 
to meet all our requirements. But so 
far as essential requirements are con­
cerned, I think adequate supplies are 
being made.

Shri Ramaswamy Naldn: Due to
the new export of cement to Pakistan, 
what will be the percentage by which 
our internal consumption of cement 
will be reduced?

Shri Mahtab: I do not know the
exact percentage of the reduction In 
our internal consumption; but a certain
to ^P^dste ^  exported

C a lc u t t a  P r i n t i n o  Pbxss

*2872. Shri Sldhva: Will the Minis* 
ter of Works, Prodactloii and Supply
be pleased to state:

(a) whether any foreign firm was 
employed to investigate into the work­
ing of the Calcutta Printing Press and 
the stock of stationery;

(b) if so, the name of the said firm 
and the emoluments or fees paid to 

them;
(c) what their recommendations ax9;
(d) whether any consignment of

paper was not cleared from the Fjrt 
Trust, Calcutta, for a very long 
period; and I

(e) if so, who was responsible for 
it and whether any loss was sustained 
by Government thereby?

The Deputy Minister of Works,. 
Production and Supply (Shri Bura- 
gohain): (a) and (b). The Eastern
Bedaux Company, Bombay which is 
an Indian Company, associated with 
the Bedaux Organisation of the U.S.A.

V was employed to investigate into the 
working of the Government of India 
Stationery Office, Calcutta. An all 
inclusive fee of Rs. 7,500 is payable 
to the firm for investigation and 
report.

(c) It is not possible at this stage 
to give the recommendations made by 
the firm, whose report is under 
examination.

(d) Yes.
(e) A detailed departmental enquiry

has been made in the m atter and 
certain officers prima facie responsi­
ble for the loss will be asked to
explain the case against them shortly.
An independent enquiry on the audit 
side is also in progress and it is 
proposed to take a final decision in the 
case as soon as a report is received 
from the Comptroller and Auditor 
General of India. The net loss caused 
to Government is expected to be ol 
the order of three lakhs of rupees.

Shri Sldhva: Sir, may I know
whether the officers connected with 
this loss have been suspended or are 
they still on duty?

Shrl Buragohaln: Five officers were 
Jound to be concerned in this matter, 
and out of them one has been, I 
believe, placed under suspension.

Shri Sldhva: When five officers were 
concerned with this matter, why Is it 
that only one has been suspended?

Shri Buragohaln: As I have already 
stated in reply to part (e) of the 
question, although an official enquiry 
had bewi conducted and completed, 
we had also asked the Comptroller 
and Auditor General to make an 
Independent enquiry and that report 
Is awaited,

Shri Sldhva: What is the demurrage 
that the Government had to pay to 
the Port Trust on account of this gross 
negligence on the part of these 
officers?

Shri Buragohaln: Rs. 14*41 lakhs
were originally paid by the Deputy 
Controller of Stationery as demurrage 
to the Port T rust Calcutta, out of 
which a sum of Rs. 11*25 lakhs was 
expected to be refunded, thus reducing 
the loss incurred by Government to 
Rs. 3-18 lakfaa.
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Shri Sidhra: May 1 know, Sir,
whether the Port Trust have agreed 
to refund this amount or Is It that 
only a suggestion has been made by 
Government?

Shri Buragohain: I believe, Sir, that 
It has been agreed to.

Shri Sidhva: In part (c), the hon. 
Minister has said that it is not possible 
to place the recommendations before 
the House now. May 1 know the 
reasons why they cannot be made 
known to the House?

Shri Buragohain: I have already
stated that the report is under exami­
nation. It is a big voluminous report 
and it needs careful examination, and 
at this stage it may not be helpful to 
l^ace it before the House or to pubiiah

Shri Sidhva: Sir, may I know what
necessitated the Government in 
Instituting this enquiry?
...Shri Buragohain: Government were 
aware that the Stationery Office in 
Calcutta had not been going on right 
lines for the past few years, and it 
was for this reason that a utility audit 
w v  instituted.

Shri Sidhva: When is this enquiry
likely to be completed?

Shri Buragohain: I have already 
aaid that the enquiry has already 
been completed and the report 
received and it is being studied.

Shri T. N. Singh: Sir. out of the
five persons suspected, is the Head of 
the Department or section concerned, 
one of them and if so, has any action 
been taken against him?

Shri Buragohain: Out of the five,
two are Deputy Controllers, two are 
Assistant Controllers and one is a 
Head Assistant and I believe that 
branch was in charge of a Deputy 
Controller.

Shri T. N. Singh: What action has 
been taken against him?

Shri Buragohain: He is under sus­
pension.

Shri A. C. Guha: When was the 
question of the pajonent of demurrage 
brought to the notice of the Govern­
ment and how long has the matter 
been under consideration?

Shri Buragohain: This matter
actually arose out of the fact that 
several thousand tons of paper 
ordered from the U.K. and U.S.A. in 
1946-47 started coming sometime 
towards the end of or latter part of 
1947. They came almost in a flood

towards the end of that year and the 
accumulation was too much to be 
cleared properly. That is how this 
led to this heavy demurrage charge.

Shri A. C. Guha: When were these 
stocks of papers removed from the 
godowns finally?

Shri Buragoliain: With regard to 
the exact dates when it was cleared, 
I would require notice. I may say 
that it was spread over several 
months.

Shri Shiva Rao: Sir, am I to under­
stand from the reply of the hon. 
Minister that the report will not be 
published and made available to 
Members until Government have 
formulated their decisions on those 
recommendations?

Shri Buragohain: A sumhiary pro­
bably may be placed before the House 
and may also be circulated for 
information of hon. Members.

Shri Shiva Rao: Sir, that does not
answer my question. Will this House 
have an opportunity of studying those 
recommendations and making its own 
recommendations on them?

Shri Buragohain: If that is the
desire of the House, certainly at least 
a summary will be placed before the 
House, and also circulated among the 
Members.

Shri Sidhva: But when?
Shri T. T. Krishnamaohari: The hon. 

Minister has said in reply to a ques­
tion that Rs. 11 lakhs and odd would 
be refunded by the Calcutta Port 
Trust; but if my recollection is correct, 
the Port Trusts Act does not permit 
of such refund of demurrage, is the 
hon. Minister quite sure that his 
expectation in this respect would bo 
realised?

Shri Buragohain: Much of it will
be by book adjustment and there 
should be no difficulty.

Shri Sidhva: How book adjustment, 
Sir? The Port Trust is a separate 
body absolutely...

Mr. Oeimty-Speaker. I am afraid
the hon. Member is entering into 
arguments.

Shri Sidhva: But, Sir, the hon.
Minister said there will be book 
adjustment. But in what way will 
this book adjustment be made?

Mr. l>eputy-Speaker: Well, that is
the opinion of the hon. Minister.

Shri A. C. Guha: When was tfaJi
amouilt paid?
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Shri Baragohaiii: More than a year 
ago.

Shrl BaJ Bahadur: Sir, May I know 
whether this is merely a case o£ 
negligence or whether there were 
criminal intentions also?

Shri Buragohain: It is just to fix
Hxls kind of responsibility that the 
enquiry was instituted both by the 
Department and by the Auditor 
General.

Shri Sidhva: Sir, is it a fact that 
some merchants told the Government 
officials that there were so many bales 
of paper lying in the godowns and 
that they should be cleared, but then 
the officers did not clear them but 
intentionally kept them where they 
were? Is that the fact?

Shri Baragohain: Certain causes led 
to this heavy demurrage. That is 
exactly the purpose of the enquiry.

Mr. Deputy-Speaker: No more
questions.

S ericultural R esearch  Stations

•2873. Dr. M. M. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the annual expenditure incur­
red by the Union Government on the 
Sericultural Research Station at 
Berhampoore in West Bengal during the 
years 1949 and 1950;

(b) how many other Sericultural 
Research Stations there are in India, 
run and maintained by the Union 
Government or the Central Silk 
Board; and

(c) the amount spent annually by 
Government on each one of those 
stations?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The
expenditure incurred was 
follows:

as

1948-1949
1949-1950

Rs. 84,707/.
Rs. 109,420/-

(b) None. The Government, however 
runs a sub-station at Kalimpong as an 
integral part of the Central Sericul­
tural Research Station, Berhampore.

(c) Does not arise.
Dr. M. M. Das: May I know

whether the expenditure mentioned 
by the hon. Minister has been incurred 
as capital expenditure or was the 
whole amount treated as recurring 
expenditure?

Shri MahM>: The break-up of this 
expenditure is as follows: Pay of 
officers, establishment, allowances,

hqnoraria and other charges. He will 
dnd that all these are recurring 
expenditure.

Dr. M. M. Das: May 1 know whether 
there exists any machinery for con­
veying the results of the research 
work done in these stations to thd 
producers of silk?

Shri Mahtab: Yes, the Central SUk 
Board does that work.

Maulvi Wajed All: May I know if  
any research stations are maintained 
by any States and if so, does the 
Central Government give any aid to 
the States for this purpose?

Shri Mahtab: There is a research
institution maintained by the Madras 
Government and another is proposed 
by the Kashmir Government. So far 
as the Madras Government is con­
cerned some help is given by the 
Government of India but I cannot give 
the hon. Member the exact figure.

Maulvi Wajid Ali: Is there any
research station in Assam, where silk 
is produced?

Shri Mahtab: So far as I know there 
is no research station in Assam.

Shri Chattopadhyay: In spite of the  
research institute being there for a  
nuqiber of years and in spite of so 
much expenditure on the part of the 
Government of India, is it a fact that 
the production of cocoon and also the 
acreage under mulberry cultivation 
have gone down?

Shri Mahtab: If we compare the
figures of 1939 with the present figures 
the cultivation of mulberry has gone 
down. When I went to Berhampore 
I made personal investigation inte 
the matter. Apart from research 
there are various other reasons also. 
So far as the research station is con­
cerned, admittedly it is doing good 
work.

Shri A. C. Guha: Is it a fact that
the number of cocoons has also gone 
down?

Shri Mahtab: That was my in­
formation when I went there.

Dr. M. M. Das: What are the main 
teatures of the research carried out 
and what results have been achieved 
so far?

Shri Mahtab: They make research
Into various aspects of sericulture 
such as various types of silk worms, 
worm diseases, growth of mulberry 
and other kinds of crop, the Japanese 
system of sericulture and reeling os 
silk, etc. All these are experimented.
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or M e n ta l  D xm sss 
P A tx e o ts

*2874. Dr. B1 M. D w  WiU the 
Minister ox RehabOitatioii be pleased 
to state:

(a) the numbers of Indian mental 
diseases patients left in Pakistan and 
Pakistani mental diseases patients 
left in India just after the partition 
of the country and the respective 
numbers that were exchanged recent-
ir ,

(b) the percentage of deaths In 
each group of patients that occurred 
between partition of the country and 
exchange; and

(c) the reasons why the exchange 
did not take place at a much earlier 
date?

The Minister of State for Rehabllita- 
lion (Shri A. P. Jain): (a) The exact 
number of non-Muslim Mental patients 
in Pakistan at the time of partition is 
not known. In December 1948» the 
Pakistan Govenmient gave this num­
ber as 513. 359 of these were in
Lahore, 48 in Peshawar and 106 in 
Hyderabad (Sind). The number of 
Muslim patients in various hospitals 
in India was 240.

In the exchange we have received 
450 patients from Pakistan and band­
ed over 233 patients to them. Before 
this, 32 patients were cured and trans­
ferred to India in February, 1949.

(b) If the number given by the 
Pakistan Government is taken to be 
correct, the percentage will work out 
to about six in Pakistan and about 
three in India.

(c) The exchange could not be com­
pleted earlier because we could not 
persuade the Pakistan Government to 
agree to the exchange at an earlier 
date. '

Dr. M. M. Das: Is it a fact that dur­
ing the time of the exchange, those 
who were handed over to India were 
found in tattered clothes and the 
officer on our side had to change the 
clothes of the patients to new ones?

Shri A. P. Jain: I have no knowledge 
of it. If they were given good clothes 
k  is a good thing.

Sardar Sochet Singh: Did these 
gtntlemen understand that a partition 
d  the country had taken place and 
how did they exercise their option in 
Ibe matter of nationality?

Shri A. P. Jain: Those who have 
Ihtft mental capacity alone can better 
mnderstand their choice.

G roundnut and G roundnut O il

*2876. Shri B. E. Bhagat: Will the 
Minister of Commeree and Indnii^
be pleased to state:

(a) whether the Government of 
India have prohibited the export of 
groundnut and groundnut oil;

(b) if so, why; and
(c) the quantity of groundnut and 

groundnut oil exported in the financial 
year 1950-51 till the date of the ban?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
There is no total ban at present on the 
export of groundnut and groundnut oil. 
Shipments are allowed upto a certain 
percentage of the sales made by the 
exporters.

(b) Restrictions on shipments of 
noundnut and groundnut oil had to  
be placed as the sales made by expor­
ters were In excess of the quantity 
available for export.

(c) Question does not arise aa 
there is no total ban at present.

Shri B. R. Bhagat: How *nuch is the 
export to hard currency areas?

Shri Karmarkar: According to the 
latest position as we fixed it on the 
27th March the following exports are 
being permitted:

Switzerland: Exports of groundnuts 
will continue to be allowed against 
registration already made for ship­
ments up to June, 1951.

Canada: Exports of gi*oundnut oil 
and H.P.S. groundnuts u* Ca.nada are 
to be allowed up to 60 per cent, of 
sales registered for shipment dpring 
the months of March^une, 1951.

U. K.; Export is to be allowed up to 
30 per cent, of the sale.*? registc.'ed for 
shipments during the months of March- 
June, 1951.

Other destinations: Export Is to be 
allowed up to 25 per cent, of the sales 
registered for shipments during the 
months of March-June, 1951. This is 
Inclusive of Italy.

Shri B. R. Bhagat: If the prohibition 
is not total, on what basis is the export 
regulated?

Shri Karmarkar: Quantitatively or 
country-wise?

Shri B. R. Bhagmt: I ask country- 
wise.

Shri Karmarlcar: The exports were 
fixed as required, partly by our 
agreements with them an4 p a ^ y  as 
per demand from them in respect of
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the quantity. What was intended to
be sent out was 80,000 tons plus 14,000 
tons brought over from last year. Up 
to the middle of February, 1951» 61,000 
tons were sent out and the remaining 
quantity is probably to be sent out 
during the current year.

Shri B. R. Bhagat: May I know 
whether priority is being given for 
the issue of permits In the case of
export of groundnut to hard currency 
areas?

Shrl Karmarkar: The position is
precisely as I mentioned just now and 
I  cannot make it clearer.

Dr. y. Subramaniam: What is the 
quantity of oil used for hydrogenation 
purposes in this country?

Shrl Karmarkar: According to the 
estimate of a committee recently the 
approximate requirement for Vanas- 
pati manufacture has been found to 
be 4,50,000 tons.

Shri T. T. Krishnamachari: May I
know if a ban on the export of ground­
nut oil was imposed for a week prior 
to the Budget day, namely the 23th 
February? Was it in anticipation of 
the export duty which was going to. be 
levied as per the budget proposals?

Shri Karmarkar: My information 
shows that there was no active ban 
as such either before or after the 
Budget. n

Shrl T. T. Krishnamachari: 'Phere 
may not be a notification about it but 
the Customs people were given definite 
instructions not to allow any export 
of groundnut oil during the week 
prior to the Budget day. I would like 
the Minister to verify that.

Shri Karmarkar: I would like io 
have notice of that to make the 
enquiries.

Shri R. Velayudhan: May I know 
whether there is any ban on the inter­
sta te  movement of groundnut oil and 
cakes?

Shri Karmarkar: I should like to 
have notice.

Shri M. L. Gopta: What is the poUcy 
'Of the Government regarding the ex­
port of groundnut, which is an article 
^ f  food and is allowed to be exported, 
whereas castor seeds and castor oil 
are not allowed to be exported?

Mr. Depaty-Speaker: How does 
castor oil arise out of groundnuts?

Shri Karmarkar: I agre^ with you, 
Sir, that castor oil does not come 
out of grotmdnuts« and even so a sup­

plementary question on castor oil 
cannot come out of a question on 
groundnuts. .

Shri T. N. Singh: Is it a fact tha t 
the export of groundnut or oil-seeds 
and their regulation has to be done on 
the recommendation of the Agricul­
tural Department or does the Com­
merce Department do it on its own 
in view of the barter agreements?

Shri Karmarkar: As my friend 
rightly observed we do it largely in 
consultation with the Agriculture 
Ministry in so far as our internal re­
quirements are concerned. In respect 
of barter agreements we have also to 
take them into consideration and when­
ever we consider the matter we in the 
Commerce Ministry always consult the 
Ministry concerned, in regard to the 
particular commodity.

Shri Sarangdhar Das: May I know
if the Government has considered this 
aspect of groundnuts at all that the 
cake which goes out with the groimd- 
nut when groundnut is expor^d is 
useful for cattle and for manure and 
should be returned to the soil?

Shri Karmarkar: All these things 
are taken into consideration.

Shri T. N. Singh: Is it a fact that 
in the matter of non-edible oils and 
oilseeds restriction is ii^o sed  by the 
Agriculture Ministry?

Shri Karmarkar: I should like to 
have notice.

C entral C ottage IicDusTiuBe 
E m p o r iu m

*2877. Baba Gopinath Singh: (a)
Will the Ministry of Commerce and 
Industry be pleased to state what 
profit, if any, has accrued to the Cen­
tral Cottage Industries Emporium 
during the year 1949-50?

(b) What is the value of goods sold 
monthly by the Emporium?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Nil.

(b) Rs. 10,000 on an average.

Babu Gopinath Singh: May I know
what expenditure is incurred by the 
Government on the pay w d  allowane- 
es of the Emporium staff?

Shri Mahtab: The total expenditure 
for 1949-50 is Rs. 41,267/4/-, that is to 
say it comes to an average monthly 
expenditure of Rs. 3,438/15/- and 
mostly it is on allowances and salary.

Shri Chattopadhyay: What is the 
rent paid for the Emporium?
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Shri Mahtab: I am sorry that inform 
mation is not with me here. I can 
give it later.

Babu Gopinath Singh: What is the 
value of the goods received and what 
commission was charged by the Gov­
ernment on the goods sold?

Shri Mahtab: The total commission 
received in 1949-50 comes to Rs. 
12,958/10/3. It comes to a monthly 
average of Rs. 1,079/14/2.

Shri Chattopadhyay: Is it a fact that 
even without paying any rent the Em­
porium is running at a loss?

Shri Mahtab: There is no doubt that 
the Emporium is running at a loss of 
about Rs. 2,000 a month.

Shri Shiv Charan Lai; What steps 
are Government taking to run it in 
such a way that it does not run at a 
loss?

Shri Mahtab: So far as I can foresee 
there is bound to be some loss because 
apart from the sales this is also a 
piifclicity organisation. Recently we 
have appointed a small sub-committee 
to take charge of this Emporium. The 
Committee consists of Shri Patil, mem» 
ber of the Planning Commission, Sbrf 
Lakshmidas Purushottamdas and 
Shrimati Kamaladevi, and they are 
looking after the Emporium.

Sardar B. S. Man: May I ask
whether the atmosphere in the Em­
porium is oflflcial or commercial?

M il k  P roducts

•2878. Seth Govind Das: WiU tkie 
Minister of Commerce and In d n s^
be pleased to state the total value of 
milk and milk products such as butter, 
cheese and milk-powder imported 
during the flnancial year 1949-50 and 
tbe value of cows, buffaloes and milch 
cattle exported from India during the 
tame period?

The Deputy nfinlster of Commerce 
and Indosti^ (Shri Kannarkar):
The value of milk and milk products 
Imported into India during the year
1949-50 was approximately Rs. 
8,80,36,287. No cows or buffaloes 
Were exported out of India during 
the same period. Sheep and goats 
valued at Rs. 24,81,231 were, however, 
exported in the said year.

fwr : ^  ^  Bmro*

W 5«IT Jlf 
^  !»»Trar t ,  JIT t  ?

[Seth Govind Das: Do the imports 
of these commodities exceed those 
Bade in 1948-49?]

Shri Kannarkar: I am afraid I have 
not got the information with me here.

irm R  ^  #
a r m t  ?
[Seth Govind Das: From which 

country have we imported the largest 
quantity of these commodities?]

^  ^  ^  TRT 

irrrfh r  ^  j  i
[Shri Karmarkar: That information 

too is not available with me Just at 
present but I could gladly supply it 
to the hon. Member.]

^  ^  ^  W
^ici ^  ^  ^

^  srrar ^
IPRFT aTFTT f  sftr 

?
[Seth Govind Das: Do the Govern* 

ment believe that the butter received 
here from other countries is pure 
butter and that it does not contain any 
adulteration?]

if t WIW
^  ^ I

[Shri Kannarkar: We take it to be 
quite pure.]

^  fTW :
WT Jnftn  v t f i r  wnr ^

?
[Seth Govind Das: Have the Gov­

ernment verified that fact with the 
help of some experiments?]

f i T n r w t : f^ rv r wsSt
wj|!r f  Pit

^3^ f t r r n n r  i

[Shri Kannarkar: It is enough proof 
that those who eat it are satisfied with 
it and have nq complaints to make.]

•ft i r t ^ : snft ^  #
<1! ^  t  ftr igw ^  «ftr JJft
^  iW t WT?ft f , ?ft ^

f  ftf ^  ^
Cr:itl Jaat4e: The hon. Minlatw 

has just stated that some sheep and
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goats are sent from here. I should 
like to khow to which country are 
they sent?]

w n r t m : a  ^

OTRft 1 1
[Shri Karmarkar: They are sent to 

Ceylon.]

'cRTT «IW*I fiPTT, ^  ^  ^
•nS TPTT, Pf 3Tnn ’M , JIT ^  ^  

^  f ,  m  'irm K  ^

V
[Seth Govind Das: The hon. Minis­

ter just now gave a figure with regard 
to the cattle exported from India but 
I could not hear him properly. Are 
cows or buffaloes also sent or only 
other cattle are sent?]

VTiTTTVT : ^
wftflT ^  f  ft; »r^ ^

f t
[Shri Karmarkar: I am glad to say 

no cows are exported.]
Shri Kamath: Is it a fact that 

there is a firm called the National 
Nutriments, Ltd. with two factories in 
India manufacturing milk powder 
which supplied to the Government 
during the war, and has there been 
any attempt on the part of Govern­
ment to obtain supplies from this firm 
and cut down imports?

Shri Karmarkar: I should like to 
have notice of that.

Shri Klamath: But on a previous 
occasion, his colleague the Food 
Minister admitted knowledge of the 
existence of this firm, Sir.

Mr. Deputy-Speaker: In this case 
the Deputy-Minister does not know 
it and he may have to enquire.

Shri Kamath: Colleagues ought to 
keep each other informed.

«nw T m r n r m  f t i f :  y im R r 
*r^tVT, 3nft ^  ^  ftr

iHRFT iflp f f  *iT JJ15

«nr f u r t  ^

ITT Pp ^  'TPTT 

t ,  3TTPnT ’’T ^  t .  w r  »T5  

v r «Pnr t  

mx anPnr t, ^  ^  w
spR WT ?

[Babu Ramnarayan Singh: Sir, the 
hon. Minister has just stated that the 
question whether the butter is pure or 
not should be addressed to those who 
eat it. I wish to ask is it no job oi 
the Government to ascertain as to 
whether any stuflf imported into this 
country is pure, impure or possessed' 
of some other qualities and if it is 
found to be impure is it not a duty OH 
the Government to ban its import?]

I
[Mr. Deputy-Speaker: Next

question.]
^Tw xtiFnTrDr®! •

^  ’if f  Ptot ?
[Babu Ramnarayan Singh: Sir, I 

have not received any reply to mjr 
question.]

VTnam iTjfhni: stn 'Stptct f  i
[Mr. Deputy-Speaker: You know it 

already.]

C o m pu lso r y  P rovid en t  F und S ch em e

*2882. Pandit Munishwar Datt Upa^ 
dhyay: (a) Will the Minister of 
Labour be pleased to state whether 
the Compulsory Provident Fund Scheme 
for industrial workers is popular among 
workers?

(b) What are the industries where 
the workers are allowed the benefit of 
Provident Fund?

(c) How many workers have subscri­
bed to the Provident Fund account?

The Minister of Labour (Shri Jag- 
Jivan Ram): (a) Under the Coal 
Mines Provident Fund and Bonus 
Schemes Act, 1948 a compulsory Provi­
dent Fund scheme has been introduced 
for employees in coal mining indus­
try. The scheme is steadily gaining 
popularity. The question of under­
taking legislation for institution ol 
compulsory Provident Funds for em- 
plo3rees in other industries is under 
consideration.

(b) The reports of the Labour In­
vestigation Committee show that 
Provident Fund schemes are in exist­
ence in Cotton Mill. Engineering, 
Chemical, Sugar and Cement induMh 
tries.
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(c) Up to the 15th March, 1951, 
S»10,514 colliery employees have subs­
cribed to the Coal Mines Provident 
Fund.

Pandit Munlshwar Datt Upadhyay:
May I know what is the amount the 
Government has to contribute towards 
this Provident Fund?.

Shrl Jagjivan Bam: Government has 
to contribute nothing. It is a com­
pulsory contributory fund contributed 
by the employers and the employees.

Faadit Munlshwar Datt Upadhyay:
Is not a certain portion contributed 
by the Government?

Shri Jagjivan Bam: No, not at all.
Pandit M|mlshwar Datt Upadhyay:

Are the workers allowed the option 
to contribute or is it compulsory.

Shri Jagjivan Bam: I will refer my 
hon. friend to the Act. It is a com­
pulsory contributory provident fund.

Shri A. C. Giiha: Have all the 
collieries adopted this Provident Fund 
system?

Shri Jagjivan Bam: As I have al­
ready said it is compulsory.

Shri A. C. Guha: For all the collie­
ries?

Shri Jagjivan Bam: Yes, for the 
entire industry.

Shri Sonavane: Will the hon. Minis­
ter be pleased to state whether this 
scheme has been extended to the tex­
tile workers in Bombay, and, if so, 
what classes of workers are covered, 
and, if not, whether the scheme under 
consideration will be finalised and 
by what date?

Shri Jagjivan Bam: I am afraid my 
hon. friend has not listened to the 
reply that I gave. The question of 
undertaking legislation for institution 
of compulsory Provident Funds for 
employees in other Industries is 
under consideration. As regards the 
textile industry, there are in existence 
in certain units—not in all—^voluntary 
Provident Funds, but it is not under 
any Act but under the model rules 
framed by the Government. It is not 
compulsory.

Shri Syamnandaa Sahaya: If an
employee gives up service In one 
company and Joins another, is the 
Provident Fund transferred from the 
old company to the new company 
which he Joins?

Sliri Jagjivan Bam: That Is the 
advantage of this scheme. So long as

the employee continues in that indus­
try in any part of India, his Provident 
Fund continues and the contribution 
made by the previous employer ceases 
and the new employer has to contri­
bute.

Shri Jnani Bam: What is the total 
amount in deposit up till the end of 
the last financial year in this fund?

Shri Jagjivan Bam: I have not got 
the total figure of collections here.

W o rk s  C o m m itt ees

*2883. Pandit Munlshwar Datt Upa* 
dhyay: (a) Will the Minister of Labour 
be pleased to state how are the Works 
Committees working among labour?

<b) In what industries have such 
Conmiittees been started and what are 
their functions?

The Minister of Labour (Shri Jag­
jivan Bam): (a) According to the re­
port received by Government on the 
working of Works Committees In 
different industrial establishments, it 
appears that such Committees nave, 
on the whole, been functioning satis­
factorily.

(b) Works Committees have been 
set up in industrial establishments of 
the following industries:

Mining, plantations, textiles, 
engineering, electrical, sugar 
paper, glass and printing.

The main function of a Works Com­
mittee is to promote measures for 
securing and preserving amity and 
good relations between the employer 
and the workmen.

Babu Gopinath Singh: Is it a fact 
that Works Committees have been 
abolished in UP.?

Shri Jagjivan Bam: I have no infor­
mation on the point.

Thakur La! Singh: Are Works Com­
mittees working in the factories la  
Bhopal?

Shri Jagjivan Bam: I want notice* 
but I think that in some of the estab­
lishments they are working.

Pandit Munlshwar Datt Upadhyay:
Are these committees helpful in main­
taining the solidarity of labour orga* 
nisations also?

Shri Jagjivan
for that.

Bam: They are meant

Shri Kamath: Is it a fact that 
Works Committees in several factories 
did not function for a long time after 
their constitution because there was 
no directive from the Centre about
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the status and functions of the repre­
sentatives of the employees on the 
Works Committees?

Shri Jaffjivan Ram: That is not a 
fact, because as soon as the Industrial 
Disputes Act was passed the rules 
under the Act were framed, but in 
some establishments the Works Com­
mittees did not function effectively 
due to lack of encouragement on the 
part of the employers and sometimes 
due to the attitude of indifference 
taken by the Unions.

Shrl Kamath: What was the time 
lag between the passing of the Indus­
trial Disputes Act and the constitution 
of these committees?

Shri Jagjivan Ram: It has taken 
different times in different States. As 
my hon. friend knows, the enforcement 
of the Acte in most industries is the 
responsibility of the Btate Govem- 
fnents. ^

M  ^  n n -H o  ?r«iT UHoiK? 
f  ff^r vnfT ^  fw t

t f r  *nWT; 9WT

(w) w r  fP r  vnff ^  
an# ^  

f s w o r r T f T t  ?

I ro n

[*2884. Shri Jangde; Will the Minis­
ter of Oommehse and Indiistry be 
pleased to state:

(a) the block allotments of pig iron 
and steel meant for agricultural pui^ 
TOses that were made to M a d ^ a  n a -  
desh in the years 1949-50 and 1950-91; 
and

(b)' whether the control on iron, 
^uaed for agricultural purposes, is not 
being removed?]

H ie nanlater of Commeree and 
b d iu try  (Shri Maktab): (a) Steel: 
4,754 tons in 1949-90 and 8,131 tons in
1950-91.

Pig Iron: No separate allotments 
are  made for agricultural purposes. 
Total allotments made to M adhja

Pradesh were ,̂ 90 tons in 1949-50 and 
1680 tons in 1950-51.

(b) No, Sir.

w v p p fh T  iiitVT

^  ft*

M  grr̂ wr *rm
^  ?

[Shri Jangde: Will the hon. Minis­
ter be pleased to state if it is not 
correct that the rural areas in Madhya 
Pradesh are not supplied sufficient 
quantity of iron to be used in the 
manufacture of bullock carts?]

Shri Mahtab: That is not only the 
case with regard to Madhya Pradesh, 
but that is the case with regard to all
the States because we have got no
adequate supply of both pig iron and
steeL 1

: «WT JT? sTCr t  
^  Tnsrnff 

^  ajftrv * rm  ^

Ppn 3tT?iT 1 1

[Shri Jangde: Is it not correct that 
Iron in sufficient quantity Is not pro­
duced in the iron factories of India 
for the purposes of agriculture?]

Shri Mahtab: They are producing 
as much as they can, but the to tu  
demand is much higher than the total 
supply.

: WT fpT TT«f ^  f t i t  
g v M t wtfT ^ amn?r ftf«TT
îrRrr t  • ?t, ?fr

^  Prirt arPTRT fiifin »nn ?

[Shri Jangde: Is iron required for 
agricultural purposes imported from 
foreign countries? If so, how much 
of it was imported in the yeav
1949-50?]

Shri Mahtab: I am sorry I have not 
got these import figures here, but I 
can supply them later.

Shri M. C. Shah: May I know the 
total amount of pig iron that India 
produced in 1950 and the quantity 
that was exported outside India?

Shri Mahtab: There was a question 
on that point and I gave the figures 
some time ago. I have not got them 
here now.
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: v m m p f t in h f t  

ft> w  *1?  TO ^
ftr ff«l irnf #  M  g’T #! ft it  3TT# 
« r^  w t | ^0 s r f tw  ^

»rt t*  ^  •
[Shri Jangde: WiU the hon. Minis­

ter state if it is not correct that the 
price of iron used for agricultural pur­
poses has increased by 20 per cent, 
and if so why?]

Shri Mahtab: I have said that it is 
in short supply everywhere, but the 
agricultural quota of, not pig iron, 
but steel, is given to the Agriculture 
Ministry and they distribute it to all 
the States according to their require­
ments.

«sft«rtnf: ft? arftv
STf ^  TTT®r f*RT t  ?

[Shri Jangde: I have asked what is 
the cause of the rise in price?]

Shri Mahtab: If the price is higher 
than the control price then I shall 
draw the attention of the State Gov­
ernments to it. But I have reasons 
to believe that the price is within 
the control price.

<whr|f: ^  ^  ft? ^

w f  3rf4pF ^  »ra- f ?

[Shri Jangde: What I have said Is 
that last year the controlled prices 
were lower, why have they gone up 
this year?]

Mr. l>epaty-Speaker: Why has the
control price itself gone up?

Shri Mahtab: The control price has 
not been raised.

CmzENSUiP OF I ndians in  M alata

^2885. Shri Rathnaswamy: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that a 
number of Indian citizens have not yet 
taken up Federal Citizenship of 
Malaya; and

(b) whether it is a fact that the 
Federal Citizenship law does not apply 
to Indians in Singapore?

The Deimty Minister of External 
Affairs (Dr. Keskar): (a) Only 9.482 
Indians had applied for and obtained 
Federal Citizenship certificates, by

the end of November, 1950. The latest 
figure is not yet available. However, 
about 50 per cent, of the total Indian 
population in Malaya are eligible to 
become Federal citizens automatically 
by operation of law. They are free 
to register themselves as such at any 
time they wish.

(b) Yes, Sir. ^
Shri Ratlinaswamy: May I know as 

to what concessions have been given 
to Indian citizens in Malaya who 
enrolled as Federal citizens before 
31st January of this year?

Dr. Keskar: There are no conces­
sions available on becoming Federal 
citizens. There were concessions 
available for those who chose to 
become voluntarily Federal Citizens 
in the matter of getting Citizenship. 
What I mean to say is that there is 
no special concession for citizenship 
rights that they get by becoming 
citizens up to a particular date.

Shri Rathnaswamy: Am I correct 
in understanding that certain conces­
sions were withdrawn for such of 
those who enrolled themselves as 
Federal citizens after 31st January?

Dr. Keskar; Yes. I think certain 
concessions of eligibility were with­
drawn for those who did not enrol up 
to a particular date.

Shri Rathnaswamy: Is it a fact that 
more stringent qualifications have to 
be satftfied by such of those who 
want to become Federal citizens in 
Malaya now?

Dr. Keskar: I do not think it would 
be right to say “more stringent"*. 
There are some general rules for all. 
whether Indians or non-Indians, who 
want to become Federal Citizens and 
we cannot say that special rules have 
been enacted for Indians as such.

...Shri Rathnaswamy: Is it a fact that 
this Federal Citizenship does not con­
fer nationality on Indians In Malaya?

Dr. Keskar: Federal Malayan 
citizenship does not confer natlonallt;:; 
on any citizen, whether Indian or non- 
Indian.

Shri Rathnaswamy: What Is the 
reason why nationality is not con­
ferred on anybody In Malajra?

Or. Keskar It Is a very complIca^ 
ed question, becatise Malaya not being 
a country with international status, ft 
is not in the power of the Malayan 
Federation to confer nationality as 
long as it has not got international
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F rien d ly  A g reem en ts  w it h  A sian
COUNTRIEfl

*2886. Shri Klshorinohan Tripathi: 
Win the Prime Minister be pleased to 
state whether talks for agreements for 
mutual help and co-operation in 
matters of common interest are pro­
ceeding between India and any Asian 
countries and if so, which are those 
countries?

The Deputy Minister of External 
Affairs (Dr. Keskar): Negotiations are 
in progress for the conclusiop of 
Treaties of Friendship, Trade and 
Commerce with Syria, Muscat and 
Oman, Yemen, Iraq, Philippines, 
Burma and Thailand.

T r ipa r t ite  L abour C onperence

*2887. Shri Kishorimohan Tripathl:
(a) Will the Minister of Commerce and 
Industry be, pleased to state whether 
there is any proposal before Govern­
ment to hold any Tripartite Labour 
Conference to ensure increasing pro­
duction?

(b) If so, when do Government pro­
pose to hold such a conference?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) and (b). 
A conference between representatives 
of industry, labour and Government, 
a t which members of the Planning 
Commission were also present, was 
held in New Delhi on the 17th and 
18th February, 1951, when general 
agreement was reached on certain 
points ...a'fifecting rationalisation in 
industry.

I n du stria l  L abour H o u sin g  
SCHEMBS

*2888. Shti Kishorimohan Trii^liii: 
Will the Minister of Labour be pleased 
to state how the progress made in 
connection with Industrial Labour 
Housing Schemes during the srear 
1950^51 compares with that achieved 
during 1949-50?

The Minister at Labour (Btiri Jav- 
Jivan>Ram): During the year 1050«'5I a 
project of 1,268 houses was undertaken 
and almost completed for factors 
workers in Bombay. 750 houses were 
constructed and 184 houses wem 
under construction for coal-miners in 
the various coalfields. 4 ,li6 houses 
for plantation labour have been cons­
tructed by the, end of Octoberi 19601 
and 22,798 wero eaqiMctad to bo 
constructed, before the end of Mardbi 
1951. During the year 194S^0, 750 
houses were construated. for tho coal* 
miners, but no housea  ̂ ceostrucV 
«d for the Factory workers as ^

scheme had not then been finalised. 
Information regarding the houses 
constructed for Plantation Labour 
during 1949-50 is not available.

3r»ft ^  ^  n f  1 1

[Shri Kishorimohan Tripathl: May
I know if there are any States where 
this scheme has not been introduced?] 

^
# STTf̂T I  I

[Shri JaKjivaa Ram; Yes, there are
several of them.]

^  f  I

[Shri Kishorlmohaii Tripathl: Which 
are those States?]

^  v n fh n i  TTH : fw p r

afk  ?ift ^  JJTO
siR ri

[Shri Jagjlvaa Ram: Almost aU 
the States barring Bombay, Bihar and 
the Punjab.]

Shri Kamath: What portign of the 
expenditure incurred over this housing 
scheme was met by the employers?

y Shri J^gjivan Ram: In the planta-
I tlon industry the whole cost was met 
I by the employers. The h o u s i^  

scheme envisages that 50 per cent, ol 
the cost will be advanced by ttie Cen­
tral Government at interest free loans 
and 50 per cent, by the State Govern^ 
ments or by a sponsored employer.

WT t STRff

5? JT5  i f l w  s m n r  t

^  TT# Vr f r i lR  ftTJTT

T |r 1 1
[Seth Gorlnd Daa: Out ot the

States where this scheme has not been 
introduced as yet how many are such 
as are goUig to have it introduced 
this year?]

irft w trA F i T W : ^

arrrwrigr ^
•rfInF WIT ’nff? ftw r w  OTT,
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fyH  w  ^rar ^  ^
^  I ^TTW ^  ^

I
[Shri Jagjivan Ram: The scheme 

has been introduced partially in 
Madhya Pradesh. It has not been 
possible to incur sufficient expenditure 
there; an expenditure of ten lakhs 
only could be made in the first year. 
We may be in a position to render 
greater help next year.]

w  5n?5r

*ft3HT ^  3TK«r t  ?
[Seth Govind Das: Are there any 

other States besides this one where 
this scheme is intended to be intro­
duced this year?]

^  t  f*P
^ 3 fm  arranr ^  ^  ^  i

[Shri JacJiTan Earn: We hope tt 
would be started In Orissa aM  
Assam as well.]

f v n s t  I

STRflf
^  #  v fe m v if  ^  

vn:«r q f  v n r  ^  ’Rpf ^

w n

[ahrt KiBhorimohaji T r^a tU : In the
^:ase of the States where it has not 
te e n  possible to start this work what 
-are the difflculties which have stood 
in the way of their being able to

^O 80?]

^  w nA ipi VMr
^  a n f tv  ift 1 1

[S W  «w»: The main
tii^cu lty  is ftn^claL]

Shri Syamnandaa Sahara: Is it a
fact that the Central Oovemment in 
certain cases have not been able to give 
half of the ampimt. w
In ica ted  by the non. Mmister when 
a»E ^ for?

Skri JfifJiTaii Emu: It is not a fac t 
Though in the last year’s budget the 
provislpn was only of nip^es one g*ore, 
even that money was not utiliseo by 
the States to whom it was allotted 
and  som|>. o« the aUotted to
Tthe different SUtes io jb e  trant-

ferred tp Bombay which utilised 
more. So, it cannot be said that we 
did not provide half of the money 
demanded by this scheme.

Sliri Syamnandan Sahaya: Is it a 
fact that one of the reasons why the 
States were not able to utilise the 
amount, was the condition that the 
buUdings when ready would be owned 
by the Central Government?

Shri Jagjivan Ram: It was never 
the intention that the buildings v/ill 
be owned by the Central Government. 
The whole scheme is that the build­
ings will be owned by a Housing 
Board on which the States Govern­
ments, representatives of employers 
and representatives of workers wiU 
have seats. '

S carcity  of Salt in  D elhi

*2889. ShrA Oesbbandhu Gupta: Will 
the Minister of Works, Production and 
Supply be pleased to state:

(a) whether it is a fact that salt is 
selling in Delhi at several times the 
usual price and the people of Delhi 
are experiencing great hardship in 
getting; salt;

(b) if so, what steps have been 
taken by Government to meet the 
situation; and

(c) whether there is any proposal 
under the consideration of Govern­
ment to make salt available to the 
people through ration shops?

Th(d Minisler of Worio, Production 
aod Supply (Shri G a ^ l ) :  (a) to (c). 
There was a temporary shortage of 
ssdt in Delhi during early February, 
1^51, due mainly to Portage of 
wagons at Sambhar and export of salt 
from Delhi to neighbouring areas. 
However, supplies were rushed up by 
special train, and the export of salt 
froxp Delhi has. been pirohibited. Salt 
is now being sold at the controlled 
pdce of one anna pen seer through 
the ration shops.

Shri Deahbandhu Guptu^ May I 
know. Sir, how long it had ttie
Government to introduce this sjnitem 
of selling salt In ijbe ration shops?

^hri GfaAiil; Sir, inasmuch a^ 
this question is of wl^er lignlflcance, 
you will permit me to reply in detail.

The m t& jx  is.th^t thfx>ugh the nomi*- 
nees orders are plaped and a programme 
is given. Unfortimately. Delhi
nominees did not w p  Up to the pro­
gramme and thereby created an arti­
ficial scarcity. This fact came to the 
notice of the Salt Controliefi on the 
9th February, 1951. It was 
pointed out to Ito  Delhi Admlnletra^ 
tion that aa againgi the quota df 1,105 
waipna a l r e ^  wagooa wem
m ^ e  availMb}#. But so a w tr
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arose tor two reasons: one. as I have 
said, because the nominees did not 
act promptly and the other the Delhi 
State allowed export. However, a 
special train was rushed and the 
difficulty was got over. To ensure 
that such a thing does not happen in 
future, we requested the Delhi State 
to ban export from the Delhi area. 
That has been already done and the 
quota for the Delhi State has been 
Increased by 75,000 maunds, for this 
year, in other words 300 wagons 
more. -

Shri Sldhva: May I know whether 
the hon. Minister has got an assurance 
from the Railway Ministry that they 
will give him wagons at Sambhar 
from where this salt is transported 
to other parts?

Shri Gadgil: In this particular ins­
tance the scarcity of wagons arose 
because of the Delhi nominees not 
following up their programme. If they 
had followed up that programme, then 
the supply would have been staggered 
and there would have been no scarcity.

We are seriously thinking as to 
whether we should continue the 
nominee system or not.

Shri Sidhva: Is it not a fact, Sir, 
that in other parts of the country 
where the district nominee system 
exists, they corner the salt and then 
do not sell it? May I know whether 
his attention has been drawn to this 
and when is he going to take steps in 
this matter? Has the Advisory Com­
mittee also decided that the system of 
nominees should be abolished?

Shri Gadgll: That is the case in 
the areas referred to by my hon, 
friend and it is one of the points that 
is under consideration—whether the 
wholesale aspect of distribution should 
not be given over to the States who 
will directly indent from Government 
and private factories.

Shri Chattopadhyay: Is it a fact that 
in the ration shops in Delhi salt is 
being sold at one anna a seer? What 
is Uie quantity that is sold to a card 
holder? For any additional require­
ments has one to go to the black* 
market?

Shri Gadgll: There Is no black- 
market: one can have it from the 
ration shops. As regards limitation 
of quantity, I require notice of the 
question.

Population Controi;.
•2 m . Shri M, P. Mlshra: Will the 

Prime Minister be pleased to state:

Sion
(a) whether the Planning Commis- 
ya has considered the desirability of

controlling the population of tfas 
country; and

(b) whether they have formulated 
any scheme on the subject?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) The Planning Com­
mission has been engaged in consider­
ing the population question.

(b) The subject is under considera­
tion.

Shri M. P. Mishra: Has the Plan­
ning Commission considered the 
desirability of exporting population 
from densely populated areas to other 
areas in India or outside? -

Shri Jawaharlal Nehru: So far as
I know, the Planning Commission has 
thought of population in human terms 
and not as exportable commodities.

Shri M. P. Mishra: What has been 
the increase in our population since 
1941? 5

Shri Jawaharlal Nehm: The hon.
Member can wait for the census re­
sults: I do not know definitely.

Shri Deshbandhu Gupta: Is it a
fact, Sir, that in certein States mea­
sures have already been taken to 
popularise family planning, but 
nothing has been done in Centrally 
Administered Areas? Is the Govern­
ment thinking of doing something?

Shri Jawaharlal Nehru: Government 
would welcome such steps being 
taken by every State and Municipality 
in India.

Short Aotice Question and Answer
Visrr OP A T ea m  or O b se r v e r s  to  

F rench  P o ss e s s io n s  in  I ndia

Shri T. N. Singh: Will the Prime 
Minister be pleased to state: -

(a) whether it is a fact that the 
French Government have sent a team 
of observers to their possessions in 
India for reporting on the conditions 
prevailing there;

(b) whether the Government ol 
India have made any agreement re­
garding this visit and if so. what are 
its terms; and

(c) whether Government will clari­
fy their attitude regarding their visit 
and any consequent report made 
thereon?

The Prime Mnlster (Sliil laiTaluw- 
lal Nehm): (a) Yes.
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(b) No. The French Government
Mave taken this action unilaterally ks  
■Miey consider it to be their sole ret- 
l^nsib lliiy . '

(c) The Government of India had 
greed that the referendum in the
ench fcjetllements in India should 
supervised by a team of observers, 

appoinled by the President of the 
|lnternationai Court of Justice. The 
fpreaeni team, consisting of M. Holger 
[ Anderson, M. Francois Perreard and 
; Prot. iVJanuel Chan, has arrived in
Pondicherry at the request of the 
French Government in order to see 
whether the conditions prevailing? 
there are suitable for the holding of 
a referendum. The Gk)vernment of 
India repeatedly represented to the 
French Government that this visii 
should not take place unless the 
political prisoners in the French 
Settlements in India had been releas­
ed. Until this was done, it would not 
be possible for the observers to ac­
complish their object properly. The 
Government of India also asked that 
there should be at least two Asian 
observers, corresponding to the two 
European. Moreover the terms of 
reference to the observers should
have been settled in consultation with 
the Government of India. Represen­
tations on all these points were made 
but not accepted by the French Gov­
ernment. In the circumstances, the 
Government of India wish to make it 
clear that they do not regard them­
selves as bound to accept any findings 
that may result from the visit of tl^e 
observers.

Shri T. N. Singh: May I know 
whether one of the two Asian obser­
vers said to have been selected by
the International Court Tias not come 
along with this team and, if so, what 
*ire the reasons for his not coming?

Shri Jawaharlal Nehru: I am not
sure to whom the hon. Member is 
referring. Perhaps he refers to the 
Burmqse. Well, he could not come 
because he was not given enough 
time to come, if I may say so. He is 
at the present moment at Peking, In 
China. He was prepared to come. 
But it takes time to come, and ade­
quate time was not allowed to him 
♦o come.

Shri T. N. Sittgh: May I know 
w hetter any representation was made 
by the Government of India regarding 
the unsuitability of conditions pre­

in Pondicherry with respect to 
a fair and free referendum?

Shri Jawaharlal Nehm: In the ans­
wer which I J^ve just read before 
the House it If ► •pointed out that we 
have been referring to such matters. 
18 P.S.

Shri T. N. Singh: May I know 
whether any representation has been 
made by the Government of India in 
regard to the Mahe prisoners detained 
in Mahe?

Sbri Jawaharlal Nehru: Yes, Sir. 
I think more than one representation
was made.

Shri T. N. Singh: And what has 
been the result, Sir?

Shri Jawaharlal Nehru: For the
moment I cannot say what the last 
result was. But cjenerally speaking 
our renresentations did not achieve 
any result. .

Shri Alagesan: What are the coun­
tries from which these observers have 
been drawn?

Shri Jawaharlal Nehru: I am not
quite sure, unless I guess from the 
names. Perhaps the Deputy Minister 
may have some information.

Tlie Deputy Minister of External 
Affairs (Dr. Keskar): There is one 
Swiss, one Swedish and one Phillip- 
pine.

Shri S. C. Samanta: May I know 
whether this party will visit Chander- 
nagore also? '

Shri Kaxnath: Is it not a fact that 
as late as November last the Prime 
Minister or the Deputy Minister of 
External Affairs stated in the House 
that the modalities of the referendum 
were under discussion between the 
Government of India and the French 
Government, and are we to under­
stand from the Prime Minister’s ans­
wer today that all the modalities of 
the referendum have been unilaterally 
settled by the French Government? ‘

Shri Jawaharlal Nehru: No. Sir. 
The question of the referendum does 
not immediately arise. The question 
is of somebody going there to find 
out if conditions are suitable for Ax­
ing a date for the referendum. That 
is, this is a preliminary procedure 
before the referendum.

Shri Kamafh: Is the question of the 
date and the modalities still open?

Shri Jawaharlal Nehm: Absolutely.

WRITTEN ANSWERS TO QUESTIONS
Umport C ontrol ENrotrtRY CoMMnrrKC 

(R epo r t)
*2967. Prof. S. N. Mlshra; Will the 

Minister of Coimneree and Indnstnr
be pleased to state:

(a) whether Govemirent have 
accepted certain recommendations of
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the Import Control Enquiry Com­
mittee which submitted its report in 
October, 1950; and

(b) if so, the recommendations 
accepted and implemented so far?

The Deputy Minister of Commerce 
and Industx-y (Shri Karmarkar): (a)
and (b). Attention of the hon. 
Member is invited to the late Ministry 
of Commerce Resolution No. I.C.E.C.- 
14/51 dated the 3rd January, 1951 
published in the Gazette of India 
Extraordinary of the 4th January, 
1951, conies of whicli are available in 
the Library of the House. Para. 5(A) 
of the Resolution contains the recom­
mendations of the Committee which 
were accepted for implementation 
from the 1st January, 1951 and these 
have been given , qfTect to. Para, 5(B) 
of the Resolution Indicates the recom­
mendations v/hich have been approved 
for implementation with effect from 
the 1st July, 1951. Some of the pro­
cedural changes recommended by the 
Committee have been already intro­
duced while others which involve 
long-term reorganisation can only be 
elfected when the bulk of the licens­
ing work for January June, 1951 has 
been completed. Moreover, in view 
of the subsequent amalgamation of 
the Ministry of Commerce and the 
Ministry of Industry and Supply the 
position in respect of some of the 
recommendations is being examined 
afresh.

Import or  R aw Cotton

*2868. Prol S. N. Mishra: Will the
Mini' t̂er of Commerce and Industry 
be pleased to state;

(a) whether talks regarding the 
import of raw cotton were recently 
held in Delhi with the renresentatives 
of United Kingdom and Uganda; and

(b) if so, the results thereof?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
No.

(b) Does not arise.

P lanning  C o m m is s io n  (T r a v e l u n g
ALI.0WANCE6)

•2879. Prof. K, T. Shah: Will the
Prime Minister be pleased to state the 
amount spent on account of tr*^velling 
allowances in India and outside India 
separately by the Planning Commis­
sion for (i) the hon. Minister, or bis 
Deputy, if any, in the Commission;
(ii) the public servants or officials of 
the Commission; and (ill) members of 
the non-official public travelling in

connection with the work of the 
mission in the years 1950 and 19517

The Prime Minister (Shri Jawnhai^
lal Nehru): Total expenditure incurred 
on travelling allowance during the 
years 1950 and 1951 (upto the end of 
February, 1951) is Rs. 45,491/- as shown 
below: —

In India
For the Prime Minister Nil
For Deputy Chairman—

Tour—2610/- \  0^70/ /.Transfer—962/. /  3572/-/ .
For Staff. /30404/-/-.
For non-offlcials. 11515/-/--

Total:— 45491/-/-.

Outside India
Minor expenditure (roughly about 

£125/-) incurred in connection with 
the study by an officer of the Plan­
ning Commission of planning techni­
ques in certain European countries.

B ook V alues of S tores

•2880. Prof. HL T. Shah: Will the
Minister of Works, Production and 
Supply be plealsed to state:

(a) the total value, as recorded in 
the Ministry’s books, (1) of the various 
kinds of stores, installations and equip­
ment maintained in the Ministry (as 
then constituted), as on the 31st De­
cember. 1950; (h) of the live-sTcck for 
carriage of goods or personnel or ve­
hicles for that purpose, as on 
December, 1950; and (lli) of the toUl 
Capital Cost of the Buildings, factories 
and other structures as well as for 
plant and machinery, tools and imple­
ments, fixtures and furnitures and 
stock of materials maintained by the 
Ministry as on the 31st December, 1950; 
and

(b) the provision made for the p r ^  
per maintenance of the Stores, Instal­
lations, plant machinery, and Equip­
ment, as well as for the proper hous­
ing and care of the animals, or \^hicles 
maintained by the Ministry, as on the 
31st December, 1950?

The Minister of Works. Production 
and Supply (Shri Gadgil): (a) and
(b). The time and expense involved 
in the collection of the information 
will not be commensurate with the 
result.

C ontracts

•2881. Prof. K. T. Shah: WiU the
Minister of Works, Production and 
Supply be pleased to state:

(a> how many difleifent for™ ^  
contracts have been in use in the
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Ministry since 15th August, 1947 (1) for 
carrying out constructional work; (li) 
for supply of stores and provisions;
(iii) for operating canteens; and (iv) 
for contract appointments;

(b) how many contracts involving 
a sum of Rs. 5 lakhs or more have had 
to be (i) cancelled o r rescinded be­
cause of disputes with contractors, or 
for other reasons; (ii) revised in ma­
terial particulars during the currency 
of the contract, by mutual consent, for 
or against Government; (iii) disputed, 
and referred to arbitration; (iv) disput­
ed and t a k e n  to  c o u rt for ftdjudica- 
tion o r a p p e a l from  15th A u g u st, 1&47, 
to 31st March, 1950; and

(c) whether any attempts have been 
made to co-ordinate the terms and con­
ditions of such contracts in the sever­
al departments or branches of the 
BCinistry?

The Minister of Works. Productioii 
mnd Supply (Shri Gadgil): (a) (i) 6
(U) 19 (iii) Nil. (iv) 4.

(b) The information is not readily 
available and the time and expense 
involved in collecting it will not be 
commensurate with the result.

(c) It is not possible to devise one 
standard form for all contracts. To 
the extent that there is similarity in 
circumstances and conditions, ‘ the 
contracts also follow the same pattern.

Ceylon  N ationals

♦2891. Shri Sanjlvayya: (a) Will the 
Prime Minister be pleased to state the 
number of Ceylon Nationals in India?

(b) Are they entitled to acquire 
property in India?

The Deputy MinL«ster of External 
Affairs <l>r. Keskar): (a; No figures 
are available.

' (b) Yes.

Z inc  O iix )h i0E (Im po r t )

♦2892. Shri S. C. Samanta: Will Uie 
Minister of Commerce and Indastry
be pleased to state:

(a) how much Zinc Chloride was 
imported in the years 1949 and 1950;

(b) in which industries this chemi­
cal is largely used;

( c ) the number of indigenous firms 
that produce this chemical; and

(d) the amount produced in India 
in 1949 and 1950?

The Minister of Commerce and 
UAmstry (Siiri Mahtab):
(a) 194M9 .i ,.......................832 tom.

1949-50  552 tons

(b) (1) Textile Industry
(2) Manufacture of dry 

battaries
(3) As an igredient of solder­

ing fluxes.
(c) Two.
(d) 1949......................168 tons.

1950....................420 tons
S u lphu r

>̂ 2893. Shri Alexander: (a) Will the 
Minister of Commerce And Industry
be pleased to state whether sulphur is 
a controlled commoriity and if so, 
what is the nature of the control?

(b) What is the indigenous produc­
tion of India in sulphur and what is 
our requirement?

(c) What are the countries from 
which it is imported, if any?

(d) Is it a fact that there is a great 
dearth of sulphur now in India and 
that if immediate imports are not 
made, some industries especially F e r  
tiliser Industry will have to be closed 
down?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The
possession, disposal and sale of sul­
phur is at present controlled under 
the Supply and Prices of Goods Act,
1950 (LXX of 1950).

(b) The country’s minimum re­
quirement of sulphur for essential 
purposes is estimated at 60.000 tons a 
year. The entire amount has to be 
imported, there being no indigenous 
production.

(c) Mainly the U.S.A, and Italy.
(d) Government are aware of the 

shortage of supplies of .sulphur in the 
country and have been able to secure 
an allocation of 8.000 tons of sulphur 
from U.S.A. for the first quarter of 
1951. This will be distributed to the 
essential consumers including Ferti­
liser factories, as soon as it is 
received.

A cricu ltu ra l  Im pl em en ts

♦2891. Shri Ramaswamy Naidu: Will
the Minister of Commerce and Indust­
ry be pleased to state:

(a) whether agricultural implements 
are allowed to be imported into India;

(b) if so, what is the value of such 
items; and

(c) what help Government are 
givhig to the indigenous manufacturers 
of these Implements?

The Minister of Coouneree and 
bdnstry (Shri Mahtab): (a) Yes.

(b) On an average about Re. 
90.00.000/> per annum.
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(c) Assistance in importing plant 
and machinery from abroad, and in 
securing raw materials, transport, etc,

Manufacture  of A g ricu ltu ra l  
P u m p -S ets

*2895. ShH. Ramaswamy Naidu: Will 
the Minister of Commerce and Indus­
try be pleased to state:

(a) what is the number of compa­
nies and institutions, that are manu- 
focturing agricultural pump-sets cou­
pled with electric motors;

(b) what is the number of com­
panies that manufacture oil engines 
for pump-sets; and

(c) how many of the oil engine 
manufacturing companies are com­
pletely Indian-owned and how many 
of them have got foreign interests?

The Minister of Commerce and 
Indnstry (Shri Mahtab): (a) Four.

(b) Five.
(c) There are completely Indian- 

owned and two have foreign interest.

E m plo y ees  S tate I nsurance 
C o rporation

*2896. Shri Balmiki: (a) Will the 
Minister of Labour be pleased to state 
how much amount has been spent on 
the salaries o  ̂ (i) Officers, (ii) Minis­
terial establishment, and (iii) Class IV 
establishment of the Directorate Gene­
ral of the Employees State Insurance 
Corporation?

(b) What is the expenditure on the 
travelling allowances of these Classes 
of Oflflcers?

The Minister of liabour (Shri JTag- 
Jirnn Ram): (a) and (b>. The 
amount spent upto the 28th February,
1951 is as follows:

On fialaries On
of inoludinf;; Travelling

OfAne^ allowances allowanoes

I 2

Bb. Rb.
Offloers 3 0 32,485 13 0

Ministeriftl e«-
tAbliAhment. 3,94,789 6 0 2,537 ft 0 

Class TV estnb-
Kshmont. R0,929 12 0 296 10 0

Total 9»26.978 5 0 35,319 12 0

B onus and P ro vid en t  F und 
S ch em es

♦2897. Shri Balmiki: Will the
Minister of Labour be pleased to state:

(a) whether there is any proposal to 
extend the bonus and Provident Fund 
Schemes for coal-miners to other in­
dustries like jute, cotton textiles, iron 
and steel, etc.; and

(b) what benefits have been derived 
by the coal miners by these Schemes 
so far?

The Minister of Labour (Shri Ja^- 
Jivan Ram); (a) The proposal of 
introducing a Provident Fund Scheme
on the lines of the Coal Mines Provi­
dent Fund Scheme for industrial em­
ployees other than coal miners is 
under consideration. There is a t 
present no proposal of extending the 
Coal Mines Bonus Scheme to other 
categories of industrial labour.

(b) The introduction of the Coal 
Mines Bonus Scheme has minimised 
the number of illegal strikes and re ­
duced absenteeism among colliery 
employees. From the information 
available, it appears that since the 
introduction of the scheme in 1947 to 
the end of September, 1950, a sum of 
Rs. 1,53,79.631 has been paid to the 
colliery employees as bonus. This 
quarterly bonus is mainly utilised by 
the employees on the everyday neces­
sities of life, to meet such intermittent 
liabilities as marriages, deaths, etc. 
and so save them from borrowing 
from the money lender at exorbitant 
interest rates. The Provident Fund 
Scheme is bringing much needed 
monetary help to the colliery emolo- 
yees when they retire or to their 
dependents in the event of their early 
death.

D el h i and A jm e r  M erw ara  R ent 
Control A ct

*2898. Shri Deahbandhli Gupta: WU1 
the Minister of Works, Production and
Supply be pleased to state:

(a) the number of cases instituted in 
Delhi tinder the Delhi and Ajmer Mer­
wara Rent Control Act (Act No. XIX 
of 1947) since the enforcement of the 
said Act upto 28th February, 1951;

(b) how many of these cases are 
pending;

(c) the number of cases, (i) decided 
within 1st year by the first court; (ii) 
decided in two years; and (iii) decided 
in three years or more;

(d) the number of cases, in which
(i) orders for eviction of tenants were 
passed; and (ii) in which these orders 
were carried out;
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(e) the number of cases, (i) which 
were instituted before the Rent Con­
troller for fixation of rent during the 
period under Section 7(a) of the Act; 
and (ii) the number of cases which 
are still pending;

(f) the number of cases in which 
appeals were filed agaijist the orders 
of the Kent Controller by (i) private 
persons; and (ii) by Government; and

(g) the number of cases in which 
decisions of the Rent Controller were 
reversed?

The Minister of Works. Production 
and Supply (Shri Gadgil): (a) to (g).
I place on the Table of the House, a 

-S ta tem en t giving the figures asked 
for. [See Appendix XX, a n n e x u re  No. 
42.1 1

A ssista n ce  to C o llie r ies

*2899. Pandit Mnnishwar Datt Upa- 
4lbyay: (a) Will the Minister of Woilcs, 
Production and Supply be pleased to 
state what collieries are proposed to 
be given assistance in the year 1930- 
■91 for stowing and safety under Coal 
Mines Safety (Stowing) Act?

(b) What is the amount of assistance 
iK) far granted to each colliery?

(c) Is the work of stowing and 
4*afety done by Government depart­
ments and if not, what agency under­
takes this work?

(d) What are the considerations 
under which such assistance is sanc­
tioned?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) and
(b). A statement showing the names 
of the collieries to which assistance 
-was proposed to be given during
1950-51 for (i) Voluntary stowing (il) 
Compulsory stowing and (iii) Protec­
tive Works, and the amounts actual­
ly paid upto the 20th March. 1951, as 
assistance to each of the collieries, is 
placed on the Table of the House. 
[See Appendix XX, annexure No. 

^3.1
(c) The Protective Works and the 

Voluntary and Compulsory stowing 
operations are generally carried out 
by the collieries concerned and are 
inspected and supervised by the 
Board’s Oiflcers. In some cases the 
Protective Works are carried out b}" 
the Board under its direct supervl- 
alon.

(d) Assistance is given for stowing 
and x)\her measures undertaken to 
prevent crush of pillars, premature 
collapse of any part of workings, 
^ r e a d  of f)re and in-rush of water 
Into the Coal Mines from rivers or 
«lykes on the surface.

P et r o l eu m  R epin ery

*2900. Shri Sidhva: (a) Will the
Minister of Works, Production and
Supply be pleased to state whether it 

is proposed to instal a petroleum refi­
nery in India?

(b) If so, at what place and at what 
cost?

(c) What is the likely production 
from this refinery?

The Minister of Works, Prodactieii 
and Supply (Shri Gadgil): (a) to (c). 
The matter is under consideration.

T echnical T ra inin g  Cen tres

*2901. Shri Cbandrika Bam: (a)
Will the Minister of Labour be pleas­

ed to state whether Government pro­
pose to increase the number of Voca­
tional .and Technical Training Cen­
tres under the Ministry?

(b) If so, how many new Centre* 
will be opened in the year 1951-52?

The Minister of Labour (ShH J a r  
Jivan Ram): (a) No, Sir.

(b) Does not arise.

B u ild in g s  R eq u isition ed  in  D elh i

*2902. Shri Cbandrika Ram: (a)
Will the Minister of Works, Prodne- 
tion and Supply be pleased to state 
how many buildings (Private) requisi­
tioned in Delhi are In the occupation 
of Government?

(b) What is the rent that has to be 
paid yearly?

(c) Do Government propose to re­
lease some of them in tne near future?

Tbe Minister of Works. Production 
and Supply (Sbri GadgU): (a) 433.

(b) R s . 7,38,627-15-0.
(c) The policy of progressive de­

requisitioning of requistioned pre­
mises was announced in the press 
communique dated the 24th January, 
1951. which is being follow^ by 
Government.

E conom ic  A b v is e r , I ndian M ilita r y  
M is s io n , H am burg

*2903. Shri Cbandrika Ram: (a)
Will the Minister of Commeree sad  
Industry be pleased to state what are 
the precise functions and duties of tbe 
Economic Adviser to the Indian Mili­
tary Mission at Hamburg?

(b) Do Government propose to set 
up an office of a Trade Commissioner 
there?

The Deputy Minister of ComsMiee 
Industry (Sbri Karmarkar): (a>

A statement giving the requisite intof* 
matlon is laid on the Table of IM
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House. [See Appendix XX, annexure 
No. 44.1

(b) Does not arise, since the Eco­
nomic Adviser is a full-fledged trade 
representative of the Government of 
Xndia.

T im a r p u r  Q uarters

*2904. Sbrl B. K. Das: Will the 
Minister of Wqrks, Productloii and
Supply be pleased to state;

(a) the number of new quarters 
built in Timarpur according to differ­
ent types;

(b) the total cost incurred in build­
ing these quarters;

(c) the cost of repair, if any, since 
their construction; and

(d) the number of quarters under 
each type so far allotted?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) (i)
Peons’ Quarters: 72. (ii) Work-
charged stafT (C.P.W.D.) Quarters: 98.
(iii) Clerks* Quarters: 344. •

(b) The accounts for all the three 
works have not yet been closed and 
accordingly, the figure of total cost 
incurred on these quarters is not 
available. The total estimated cost 
and the total expenditure incurred 
upto the end of February, 1951 are, 
Rs. 32,43.385/- and Rs. 24,20,563-1-3 
respectively.

(c) A sum of Rs. 33-2-0 has been 
spent, on repairs upto February, 1951, * 
on the clerks’ quarters.

(d) All these quarters have been 
allotted with the exception of one 
quarter which is being used by the 
Central Public Works Department as 
Enquiry Office.

T roops in  F rench  I ndian 
Settlem ents

•2905. Shri Kamath: Will the Prime 
Blinister be pleased to state:

(a) whether the French Government 
keep India informed from time to 
time of the number of troops, and the 
quantity of arms and ammunition 
which France is allowed under the 
Treaty of 1814, to keep irt the French 
Indian settlements for the mainten­
ance of internal order; and

(b) if not, what action Government 
propose to take in the matter?

The Deputy Minister of b teraa l 
Affalm (Dr. Keskar): (a) No. But 
the Treaty of 1814 provides that the 
French will pUce in these establish­

ments troops only sufficient for police* 
requirements.

(b) Does not arise.

G oenka Co m m it t e e  on P r in t in g

*2906. Shri Ramaswamy Naidn: (a>* 
Will the Minister of Works, Produc­
tion and Supply be pleased to s ta te  
whether the Goenka Committee oik 
Government Printing has submitted ita 
report?

(b) What are the main recommenda* 
tions of the Committee?

(c) Has the report been published^
(d) What action have Government 

taken upon the report?
The Minister of Works, Production, 

and Supply (Shri Gadgil): (a) The
report of the Expert Committee has 
been received by the Ministry in draft 
form and has not yet been finalised by" 
the Chairman.

(b) The main recommendations of 
the Committee relate to replacement, 
of the worn-out machines in the- 
Presses, expansion of the existing: 
presses and establishment of ^'ertain 
new ones, setting up of a printing 
school, appointment of technical me» 
in the key posts and apopintment cf a 
technical Adviser.

(c) No.
(d) Pending submission of the- 

finalised report, the recommendations^ 
of the Committee are being examined 
and necessary action is being taketb 
wherever possible.

P rice  or P aper

♦2907. Shri S. C. Samanta: (a) Will 
the Minister of Commerce and Industry 
be pleased to state whether It is a fact 
that the Indian Paper Makers Associa­
tion and the Indian Paper Mills Asso­
ciation in a joint meeting on the 7th 
March, 1951 increased the price of 
paper and board including white print­
ing paper by 6 pies per lb.?

(b) If so, were the Government o f 
India consulted before enhancement of 
price?

(c) What are the causes of enhance­
ment?

The Minister of Commerce and̂  
Industry (Shri Mahtah): (a) Gov< 
ernment have received reports that 
the prices of Indian paper and paper 
boards have recently been increased 
by 6 pies per lb.

(b) No, Sir.
(c) Government are not aware o f  

the exact reasons which prompted thâ  
Associations to increase the price hfr
0 pies per lb.
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Coal M in e s

*Z90S. Shri Kshudinun Mahata: WUl
the  Minister of Labour be pleased to 
state:

(a) the names of Coal Mines which 
fiave stopped working during the last 
three months:

(b) the nimiber of labourers in- 
"volved;

(c) whether any arrangement was 
anade for their absorption in other coal 
sVnines; and

(d) if so. what and how many of 
^ e m  have been employed till now?

The Minister of Labour (Shri 
Jlvau  Ram): (a) (1) SUndard Collie- 
xy of Messrs ^ r d  and Company; 
<2) Kuju Colliery.

(b) 1650 and 150 respectively.
(c) Yes. ‘
(d) About 525 workers were offer­

e d  employment in other coal mines 
bu t only two accepted alternative 
employment.

P ropaganda on  K a sh m ir  Issu e

^2909. Shri Kamath: Will the Prime 
Minister be pleased to state:

(a) whether it is a fact that, follow­
ing the Cease Fire Agreement or 1st 

■January, 1949, India and Pakistan 
agreed to suspend all propaganda 
abroad on the Kashmir issue;

(b) if so. whether it is a fact that, in 
^pursuance of that agreement, India 
drastically revised certain fllms on 
Kashmir already produced;

(c) whether the attention of Govern­
ment has been drawn to the London 
County Council decision to exhibit the 
•documentary film ‘‘Kashmir Conflict” 
which represents the Pakistan slant on 
the subject; and

(d) if so, what steps have been 
taken, or are being taken, by Govern­
ment to counter such hostile propa­
ganda abroad, on Kashmir?

The Prime Minister (Shri Jawahar* 
lal Nehru): (a) and (b). No such 
assurance was driven, but it was 
agreed tJiat nothing should be done 
which might worsen the situation.

(c) Yes.
(d) The normal methods of placing 

ih e  Government of India’s viewpoint 
and of correcting wrong and tenden­
tious statements have been employed.

D is -e n fk a n c m ise m e n t or In d ia n s  m  
C e y lo n

*2910. Shri Alagasaa: Will the
Prime Mlalslor be pleased to state:

(a) whether the attention of Govern­
ment has been drawn to the editorial 
of the Hindu dated the 14th March*
1951, wherein it is stated that 18,000 
Indians resident in Ceylon in the cons­
tituency of Balangoda alone, who were 
entitled to vote on the last occasioiL 
have now been dis-enfranchised and 
they will not be able to vote in the byo- 
election that is to be held there shortly; 
and

(b) if so, what Government proposa 
to do in the matter of bringing their 
names and the names of others simi­
larly placed on the electoral register?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes.

(b) The hon. Member’s attention is 
drawn to the reply given by me oo 
the 15th March, 1951 to part (d) ol 
.^^tarred Question No. 2242 asked by 
Shri Rathnaswamy on the same suIh 
ject.

H a rija n s  V is it in g  P akistan

*2911. Shri Sanjlvayya: Will tha
Prime Minister be pleased to state:

(a) whether Harijans who virit 
Pakistan and fail to return within the 
stipulated time or period, are beiof 
detained there; and

(b) if so, what steps Government 
propose to take in this matter?

The Deputy Minister of Ex^mal 
Affairs (Dr. Keskar): (a) and (b). 
Information asked for is being cc^
lecte<4 and will be placed on the Table 
of the House as soon as it is received..

R ice f r o m  I ndo-China

r Shri Nadlmuthu PiUai:
*2b£Z. ^ Shri Bharati:

LShri R. Subramanian:
(a) Will the Prime Minister be

pleased to state whether it is a fact 
that the Indian Consul at Saigon 
visited Delhi recently?

(b) If so, did he give any concrete 
proposal about rice from Indo-Ci^ina?

‘ (c) What was the nature of his
proposal?

The Deputy Minister of Exteraat 
Affairs (Dr. Keskar): (a) Yes. He 
rame on a short holiday.

(b) and (c). No. Sir. Gn return 
to Saigon, he will send his proposals 
on the prospects of purchasing Viet 
Nam rice and the best mechanism for 
its purchase and pajmient
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* sT^wfwfnjj: (a) WT 
«f«rm ?iw lift

»r>TT5y 5TnT n  mi«<w« 
(Straw Products Fac­

tory) ^  ^ ’Fnftw t  ?

(b ) W  ftra#3T5raTft
TT̂ T ^ **'4̂ (Tft f  ĤTT f*P?T#

^  I' 3ft ^
^ f ?

(c) ^ 'TTOT ^
JwiT r̂w <ft?y (Solu­
tion) ^ ^  JnfCT
^  f  ^  i:  ?

(d ) «prr IT? ^  t  ’i l

^ ?ft qij ?»m ^ 'TT̂  ^  ^
q^sm( ’Rt *^i
^[TJ^ ?PTT f̂ tTFWT T ^  ^ ifm rv

VTT ^dl ^  ^

( e )  «pn ^  ’T»t ^

nnr 3mr ^
^  sfrc #  ^  ^  ^

^  1̂  apjifin f  ̂  f  I
( f )  ^>'5 ^  PT̂ fTt'T ftn?

i i t m  
^  t |  C l

BHOPAL Straw Products Factory .

[•2913. Thakur Lai Slarh: (a) Will 
the Minister of Commerce and
try be pleased to state since whm  
the Straw Products Factory was esUb- 
Ushed In Bhopal City?

(b) How many ot the shar^holdOT 
of this factory are 
employees and how many of them are 
non*State employee®?

(c) What are various chemicals used 
for the preparation of the solution 
used in the manufacture of straw board 
in this factory?

(d) Is it a fact that, after this 
watery solution passes out of the fac­
tory into the nullah outside, it makes 
the water of the nullah and again that 
of the river, for miles together, useless 
and injurious to health?

(e) Have complaints been made, a t 
any time, to the Bhopal Government 
by the people living alongside the 
nullah carrying this polluted water and 
alongside the river about the harm 
caused by this water?

(f) What steps are being taken by 
the Bhopal Government with a view to  
redress that grievance?]

The Minister of Commerce and 
Industry (Shri Mahtab): (a) to (f). 
Information is being collected and 
will be laid on the Table of tlie 
House.

Yarn Shortage in  Bombay *

183. Shri Sidhva: (a) Will the
Minister of Commerce and Industry be
pleased to state whether it is a fact 
that the Bombay Handloom Industry 
has sent a representation to the Gov­
ernment of India stating that they are 
short of yam?

(b) How many people are engaged 
in the Handloom Industry in ^ m b a y  
State and how many looms exist?

(c) Has yarn been supplied to meet 
this demand?

(d) How much yarn has beea 
supplied during the year 1950?

Tlie Deputy Minister of Commerce 
and Industry (Shri Karmarkar); (a). 
Yes.

(b) There are about 1.6U55 Hand-^ 
looms in the Bombay State and it is 
estimated that about 4,83,768 persons 
are engaged in the Handloom Indus­
try in the State.

(c) For purposes of distribution of 
yarn Bombay State is linked to the 
textile mills in that State. The Tex­
tile Commissioner allots a quota 
every month to such State depending 
upon the available, supplies of yam. 
The internal distribution of yam  is. 
the responsibility of the State Gov­
ernm ent

(d) 78,726 bales of yam  of 400 lbs. 
each were supplied to the Bombay 
State during 1950. It Is estimated 
that about 60 per cent of this quan­
tity was supplied to Handloomi 
Industry.
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Aim-lifvzAK Articlis in Britisb 
Papsrs

ISC Shri SldliY»: WiU the
be pleased to state:

PrlBie

(a) whether the attention oi Gov­
ernment has been drawn to continuoui 
false and malicious articles in British 
papers against India on the question of 
alleged conspiracy by certain military 
officials of Pakistan to overthrow 
Pakistan Government; and

(b) if so. whether our High Commis- 
lioner in London has contradicted such 
false statements?

The O epstj Minister oi External 
Affairs (Dr. Keskar): (a) and (b). 
The hon. Member is presumably 
referrmg lu the speculation in tlie 
British Press about the motives be- 
timd the alleged conspiracy by some 
military ofllcers ol Pakistan. Some 
responsible newspapers in Qreat 
Britain considered that the conspira­
cy was an index of impatience and 
dis^atislaction which the delay in the 
solution of the Kashmir problem had 
produced in Pakistan. Unfortunately 
sections of the British press have 
repeatedly expressed opinions in re­
gard to Kashmir which appear to us 
to be misconceived and at variance 
with many of the admitted facts of 
the case,

[ might add that it has been ofi\- 
daliy stated in Pakistan that India 
has had nothing to do directly or 
indirectly with the alleged conspira­
cy of military officers in Pakistan.

Blembers of Parliament will appre­
ciate that the United Kingdom has 
the tradition of a free press. The 
policy of our Government is well 
known and has been clearly stated in 
this House and elsewhere. In the 
circumstances we do not think any 
useful purpose will be served by our 
High Commissioner issuing any 
statement in regard to certain tpecu* 
latians in the British Press.

Trade with U. K.

185. Shri Sldhva: (a) WiU the Minis­
ter of Commeroe and iBdmtry
pleased to state the total value of trad# 
between India and the U. K. durinM
1938. 1939, 1947 and 19501

(b) What is the total value of 
British investments in India now as 
compared with that in 1946 and 1939T

The Minister of Commerce and 
Industry (Shri Mahtab): (a) A state­
ment is placed on the Table of the 
House.

(b) According to the Census of 
India’s Foreign Liabilities and Assets 
on the 30th June, 1948 recently made 
by t|ic Reserve Bank of India total 
British investments in India in 1948 
^mounted to Rs. 642 crores. Exact 
compaiison with the British Invest­
ment?; in India in 1939 and 1946 is not 
possible as no figures for these years 
corresponding in scope and extent 
with the Reserve Bank’s Census are 
available. Bank of England^s esti­
mates of U.K.’s Overseas Investments, 
however, show British investments in 
India in 1939 as Rs. 505 crores and 
in 1946 as Rs. 103 crores.

STATEMENT

The total value of trade hHween India and 
U. K . during 1938, 1939, 1947 and

m o .

(Value in lakhs ef rupeef)

1988 1939 1947 1960

Exports and 
Reexports 65,14 58,70 1,01,61 U 2.21

Imports 48,13 40»61 1,14.47
Total trade 103,26 90»S1 2,10.08 fl,89,61

18 PS.



THE
PARLIAMENTARY DEBATES 

(Part II—Proceedings other than Questions and Answers.) 
OFFICIAL REPORT

eio6
PARLIAMENT OF INDIA

Friday, 6th April, 1931

The House met at a Quarter to 
Eleven of the Clock. .

fMR. Deputy-Speaker in the Choir]
QUESTIONS AND ANSWERS

(See Part I)

11-51 A.M.
BUSINESS OP t h e  HOUSE

Shrt Kamatb (Madhya P radw h): Sir. 
before we proceed with the Demwds 
for Grants, may I make a subml^ 
sion? Yesterday you were pleased 
to rule that the failure ^  
ment to lay on the table of the House 
the Report, or the
elusions of the ^anganath Committee 
of inquiry into the import of sugar 
last year was contrary to the canons 
of parliamentary etiquette. I And 
that no action in implementation or 
In pursuance of your rulm s has so 
far been talcen by the M inlst^, w d  
I submit that the Minister o r . 
Ministry has disregarded your a/rect- 
Jve given yesterday, and it is a 
question for the House to seirtou^ 
consider whether there has «wt l ^ n  
committed contempt of the House.

Mr. nepaty-Spcaker: The terms of 
my rulinjf yesterday were quite clear.

• A question of breach of privilege of
the House was raised by the non. 
Member. I said that there was no 
breach of privilege inasmuch as the 
rommittee was not appointed by the 
House and it was not directed to 
make a recommendation or a report to 
the House. Thus there is no breach 
of privilege. I said incidentally 
that when in pursuance ‘of some 
desire on the part of Members here 
an assurance in general t^nns was

57 PSD.
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given by the Prime Minister that all 
those matters would be ̂ looked into— 
and this was one of the matters— 
while the House is sitting we ordinari­
ly expect, and it is a matter of 
etiquette, that the. Report should first 
be intimated to the House. That 
was all my ruling.

Shrl Kamath: But it has not been
laid on the Table so far.

The Minister of Food and Airricnlture 
(Shri K. M. Munshl): Sir, I bow to 
your ruling, and hereafter in a case 
where a matter has been referred to in 

•the House this will be borne in mind.
There was no question of keeping the 
House in ijjnorance of the Report. But 
a.«? you will remember. Sir, and as you 
rifrhtly held, the hon. the Prime 
Minister gave an assurance that not 
only this matter but any other 
matter which might be brought to his 
notice, he would have it enquired. On 
that assurance I appointed a Com­
mittee of Enquiry. It wns purely an 
executive act. as you rightly held, and 
the Cabinet took the ’aew that being 
an executive matter they were per 

 ̂ feclly justified in putting it before the 
Dublic in the form they did. Then* 
is no question of disrespect to the 
House or of breach of privilege or of 
any disregard of the wishes of any 
Member of the House. I am quite 
willing to lay it on the table of the 
House.

Shri Kamath: Today?
Mr. Deputy-Speaker: As soon as

possible.
Shri K. M, Muashi; Today. Imme­

diately you return from lunch you wifi 
get it here.

Sardar B. S. Man (Punjab): Sir, I 
have to make a submission. We hava 
already discussed the food situation a 
day earlier. Now we are having two

• days. In view of the time available
if you could raise the tlme-llmit for 
speeches from ten minutes to flftMi. 
that will be helpful.
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List of Demands

Mr. Dcputy-Speaker: I have already 
got tweritythree names before me and 
there are in the waiting list another 
twentyflve. So I intend reducing the 
time-limit from ten minutes to eight.

Hon. Members: No, no.
Shri Kamath: May I remipd you, 

Sir, that the Army Demand—one of the 
big Demands of the Defence Ministry 
has been held over. As far as the 
schedule shows, the guillotine will be 
aoDlied on Tuesday, the 10th, at five 
o’clock. Therefore we would like to 
know when that Demand will be 
brought up before the House again.

Mr. Deputy^Speaker: The hon. the 
Leader of the House will make a 
statement about it later on, though 
not now, after considering i t

The Prime Minister and Minister nf 
External Affairs (Shri Jawaharlal
Nehm): Sir, it will be brought up on . 
the 10th, in any case.

Mr. Deputy-Speaker: Some day be­
fore the 10th.

ELECTIONS TO COMMITTEES
Standing Finance Committee for 

Railways and Standing Committee 
FOR Roads

Mr. Deputy-Speaker: I have to in­
form the House that upto the time 
fixed for receiving nominations for the 
Standing Finance Committee for Rail­
ways and the Standing Committee for 
Road.s. eleven nominations in the case 
of the flrsj: and 15 nominations in the 
case of the second were received. As 
the number of candidates is equal to 
the number of vacancies in each of 
these Committees. I declare the follow­
ing Members to be duly elected:

L Standina Finance Committee for 
Rarhoavs.—1. Shri B. B. Varma, 2. 
Sri.1iit Rohini Kumar Chaudhuri. 3. 
Shri Naziruddin Ahmad, 4. Shri Gokul- 
bhai Daulatram Bhatt, Shri Jagan- 
nath Das. fi. Shri Khandubhai K. 
Desai, 7. Shri Satish Chandra, 8. 
Shri O. V. Alagesan, 9. Shri S. 
Nijalineappa, 10. Shri S. K. Ahmad 
Meeran and 11. Pandit liakshmi Kanta 
Maitra.

IT. Fitandina Committee for Roads.—
I. Shri S. R. Naidu. 2. Shri Arl 
Bahadur frurung, 3. Thakur Krishna 
Sineb 4. Shri V. Kodandarama Reddy, 
5. Shri J. N. Hazarika. t’. Shri Ram 
Sahai T w ari, 7. ^ r i  V. Ramalah, 
8. Dr Y. S. Parmar, 9. Shri P. 
Kunhiraman, 10. Shri Theble Oraon,
II. Shri V. J. Gupta, 12. Shri ChandrJ- 
kn Ram, 13. Shri Radhelal Vyas, 14. 
Shri Arigay Ramaswumy and 15. Shn 
Beni Singh.

GENERAL BUDGET—-LIST OF 
DEMANDS.—contd*

Second Stage

Demand No. 40—Ministry of Food 
and Agriculture

Mr. Deputy-Speaker: Motion Is:

••That a sum not exceeding 
Rs. 40,29.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1952, in 
respect of ‘Ministry of Food and 
Agriculture’.”

Demand No. 41—Forest

Mr. Deputy-Speaker: Motion is:
. “That a sum not exceeding 
Rs. 22,39,000 be granted to the 
President to complete the sum 
necessary to defray the charge?* 
which win come in course of 
payment during ihe year e^^ding 
the 31st day of March. 1952. in 
respect of *Forest’.”
Demand No. 42—Survey or India

Mr, Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 53,56,000 be granted to the 
President to comolete the sum 
necessary to defray the charge.^ 
which win come in course of 
payment d"ring the year ending 
the 31st day of March. 1952, in 
r e je c t  of ‘Survey of India'."

Demand No. 43—Botanical Survey

Mr. Deputy-Speaker: Motion Is:
“That a sum not exceeding 

Rs. 72,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of
payment during the year ending 
the 31st dav of March. 1952. in 
respect of ‘Botanical Survey’.”

Demand No. 44—Zoological Survey
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 2.62,000 be granted to the 
President to complete the sum 
necpRsary to defray the charges 
which will come in course of
nayment during the year ending 
the 31st dav of March, 1952. In ’ 
respect of ‘Zoological Survej^.”

Demand No. 45—Agriculture

Mr. Deputy-Speaker: Motion Is:
“That a sum not exceeding

Rs. 1,35,59.000 be granted to the
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Pwjsident to complete the sum
necessary to defray the charges 
which wiU come in course of 
payment during the year endmg 
the 31st day of March. 1952, in 
respect of ‘Agriculture*/’ .

D em a n d  N o . 46— C iv i l  V e t e r in a r y  
S e r v ic e s

Mr. Deputy-Speaker: Motion is;
“That a sum not exceeding 

Rs. 21,25,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which wUl come in course of 
payment during the, year ending 
the 31st day of March, 1952, In 
respect of ‘Civil Veterinary Servi­
ces’.*'

D em a n d  N o‘. 47— I nd ia n  D a ir y  
D e p a r t m e n t

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 5,^8,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of 
payment during the year endii^ 
the 31st day of March, 1952, m 
respect of ‘Indian Dairy Depart­
ment*/' ’
D em a n d  No. 10 6—C a p it a l  O u tl a y  

ON F o r e s t s

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 21,54,000 be granted to the 
President to complete the * sum
necessary to defray the charges 
which will come in course of 
pajrment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Capital Outlay on 
Forests’ "

As already pointed out to the House 
there are as many as 50 Members 
desirous of participating in the discus­
sions* I would, therefore, like hon. 
Members to limit their speeches to ten 
minutes each*

Hon. Members: Fifteen minutes. *
Shri Bharati (Madras): Fifteen

minutes is absolutely essential
Shri J, R. Kapoor (Uttar Pradesh); 

We have two days.

Shri Sidhva (Madhya Pradesh): It is 
not possible to deal v/ith the subject 
in ten minutes. ...

The Minister of Food and Agriculture 
(Shri K. M. I tb u M ): I suggest I
should be given five minutes for every 
speaker.

Shri Hussain Imam (Bihar): Such of 
those Members who participated in the 
food discussion day before yesterday 
should be excluded from today’s dis­
cussion.

Mr. Deputy-Speaker: 1 shall ring 
the bell in time with respect to every 
one of the speakers. May 1 also 
suggest for the consideration of the 
House one thing more? I have receiv­
ed notice of a number of questions 
relating to the Food and Agriculture 
Ministry. Those hon. Members, ins­
tead of tabling these questions and 
waiting for an answer later, may send 
these questions to the hon. Minister. I 
am sure the hon. Minister will reply to 
those questions in his leply.

Shri K. M. Munshi: I shaU be will­
ing to do so if the questions are sent 
to me.

Pandit Maitra (West Bengal): What 
is your final ruling with regard to time 
limit for speeches?

Mr. Deputy-Speaker: Ten minutes
is my ruling.

Hon. Members: Fifteen minutes, Sir.
Mr. Deputy-Speaker: Ten minutes ii; 

the rule.
Shrimati Durgabai (Madras): Under 

the rule it is 15 minutes.
Mr. Deputy-Speaker: The hon.

Member who is also a Chairman knows 
too well that it is up to 15 minutes. 
It is open to the Speaker to restrict 
it to ten minutes. The upper limit is 
15 minutes. It is left to tne Speaker 
to decide from time to time. .

May I know which hon. Members 
want to move their cut motions? ‘

Shri Naziruddin Ahmad (West 
Bengal): My cut motion is No. 6 in the 
Supplementary List.
12 Noon.

Sardar Hukam Singh (Punjab): Mine 
is No. 7 in the Supplementary List.

Mr. Deputy-Speaker: Very well, I 
will call the hon. Members in time.

Shri Kala Venkatarao (Madras): The 
hon. Mr. Munshi is in charge of two 
portfolios. He is in charge not only 
with the production of more food, but 
also of channelling it into empty sto­
machs. In as much as logic is not 
life, statistics are also not correct facts 
and the food statistics are such supple 
things that they yield a surplus to my 
hon. friend, Mr. Sidhva and a deficit 
to my hon. friend, Mr. Munshi. Once 
a boy was asked whether Ash will grow
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LSiiri Kala Venkatarao]
rapidly and he answered: i t  all
depends. The ftsh that lather caught 
this year grows one foot longer, each 
time he mentions it. In the same 
manner, each time we are having a 
lood debate, the deficit is growing by 
at least two digits and tliis is - 
resulting in a fear complex throughout 
the country and therefore -procurement 
IS falling, black maricetlng is increa^- 
mg and we are lacing so many iiL̂ . 
that it is becoming ditficult both for 
the Government and to the public 
workers to meet this fear complex in 
the country and create a situation which 
will give scope for the enforcement of 
a real programme so tliat our idea 
about havmg food suillcieiicy can be 
achieved.

Our present position has very 
much deteriorated. After the parti­
tion we have 3 /4th of the popula­
tion and only 2/3rds of the land and 
this country which .was exporting 
foodgrains to the tune of 25-4 crores 
in lti9B-99 is now having a great net 
deficit: This tendency of a deficit is
not a postwar phenomenon. As a 
m atter of fact in the decade 1930-40, 
we find that the increase in cultivated 
area was 15 per cent, but the 
decrease of the outturn in foodgrains 
was 4 per cent, and it is only this 
deficit which has intensified itself in 
the postwar years.

Norman Angel said that in India* 
Britain has enormously diminished the 
famine risk but in 1943-44 the country 
was awakened to one of the worst 
famines this country had ever seen, 
namely, the Bengal famine. Thirty 
lakhs of people died and the railways, 
the telephones and all the benefits con­
ferred by the British Government on 
India came to nothing when lakhs of 
people had to die not only in the
mofussil but in the city of the
palaces,—in the streets of Calcutta. 
The country was rudely shocked 
and the grow-more-food campaign 
and procurement business and the
rationing schemes came into effect 
and we find that from then onwards 
every year we have been importing 
a lot of foodgrains. In 1946 we im­
ported l i  million tons, in 1947 two
million tons, in 1948 three million tons, 
in 1949 4i million tons, in 1950 2^
million tons and in 1951 we have pro­
grammed to import 3*7 million tons. 
All these we are not getting free. 
Even those that are promising a free 
gift are not very enthusiastic about it. 
We have paid more than Rs. COO
oror^s for all these food deficits
during the last four or five years and 
we cannot afl this amount, either 
from our reserves or out of our
revenues.

The Central Government is also in­
curring a lot of expense by giving 
subsidies to the States and this amount 
in recent years has come to Rs. XOO 
cores. These subsidies have got a 

' snow-ball tendency «nd as the ball rolls 
on it increases in size and therefore if 
you oiler a subsidy it goes on increas­
ing and the Central Government is 
unable to bear this kind of subsidy, 
it  IS very good that this year Govern­
ment have restric'ted this grant of 
subsidy to the States.

Then I come to the question of pro­
curement. Our procurement targets 
are unrealised all these years. In 
1950 the target was 5-16 million tons 
and the procurement was 4*63 million 
tons. In 1951 the target is bielieved 
to be 4-5 million tons and I think 
that in spite of the natural calamities 
that have faced this country, we will 
be able to achieve our object and 
restrict our imports to the figure 
above given. While speaking of pro­
curement, I would also like to state 
two things. Firstly the disparity in 
prices as between the States is very 
large. In the figures supplied to un 
in the annual report, we find that the 
price of rice in the Punjab, UJ^., 
iviadhya Pradesh etc. is very much 
more than the price offered in the 
State of Madras and certain other 
areas. I think the hon. Minister 
sometime ago promised to go into this 
question and bring about a parity 
last year and I think that he will 
exert his influence to see that almost 
a uniform rate will be paid to the 
cultivators throughout the country. 
Then, I come to the. grow-more-food 
campaign. India must achieve an 
agricultural revolution within the 
fraction of a life time so as to raise 
herself from the morass of poverty 
in which she is placed. The grow- 
more-food campaign has been there 
for six years now; but in no year, I 
am sorry to state, has the target beeD 
reached. In T 947-48, ^ e  estimated 
nine lakh tons, but got only seven lakh 
tons. In 1948-49, we estimated 17-5 
lajch tons but got only 25 per cent out 
of it. The hon. Minister of Food, 
attributes this to “lack of enthusiasm 
and hesitancy.” The President of 
the Indian Republic has attributed it 
to the relationship between red-tape 
and the cultivator which he has called 
“wooden.” There is a right way and 
a wrong way and an official way also. 
If It IS wooden as in the eyes of the 
President of the Indian Republic, the 
first citizen of India, I think much 
has to be done in order to loosen this 
kind of restriction or maladministra­
tion, whichever it is. I think the 
appeal of our President that where 
ten maunds are produced at present.
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eleven maunds should be produced is 
very much to the point. I do not 
i h i ^  that if we have got a “decision 
and edge” to our programme, this 
mcreased production is not beyond our 
capacity, .

With reference to the present grow- 
more-food campaign, I would like to 
suggest two or three things which 
would go a long way to increase our 
production. In the tir^t instance, I 
would like to say a word about in­
creased irrigation facilities. There 
are 51 billion cubic feet of surface 
water in India flowing every year and 
we are only utilising 6J billion cubic 
feet. The great problem in this 
country is one of the control of the 
rain drop. We are not properly con­
trolling it. Then, a sick river valley
is more complicated than a sick per­
son, and unless we bring to bear all 
our intelligence, it is not easy to solve 
this problem. I am very glad that 
our Government have undertaken a 
large number of river valley schemes. 
As one born practically in the bed of 
the Godavari, I really have got a 
love for water and irrigation. My 
place has been benefited by the Goda­
vari irrigation. Of course, a large 
number of improvements are required; 
nonetheless, I know what irrigation is 
and I feel* sure that these big river 
valley ,schemes will, in the long run, 
solve the food problem to a very 
great extent. But, I would like to 
submit, that while we are proceeding 
on those lines, we will have to touch 

. some immediate problems. I would 
like just to mention the case of Goda­
vari which has been neglected for 
some Lime. The Godavari is a mighty 
river. If a few things are done, like, 
a small reservoir on one of its tribut­
aries, raising the anicut shutters by
14 feet and allowing early transplanta­
tion, the ten lakhs of acres under the 
Godavari system will yield 25 per 
cent more which win go a long way 
to eradicate the present deficit in the 
province of Madras, and this will not 
cost much. My request to the hon. 
Minister is to take up this profit 
yielding project immediately in pre­
ference to certain other protective pro­
jects.

[Smrimati D uugabai in the Chair'}
There are 41 lakhs of zamindars in 

this country, 380 lakhs of cultivating 
owners, 360 lakhs of tenants and 335 
lakhs of agricultural labourers. I 
feel that incentive and ownership can­
not be divorced completely. If you 
want to have increased production, 
you must bring Jn legislation stipula­
ting maximum permissible rent, 
security of tenancy, non-transfer to 
non-agriculturists, maximum optimum

limit to owned land and minimum 
limit to a holding. If these reforms 
are brought into being, I feel that the 
grow-more-food campaign will get the 
required revolutionary spirit.

.My next point is about Government 
schemes. Only ci'edit worthy 
schemes come under the pale of 
Government* schemes. Mr. R. H, 
Tawney said:

“It is idle to preach the doctrine 
of improved agricultural methods 
to cultivators so impoverished by 
the exactions of parasitic interests 
that they do not possess the 
resources needed to apply it/*

Therefore, you have to solve the 
problem by not only growing more 
food, but by growing it more efliclent- 
ly and at less cost.

You know hungry people are angry 
people. You have to realise that and 
carry out the programme of the 
Government to the door-step of each 
kisan in this country. I would like to 
tell the hon. Members of this House 
that it is their duty that before June 
end, themselves and the legislators in 
the State legislatures must visit each 
village in their constituency and ex­
plain to them our food programme. 
Else, we will not succeed m the next 
General Elections. Votes are won 
not on the polling day, but in the 
interval between now and then. 
Therefore, I would appeal to the hon. 
Members of the House to voluntarily 
take up this work of propaganda, oi 
(tarrying the Government programme 
to the door-step of the cultivators. If 
they fail to do so, it will be to their 
disadvantage. (Interruptions),

Dr. M, M. Das (West Bengal): Why
not raise the procurement price?

Shri Kala Venkatarao: My hon.
, friend is a doctor in a town; I am a 

villager though not a kisan of the 
Hanga type. I must tell him that 
the difficulty is that there are people 
in this country 'who are sinister, perva­
sive, with an underground force 
working by unknown methods to 
undermine all loyalties and decencies. 
On account of the food position, it Is 
the duty of every legislator and popu­
lar representative of the Congress 
organisation or other political organi­
sations who believe in’ the prosperity 
of this country, to reach the kisan in 
hfs home and explain to him the pro­
blem and eradicate from his mind the 
fear complex which I have mentioned 
in the beginning of my speech.

Sartfar B. 8. Man (Punjab): And 
give false promises.
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Shri Kala Venkatarao: My hon.
friend may make false promises if he
IS interested in them. But, I am 
prepared to give real promises. On 
Dehaif of my party, 1 assure this 
House and the world that we will 
achieve the target of self-sufficiency 
and create Ram Rajya, After all 
the people who are taking advantage 
of our position to propagate false ideas 
today do not know that when America 
won her independence, when the 
French Revolution was there, when 
Russia established the Soviet Govern­
ment, the people felt that that was 
not a boon, but a curse to the country. 
Bi\t, America has improved, France 
has become big and Russia has be­
come great. India also will become 
great in the same way and our achlev- 
mg Swaraj will certainly bring about 
prosperity in this country. My last 
prayer to you is that the peasant has 
seen the light of modern ideas and 
nothing can blind him again. There­
fore, take stock of the situation, frame 
your programme in that light and 
oring about relief.

Nothmg has ever been achieved ex­
cept by those who have dared to 
believe that something inside them was 
superior to circumstance. Hon. 
Minister was a follower of Mahatma 
Gandhi. If he had imbibed that spirit 
into himself, the Food Minister, I am 
perfectly certain will solve this prob­
lem. The Food Minister has given 
us a slogan in English: “Freedom
from foreign bread’'. Then, being a 
man of culture, he gave us a slogan 
in Sanskrit, the Vana Mahotaav. We 
have had one such and we hope t'» 
have another shortly. On behalf ol 
the people of this country I appeal to 
him to give us another slogan, in 
Sanskrit, Bhojan Mahotsav,— n̂ot of 
the Annapoorna variety. Then, 
India will be great. I wish the Food 
Minister and the Deputy Minister of 
Food well in this critical year.

Shri T. N. Singh (Uttar Pradesh): 
After what we have heard from the 
hon. Member who has just spoken I 
may not be in a position to put before 
you with that strength and that courage 
and that conviction what I feel about 
our food problem. As the previous 
speaker very rightly described this 
problem, it has grown and increased in 
Intensity as we have tried to polve it. 
Our Agricultural Minister is a poet 
and a writer, and he is a reputed 
author also of various romantic novels, 
and it may not be improper if I quote 
a single line from an Urdu poem 
which says:

And that in English means: As we 
have tried to resolve the problem of 
our pain and sorrow, so has it become 
entangled and involved. Similarly, 
this problem of food has increased in 
volume and intensity.

We have been told that there is a 
deficit of only three million tons in our 
food supplies and this should be made 
good by 1952 through the grow-more- 
food campaign; and in the meantime 
we should meet the immediate defi­
ciency by importing food from abroad. 
But, these imports have not been found 
sufficient, though the Imports have
increased year by year. It is also said
that we have increased our production 
of food in our own country. But at 
the same time the gap between our 
needs and production has also gone up. 
Therefore, it is time we took stock of 
the situation and try to do exactly
what should be done to solve this very 
immediate and urgent problem on 
which depends the very stability of the 
State and the prosperity and the life of 
our people.

In approaching this problem, I will 
refer to its two main aspects. There is 
first the aspect of meeting the imme­
diate requirements of the people by 
methods of procurement and by proper 
distribution of the stocks a::d by neces­
sary imports. The second aspect is 
that in the meantime we should 
concentrate more and mo-a on increas­
ing the production of food till we attain 
self-sufficiency. With respect to the 
first aspect which is no doubt our 
immediate problem, we have to consi­
der whether all the methods that we 
have employed for procuring food 
grains and for their distribution and 
also for imports have met our nee^^s or 
not. We have left the different States 
free to procure their foodgrains in the 
manner in which they like best. In 
this I am In perfect agreement with 
the policy of the Government, because 
you cannot force a uniform system of 
procurement all over the country where 
conditions differ so much from pro­
vince to province or from State to 
State. There are different circums­
tances in different areas and you have 
got different methods of work and 
even the methods of collecting and 
maintaining the data differ from pro­
vince to province. Therefore it is not 
Dossible to have a uniform method of . 
procurement for all the States. There­
fore the system of permitting the States 
to have their own methods of pro­
curement according to their clrcum- 
stances and conditions is quite good
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•nd our Tood Minister has done well 
in not interfering with the various 
methods in the various States.

Then comes the question what to do 
when some States procure more and 
others less. How should those States 
improve their methods of procure­
ment? Barrini? some exceptions, I feel 
that almost every State has tried to 
profit by its past experience in this 
matter and has changed and improved 
its methods accordingly. There are 
several methods of procurement and 
If some have adopted one in preference 
to others and later improved on that 
method as a result of experience, there 
Is nothing wroni? about it. It is not 
right to have the same old red-tape 
method of doing things. That would 
he playing with the lives of the people. 
Therefore I say we have done the right 
thing in allowing each State to func­
tion just as it Hkes in this matter of 
procurement and fashion it^ methods 
according to its own experience. It 
does not matter if we make mistakes 
here and there. After all we -are a 
young nation recently freed and we 

make mistakes and commit errors. 
But the principal thing is to profit by 
such errors or experience and not to 
hp caught reneatedly in the same mis­
takes. We should learn by our past 
errors. It is the duty of the Minister 
fit the centre to see that every State 
profits by its experience and learns 
from its errors, without impinging on 
the initiative of the State. Too much 
interference o r ..........

Pandit Maitra: If the salt itself hath 
lost Hs fiavour, wherein shall it be 
re-salted? ^

Shri T. N. Singh: That is why I 
hecan by saying that this is a very 
iirgent problem and I welcome the 
feeling of urgency which the hon. 
Member has shown in the short inter­
ruption he has made.

Then. I will refer y o u  and the House 
to a few figures. The total figure of 
procurement in all the States comes to 
about 4  ̂ million tons. In addition to 
that we have been importing about, on 
an average million tons of food- 
grains from abroad. Together they 
make a total of about eight million 
tons which are considered enough to 
Aieet the requirements for our rationed 
populntion of 90 millions. That means 
that for our total population of 360 
millions w e woulH reauire food grains 
four times that quantity, that is to say. 
about .32 million tons. It has also been 
said that our production has gone up 
and it is now as much as 45 million 
tons. This figure has been given by 
the Government. If that be so. then 
we must have been having a surplus

of about ten million tons every year,
in addition to what we have been
importing every year? I am Just 
taking this up to show that we cannot 
rely on these figures which have been 
officially produced and placed A>efore ; 
us. If there has been such a continu­
ous surplus of this perishable commo­
dity for the last five years or so, how
is it that we are still having this
deficit? Therefore, I feel there is 
something wrong with these figures.

If I am given one minute in addi­
tion to the remaining two minutes, per­
haps I may be able to conclude. As I 
was saying, our figures are not reliable. 
But all the same the fact remains that 
we are deficit in food and have to 
import about three million tons of food- 
grains every year. Whether the deficit 
.is due to certain merchants, certain 
•traders or speculators who comer the 
foodgrains in the country or whether 
it is due to some other causes, is not 
the point. We have been importing 
about three million tons of foodgrains 
during the last five years and have 
spent Rs. 524 crores on the imports of 
foodgrains from 1947 to 1951. This is 
indeed a question which should, there­
fore be examined carefully.

My humble suggestion in this connec­
tion is that you Should continue to 
sibsidise the sale of foodgrains |it 
cheap rates. Now you spend about 
Rs. 20 crores on such subsidies and this 
has to be continued, in distributing 
the eight million tons that you supply 
by way of ration. The procurement 
may improve if higher price is paid to 
the cultivator and sold at lower rate 
through a system of subsidy costing in 
all about Rs. 20 crores. The balance 
the cultivator should be at liberty to 
.sell at whatwer price he can realise so 
that through the normal trade methods 
we may have some evidence as to the • 
real position, and within a certain 
time we may be able to minimise 
control and fight the artificial deficit 
which appears to exist now.

Shri Rharati: On a point of informa­
tion. When the Deputy-Speaker was 
in the Chair he said that every Member 
may be allowed 15 minutes and in fact 
the first speaker was allowed 15 
minutes and it was understood as such.
I now find that the time allowed is 
only ten minutes. I put a question to 
the Deputy-Speaker and he definitely 
said that the maximum time aUowed 
would be 15 minutes.

Mr. Chairman: It is not a question 
for a point of order.

Shri Bharati: I raised it as a point of 
information.
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Mr. Chainmm: Are you giving Infor­
mation to the Chair or do you expect 
information from the Chair?

Shrl Bharati: I enquired whether tha t̂ 
understanding has been changed. ‘

Mr. Chairman; The Deputy-Speaker 
told me that the time-limit would be 
ten minutes; though under the rule it 
is 15 minutes, he has reduced it to ten 
minutes.

Shri Satish Chandra (Uttar P ra­
desh): I respectfully submit that the 
Deputy-Speaker said that the time­
limit would be 15 minutes (Interrup­
tions),

Mr. Chairman: The Chair is unable 
to hear anything.

Shri Satish Chandra: Food is a very 
important subject. We had in previ­
ous years two days for the two 
Ministries of Food and Agriculture. 
This year they have been combined. 
Previously every Member had two 
opportunities to express his views, one 
on the food debate and another on the 
Agriculture debate. I think you may 
allow 15 minutes- to every Member; 
otherwise it is not possible to make any 
points whatsoever.

Mr. Chairman: Hon. Members should 
understand that realising the import­
ance of this Ministry as they do the 
Government has set apart two dajrs. 
Also one more day was given on th« 
private Member’s resolution relating to 
thi^ Ministry. It means altogether 
three days and I do not know what the 
complaint could be.

With regard to the time-limit, when 
the Deputy-Speaker said that it was 
ten minutes I myself raised the ques­
tion from my seat that the rule was 15 
minutes. He said that the time-limit 
he has put is only ten minutes and 
therefore I am bound to observe it.

Shri Satiflh.X!handra: I respectfully 
submit that it is  not so; it may be seen 
from the records.

Shri Bharati: The maximum time­
limit was 15 minutes.

Mr. Chairman: Hon. Members are 
aware that the' Chair is left with a 
certain amount of discretion.

Shri Satish Chandra: That is a differ­
ent m a tte r ..........

Shrl T. N. Singh: On a point of 
o rd e r..........

Mr. Chairman: If hon. Members are 
anxious to conserve time for the 
debate on the Food JAinlstry they are 
taking away time by raising points of 
order and questions like this.

Dr. S. P. Mookerjee (West Bengal): 
It is an irony of fate that in this land 
of proverbial plenty, chronic condi­
tions of scarcity should prevail today 
and in Bpite of the efforts made by 
Groverhment during the last few years 
there seems to be no possibility of an 
early solution of this very difficult and 
complex problem.

Food is the most vital problem 
facing the country today, affecting not 
only the happiness..........

Shri Raj Bahadur (Rajasthan): On 
a point of order. Is it in order for a 
Member to approach you (Interrup­
tions).

Mr. Chairman: It is not in order for 
hon. Members to raise points or give 
information to the Chair when an hon. 
Member is actually on his legs.

 ̂ Dr. S. P. Mookerjee: Food not only 
affects individuals but also affects the 
very stability and security of the State 
and we must be able to deal with this 
problem in a. manner which will enable 
the country to co*ie safely out of the 
present critical times.

Our present Food Minister is a 
person of restless energy, though some­
times it becomes somewhat fruitless. 
He has made efforts, big and small, 
during the last one year and yet I 
would like to raise a discussion on 
some of the basic aspects and ask him 
whether the policy which the Govern­
ment is following today will ulti­
mately lead to a solution of this pro­
blem.

I do not wish to take up the time 
of the House on a technical discussion 
as to the total shortage that exists in 
the country. In fact our statistics are 
imperfect. During the last few years 
arrangements have been made to 
improve them but yet one cannot 
arrive at any correct result, although 
the situation has somewhat improved 
so far as the availability of information 
is concerned.

What is the total shortage that the 
country has to meet? If we take the 
population of India as it stands today 
and compare it with the population 
that existed when we had an undivided 
India we find that undivided India used 
to import a little more than two 
million tons every year. On that basis 
perhaps the shortage will come to 
about seven million tons a year. Let 
us take the figure given by Lord Boyd 
Orr, namely, that the shortage will be 
somewhere about 4-5 million tons, 
which is the figure he gave for the 
period up to 31st December 1951. 
Meanwhile the imports have been 
increasing and they have increased 
tremendously. This year we propose
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to import six million tons. Four 
millions we. expect to purchase and two 
millions we expect to get as a gift from 
America. This is going to cost us 160 
crores and if we give subsidy at the 
rate we gave last year there will be an 
addition of about Rs. 40 crores. If we 
do not get the two million tons from 
America as a gift and we have to pur­
chase it, it will mean another 100 
crores. So it comes to nearly Rs. 300 
crores. What is this import for?

I think our basic ai^roach to this 
problem is wrong. We dp not take 
into calculation the total requirements 
of the country and then deduct what 
we will get from out of the country 
itself. Imports really depend on the 
capacity of the country to procure in 
order to meet the rationing respon­
sibility of the Government.

We are rationing today for about 30 
per cent. of India's population. 
Seventy per cent, of the _people of 
India are left to their fate. The States 
have been called upon to procure 
certain quantities. If the States say 
that they are unable to procure the 
quantity fixed then our responsibility 
for finding the balance from import 
arises. This in itself is a most imper­
fect and unscientific way of determin­
ing the food requirements of the 
country.

So far as procurement is concerned 
the figures given by the Food Minister 
indicate that every year the procure­
ment is going down. I do not wish to 
discuss the reasons why that is happen­
ing. We received a long and elaborate 
memorandum from the Ministry which 
is of an informative character. But 
the fact remains that whatever the 
reasons may be procurement is not as 
satisfactory as was originally expected.

What about production? The Food 
Minister has given certain figures, that 
last year there was an increase in 
production by 17 lakh tons. The most 
amazing way of calculating the addi­
tional production through the operation 
of the grow-more-food campaign has of 
course been modified to some extent. 
There is no scientific way of calcula­
ting production—so much fertilisers 
should give so much more production 
and so many wells being dug should 
produce so much more foodgrains. 
That is the way in which calculations 
were made so long. Only this year 
some sample checking has been made 
which has indicated that the shortage 
will be to the extent of 15 per cent, less 
than what is indicated by the ofBclal 
yardstick. Whether that is completely 
dependable or not is a matter which is 
very difftcult for us to say. In any 
case, the total increased production 
through the grow-more-food schemes
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on which the country has spent lur the 
last three years about Rs. 60 crores* 
including what has been spent^by the 
States, would not be more than about 
three million tons. But whert have 
those three million tons disappeared? 
Can we make any visible account of 
this additional production? It is not 
reflected in additional stocks which are 
procured, it is not reflected in the 
stocks which are available in the open 
market. That is a most unsatisfactory 
state of affairs.

How does the Government propose 
to meet the situation? So far as the 
long-term schemes are concerned, as 
the hon. Minister has himself said, if 
the river valley projects succeed, in the 
course of the next ten or fifteen years 
we may be able to get about one 
million tons—not more than th a t $o 
far as land reclamation is concernc^i, 
there also in the course of the next 
seven years if we succeed in reclaiming 
about six million acres of land we will 
be able to get one million tons. So far 
as actual performance goes in respect 
of reclamation, it was difficult for me 
to get the exact figure because in one 
place I could get a figure of only about
70,000 acres which have been reclaimed 
and in another case the figure was only 
somewhat higher. In any case the 
total additional production of food 
through land reclamation has been 
very scanty. It has not been anything 
like what we need for the purpose of 
meeting our present situation. So far 
as the grow-more-food campaign of 
intensive cultivation is concerned there 
also the actual production has gone 
down. The hon. Minister in his note 
circulated this morninx; has indicated 
that production has been steadily 
going down and for this year he 
estimates the production at about 40 
million tons due to abnormal reasons. 
But even last year’s was lower than 
the previous year’s. One alarming 
trend is that the yield per acre in 
India has been going down steadily. 
I have not the time to go through the 
detailed figures, but It appears in 
respect of rice while in 1938-39 the 
average yield per acre was 787 lbs., in 
1949-50 it came down to 685, and in the 
case of wheat while it was 671 lbs. in 
1938-39 it has come down to 579 lbs. in 
1940-50. In respect of joioar, bajra, 
maize, barley, gram, every commodity 
the yield per acre has gone down 
during the last ten yean. The only 
commodity in respect of which the 
yleli has increased to some extent is 
sugarcane.

That in a nut-shell is the present 
picture. You cannot expect to meet 
your deficit from the big schemes 
because that will take years. So far 
as vaui present schemes are concerned.
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in spite of the way in which you are 
spending crores and crores, you are 
not getting results which would be 
considered satisfactory. What will be 
the solution pf the problem? Obvi­
ously. the solution of the problem 
can only be through intensive cultiva­
tion. In other countries that has
happened. In America after the first 
war there was a shortage of food and 
they increased it to the tune of about 
ten per cent, in one year without 
adding any additional acreage practi­
cally, and in the course of the next two 
years they added by about 20 per cent, 
more. The hon. Minister knows the 
s.'nne thing happened in Japan, in Java, 
in Italy and in other countries where 
the yield per acre is at least four or 
five times higher than in India.
Researches are being conducted in 
various directions under the auspices 
of Government, but unfortunately the 
results which are obtained by such 
researches are not carried to the 
grower or the farmer. There is a big 
gap between the Ciovernment and the 
farmer. I know so far as extension 
services are concerned a method of
organisation has been adopted in other 
countries, particularly America, with 
tremendous success. Something like 
lhat is being contemplated by Govern­
ment. Well, that is the only means
111 rough which we can proceed if we 
expect to carry to the door of the 
farmer the results of the investiga­
tions which have been made in our 
research institutions or for passing on 
information for increasing the yield per 
acre. It will not do to merely deliver 
lectures—the organisation must be 
such that the farmers must feel that if 
these new instructions are carried into 
effect they will actually yield results. 
Not only that. There must also be an 
organisation for the purpose of carrying 
supplies to the doors of the farmers. 
Y o tj want them to be provided with 
more water, you want them supplied 
with better manure, better seeds and 
also better appliances. Now these are 
things which must be able to be carried 
straight to the door of the farmer in 
accordance with a well-thought-out and 
ro-ordinated plan.

Now. I come to the most Important 
aspect of the problem, and that is about 
control and de-control. Government is 
following the present policy of control 
for whose benefit? You are practically 
benefiting, according to the papers, 
about 30 per cent, of India’s popula­
tion; 70 per cent, as I said are left to 
their own fate. You are giving them 
rice and wheat at subsidlaed prices 
which may come to about sevent^n  or 
eighteen rupees a maund. According 
to your own figures the average market 
rate at which 70 per cent, of India’s

population are getting their foodgralns 
will be somewhere between twenty 
and twenty-five rupees or a little higher 
in some areas. So., whom exactly are 
you serving by spending crores and 
crores on this control machinery?

Shri Bharati: Officers.
Dr. S. P. Mookerjee: If you go on 

keeping this structure, if you go on 
having the present policy of imports 
depending on the capacity or the in­
capacity oif the States to procure what 
you expect them to procure, you may 
take it from me that you will never be 
able to do away with control or do 
away with imports. For various 
reasons the States will be unable to 
procure what you consider is essential 
and if you take the responsibility for 
purchasing from any part of the world 
at any price then obviously you will 
be landed in disasier.

You talk of an integrated plan of 
production. What have you done with 
regard to cotton and jute? You gave 
us figures that you will be producing 
six lakh bales of cotton. That is the 
figure given in the printed book circu­
lated to us, but only a few days ago a 
note which has been circulated to us 
tells us that this amount of six lakhs 
has dwindled Into three lakhs! We 
do not know the reason. Mr. Munshl, 
of course, Is a pastmaster In Inventing 
reasons whenever necessary and some 
reasons will be forthcoming from him. 
With regard to jute the promise was 
that we are going to get twelve lakh 
bales of jute. Now the figure has come 
in and we arc going to get the magni­
ficent amount of two lakh bales! The 
reason given is that the large areas of 
land In West Bengal which were 
vacated by the Muslim refugees who 
went away to East Bengal were occu­
pied by Hindu refugees who came from 
East Bengal, If you had not threatened 
them that they would have to vacate 
the land and go back again, this would 
not have happened. They were 
experts in producing juti;. If only 
you had given them the assurance 
that you would not Interfere with their 
production of jute I am sure you would 
have got all the jute you wanted. 
That'is the net achievement of Govern­
ment whatever the explanations that 
may be forthcoming with regard to* this 
co-ordinated plan of production qf jute 
and cotton.

With regard to this control and de­
control. I know very well the dangers 
of a sudden policy of de-control. I do 
not want that there should be famine 
conditions prevailing in the country. 
I do not want that the country should, 
be in the grip of any panicky atmos­
phere. At the same time we have got 
to decide once for all whether tlie
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present policy which we are following 
will at ail be able to solve this very 
difficult problem. I would suggest that 
we follow a policy of de-control. You 
have followed a policy of de-control 
with regard to jute. Here again, you 
have not been able to make up your 
mind. You have de-controlled jute, 
prices of jute have shot up and as soon 
as prices of jute shot up all the huge 
quantities of jute which were lying In 
the country have now come out. The 
hon. Minister will give us exact figures, 
but 1 saw some figures in newspapers— 
nearly ten lakh bales have come out 
into the open suddenly. You were 
goaded into accepting the lndo« 
Pakistan agreement because you were 
told that the jute mills would close if 
that agreement was not reached. You 
did it, you accepted it; you accepted 
it practically bartering away your 
rights, you sold national honour and 
national prestige for a mess of pottage, 
for a few lakh bales of jute. And 
within your country today ten lakh 
bales of hidden jute have reappeared 
in the market. If you have a policy of 
control in respect of soma commodities 
and a policy of de-controf in respect of 
some other commodities, you will never 
be able to arrange for a coordinated 
production of agricultural commodities 
in the country. I would therefore 
suggest that you follow a policy of 
graaual de-control in a way which will 
not create panic in the country and at 
the same time give the fullest freedom 
and opportunity to the farmers to 
produce whatever is necessary.

So far as prices are concerned, as 
the Government knows, the jute prices 
have gone up by 100 per cent. Prices 
of ground-nuts have gone up by 18 
per cent. Prices of pulses have gone up 
by 14 per cent. Prices of castor seeds 
have gone up by 24 per cent. Prices of 
linseed have gone up by 17 per cent. 
How docs Government expect that 
there will be more production of food 
when prices of these de-controlled 
agricultural commodities are steadily 
going up? You may. pass laws, but 
those laws will not be practically 
implemented. I would therefore con­
clude by saying that we should not 
make the mistake that was committed 
in 1947, we should start with having a 
reserve. Why is it that the de­
control of 1947 failed? One of the 
chief reasons given in the note that 
was circulated by the then Food 
Minister Dr. Rajendra Prasad was that 
the decision that there should be a 
reserve of at least half a million tons 
was never implemented in fact. The 
first thing therefore that we should do 
is to keep a reserve stock. If we 
these two million tons from America, 
let us keep them as reserve stock and 
let us announce to the country that

Government will not allow famine 
conditions to prevail in the country 
and if there is any scarcity or possibi­
lity of famine food will be rushed to 
that area.

One important aspect of this matter 
is that you should be careful about 
storage. So far as this matter is con­
cerned, I know from bitter experience 
during the time of the Bengal famine 
how lakhs and lakhs of tons of rice and 
wheat were destroyed because the 
were kept in a most miserable condi­
tion and they had to be thrown in the 
Ganges while thousands were dying in 
tke streets of Calcutta and other 
places. If you want to have such huge 
stocks of foddgrains coming from 
foreign countries, obviously satisfac­
tory and proper arrangements have to 
be made for stocking them.

The food imports should be put on 
the O.G.L. and if that is not possible, 
free licence should be given. Free and 
unfettered movement should be 
guaranteed by the Railway Depart­
ment. You should cordon off big 
cities, coalfields and other vulnerable 
areas. I am not suggesting that you 
should de-control in respect of the 
entire area, but these specified areas 
should be fed on imported stuff. I 
see no reason why all persons living 
in these areas should get foodgrains at 
subsidised prices. People who could 
afford to pay ought to be able to pay 
prices which people outside the 
rationed areas are paying. Then there 
should be a vigorous pursuit of the 
policy of extension service, so that 
whatever facilities Government can 
and should give to the farmers should 
be given on the widest scale possible. 
The bulk of the money which is now 
being placed at the disposal of the 
Food Minister by the Finance Minister 
may be utilised for these ronstructive 
purposes. Then there should be a co­
ordinated plan for the production of 
cash crops. Lastly, there should be H 
ruthless plan for dealing with profiteers 
and hoarders. The hon. Minister has 
said in his note today that there are 
many hoarders in many parts of the 
country and at the same tirpe he savt 
that he has been armed with strong 
powers for the purpose of dealing with 
them. By all means do so. Once you 
allow free movement to take place In 
the country; once you cordon off cer­
tain areas—do not apply it with regard 
to the whole country but you make an 
experiment; you take a certain surplus 
zone and tag it with a deficit zone— 
once you do that in one or two areas, 
you will see how success is achieved. 
Lastly, we ar<? faced today with a 
crisis which may become extremely 
serious and almost unmanageable. 
Food of course is a thing which can 
never be made a plaything of politics.
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It is a matter on which all parties, all 
groups, all people throughout the 
country must unite. But Government 
also must realise that this is not a 
matter which Government alone can 
jickle and Government cannot airfi- 
leasly follow a policy which is not 
producing results. Government must 
take the people into their fullest confi­
dence and prepare a plan which the 
people voluntarily will accept as some­
thing which is consistent with their 
highest interests. You will then get 
the fullest support of the people. 
Today the people’s mind is almost 
dead and inert. They have no confi­
dence in the Government. They do 
not know that whatever Government 
announces today will not be changed 
tomorrow and something else will be 
done the day after tomorrow. There­
fore a full survey should be made of 
the adiievements and failures of the 
policies of Gk)vernment and the policy 
of de^control which was so vigorously 
supported by Mr. Munshi as he then 
was should be adopted even on a modi­
fied scale and in 9  manner which will 
help us to solve this very difficult 
problem.

»rf t  ^  ^

v t f  vtjt f t  i

t  ?ft 3% Tfr I fW

^  vfem nff f  ^  ^
f  'TP5 ^  VT WT

^  ^  T f  fm r r  T m  wrwr

*1̂  t i

w  vfOTTfTf ^  artr

*TT^ ?>TT fiu

TT<Jr t  I P r aoft

’ift ^  5nft>T f

^  ^  ^  ah?FtT f  I *rt 

v if r r  'TRT f  ’aw ^  ^  ^  ^
^  w »n >1^ fvFnft

I W  % t  i

*TOrar: ^ h ^rrwf v t sm % w rw

fm ? wnsT ^  I  ^  JT? 
anfr^ #  3TTsr ^  ITITT

t  ?rn») f  i T n r

^  Hff f t  T̂fr!rT I 
f T T  ?5  f r  mw v ft?  ®;

w«rr ^  >PT t|  1 1  ’’̂ 5
»jf>T ftRT SITTT f  3?T
^  ftr JTf pRX  aft qr»ft<T 
T5\ t  ^  ^  flTO

TT ?lft<f1>T WffT WlTr
!T^ f  aAr fTff 5f«ft»r #  W»ft ^

3RT3T jftjr 3fT TfT f  ^
r r  ^  1

WT5f  «Ft tnp srrt nrr
j ,  f*F W  fft *TtT 

(Grow More Food CampaigQ) 
5rf«PP 9T?) f̂»TT5ST V t# «|5t JTtimT #  

HfT $Wt VT W R  ^  f  
^ *T^ 3iraT I ^Tft ^ f  

ffT SR*T TT t ,

^  8 f ^  *TT̂  ^

»m t  I ’TT*rft*T ^ 3Nt afr
jftWWT Ift¥ ^  lt«p 4«fr ifr ^

ftpffr «rr, 5ft 5® «Pfr «tt
f W  *rr qr?r aitf 

t  ^vrrft fx>f}i Ir <tt «|!T 4
^  aRTWHT i  I VfT <n :

“The hon. Minister further stated 
that he would consider the sugges­
tion of the Members, that special 
attention should be given by the 
Ministry of Food and Agriculture 
to improvement of cattle and pro­
duction of milk and their inclusion 
in the Grow More Food Campaign.

»tTOT ^  f«P fff 3TT?ff<W % 
TnrsftJT >rfH t arrt
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am ^  iftiRT

^  »TTJT sftr ^  ^  FTF
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JHR T t s r r f t  3 r f ^  3T5T 3?rr55T^ 
lft5»HT ?*TH 5̂TT ’TT^ I #' arTOT
v rm  ^ i% ^  5 ^  ’TreF«T^ ^

erarw^^i' rftsr? ^
fsp sr? ^  ^  t|  11

3»f^ am ĝ TTCT arh:
<ft f  I 3T3®r ^  =̂ T%5,

arnrrr^ft ^  i
<?rre 5T55T ift 4' v??TT =̂ r??n f
ft? #5rf arY?: T̂TJTlr Tc t

arr^T t̂ 3 ? ^  t̂t r | t  ^ i ar̂ ft iĵ p
Ji?JT ^  ^fiT ^  >n5T̂ ft«r snTT’T 
»T^3ft #  s r^  3t# t ?T?r spf ^  I
^  f*r^ H 7JT?r ft:
sRn W  arftl^ aiT r̂ t̂ ar^ Isff ^  jt̂
#srT 3fT * • '

fiw^T * R # s r : ajrT arr^Tj
Pww?ft t ,  H f  pp 3TT«1^

i o p  an ^  3IT̂  I

JTf
^  ft? aiTJT̂ t Vtf î nFTt# (Export)
^  ^  f  I 3TRT  ̂ iTfPTte
«P^ ^  I  ^

^  arr^nft’ jttw ^
^tt5tt t ,  fqRT s m r  ^  

>Fr f^Jik  f  frr? ^

5T  ̂ T??TT ^rfir# I JT? ^  f  ftr 
^  5? ^  a!#T ^  ^  fanr ^

aiT^rft ar#v ^  ^

f  ^  arrarrft «|5T v*r |  i 4' a n f ? f ^  

»!?Tr, »nTr,. arRffwuT artr 

lyp 'n r  arrsrift
^  f ,  #■ %ww arra arr<<ft
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% 5TT afHJift T??r 5 I a n #
7 ? ^  ^ J T  an^Nr T t #■ #

4  # m r f im v r .  artr
Tt iw  I %5Tqr 4  5[^T
(highlands) vr n̂iTW ^ i 

5Tt»r arrwrft ^ t ^ ,  Mv*t st*rr-

fsT^im a rk  n ’t »T ^  W!IRt ^*ftsT
t  an? 5*r an*ft arrwrft

f  I Jfft ?r*w ^  <T^ amrr fv  art

^  viw4<r«( (Commonwealth) ^ 
i ,  5W >ft • ^fnr*r4?«r % ^  W f 

^  arf«»v arwrft artr 
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w m ? f t  ftRmr vnjT 
?»T if^t wWf % y w k  #  ^  ^  

t ' «rr»r ^  ^ i r « p ^

an^rft ^  wnr^ ^  i arrwr^

VT JTf^ ^  ^  on '̂HT aftr aft
apii^^r # 3 r m  % affiw a r ^  n r ;  
% T? î%>r I

Mtl«ra>v ffar«r»tô  V
f r t  ^  arrr ^  w  rn r  f  ?

^  * A I^  « m : ?rfefrf

5 ^  ^  v j  ^  I fiTTt irfi
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q r  TifhT VT w  J m r  «rr t

SfĴ f gWT3» STjff ?TRft I
^  9 " |v rft ^  wfrf

^  ^  I

^  Tr?f ? f t ^
ITT arT’^t'RtT »TT̂  «PT  ̂3TV̂  ^  T̂*iT-

ĴTTTT 7̂T»T 
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^4«TT ?T?1T̂  ^  I iJlT ^T?f

% ?rriT# n  ?T*T«T?rT f  
fv  gR % TTT 3t^w

VT JTlT?5T ^  ?(t f f f

5TV ifTT!̂  ft»ft I

^  JCTtT 5ST5TT ^ fr  ?JT ^ 
3fr ^  m  «fr ^

n êft ^  «ft I 4 w  siTW ^  ^
i m x  ^  f r  ^  ^  ^

fT??ft fR? ^  >T5Ĵ  ^  «ff, artr A: 3tt<t 
^r •>!( î dT f  ft? ir f t  ^  ■jftftra’

^  ?ft ^  ft: 3T5 ^
ftî T ar? ??»rw 3TT̂  f  I »Tt^ «ft |*TT^

^ t |  afiT g?Tsft ?T5t ?;flnct 

5??ft ^  !T ^ t>
3TT3T JT? ^  t  f*P 5ft ?>T ^ ntsft 
^  ^  3TTST ^ VTW >̂><<1 STT ^  Îwcft 
^  «ft, aftr ^  ^  3T̂ ?p:t»t ifTT̂  ^  ?»t 

5T^ i  I ^  ft? 3TT5r

*TO fT  ^  ^  5 1,
5>T ^ t  c[(ft jnsr^rr ^ ^ f r  ^  

% r  Tf: f ’TT ¥ T ^  5JTTJTT

JTffnr JT^aff^ ^:?r, f«P f>T 3T?5T ^• 

fl'JIW '»i<r4 % ^2T <T+ I

ar^f ?r^ î faTGir ^  t  ^  ^

3TT̂ IT«!(T̂  ̂ T?r i  I ?PT W R o  % OR 

cT-P |*T 5̂CT3ZT JTI^ ?r^ f  3TT 5>T 

^  WTT arq^ n  am^w gtr

q775 5 *rr^  a rm  ^« ft n f i 

v f  3T?T ^ t  > r f ^  t  ^  ^  ^

JTlflf t  I ^TR f«F5T5ft
^  fiT f H ?t, A zr̂  *rr?TciT

^  ^  2T5 ?fiTJT 3TT# ^T5?r t  aftr 5ftsr % 
5ftET 3rr^ ^?5T ^ fe ^ g f  jk

?f»ft s ftr JT5 5̂T Per ??TT ^  i t  arnr n 

^<rTftrfv«ft¥*T7 «TT I ?9R:r5JT?r?^ 

3 T f^  3TI^W+‘ ^  I#t, ^  5t »T7T,
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^  vx.

«RT  ̂ ST ^
3iT?rt^Hi !T VK, *5^ Hwnrv v n r

>it *r^, aftr Jr<ffTT

^  ^  3f«T ^  , ? r ^  ^  I iT H

^  VT I

»f ̂  am  % HTH# V® ^ -

*rr jnj??r ftnrr f  ^ % 
'tft *ftr

^  >TK, % ?«TH % s w  q r
iff^ « tt5t ?r f?*rT «nTT 5ft srfsiv aw  

^?n?H *rr fr^rrw ?h  ^?!T 11

ijff 3TT5rr t  f% ?r*ni
^  3tTT ^  5PT«T ^  w  PWJT 
T t 3TR?nRR STM I

(English translation of the above 
speech).

Seth Govind Das (Madhya Pradesh): 
It is onr tendency now a days that we 
are all becoming critics. Criticism is 
not a sin, but we should also look at 
achievements also. All of us are 
aware of the difficulties before us. 
But if we do not see the reasons 
thereof and continue to criticise our 
Government in a blind manner, no 
problem can be solved. If we wete to 
look at the difficulties that are facing 
us we find that our first problem is the 
reduced productivity of our land. I 
admit that many of our lands are still 
lying barren and we have to bring 
them under cultivation. But even 
those parts which are under cultivation 
at present, are not yielding enough 
crops. There are many ways of 
solving this problem. I would like to 
rast some light upon them briefly. 
The first thing we have to pay our 
attention is the dirt and filth that has 
accumulated in huge quantities in our 
lands and that we have to remove. 
Only tractors cannot do this work. 
We are ̂ spending about six crores of 
rupees per year over these tractors. 
These tractors can be useful only for 
barren lands and not for the lands 
under cultivation. For them only 
bullocks can be useful. I cannot 
understand why the improvement of 
cattle has not been included in the 
‘Grow More Food’ Campaign? I have 
spoken about this thing more than 
once. So far as this question is con­
cerned it has been discussed on

many occasions. The hon. Minister has 
made some mention about it in a 
meeting convened recently by the 
Goshala Board. I would like to read 
out a passage from the offlcial report I 
have received. That passage runs as 
follows;

. “The hon. Minister further 
stated that he would consider the 
suggestion of the Members, that 
special attention should be given 
by the Ministry of Food and Agri­
culture to improvement of cattle 
aijd production of milk and their 
inclusion in the ‘Grow More Food' 
Campaign"’.
Having got this assurance, I had 

hoped that the hon. Minister would be 
pleased to include the question of the 
improvement of cattle in his Budget 
proposals as a part of the ‘Grow More 
Food’ Campaign. I am sorry he is not 
listening to me but I like to state and 
that also with great emphasis, that 
unless we solve the problem of cattle 
we cannot achieve success in our 
scheme of grow more food. The Gov­
ernment should give a proper place 
to this scheme in the ‘Grow More Food’ 
Campaign. Tomorrow when he would 
reply to the Debate 1 hope he would 
give us some sort of assurance that he 
is doing accordingly.

Many other things are required for 
growing more food. We require better 
seeds, better irrigation facilities and 
good manure. The question of 
manure too depends upon cattle.

Another difficulty is that our popula­
tion is increasing. While answering a 
question the hon. Prime Minister Just 
now stated a curious thing. This reply 
Cvas given when one of my friends 
asked him whether the surplus popula­
tion could not be sent to other coun­
tries ..........

Mr. Chairman: There is much noise.
I would like the hon. Members to go 
out and talk there.

Seth Ck>Tiiid Das: To this question he 
replied that the population was not an 
article of export. It is true. But we 
have not to export our population as 
other goods or commodities are 
exported. We find that many coun­
tries have a vast population while 
others have very scanty population. I 
have been to Australia and New 
Zealand. In Australia and Canada 
there live only four persons In a 
square mile. In New Zealand ifie 
population is only eight per square 
mile. In India we have 300 persons 
living in a square mile. I saw the 
same thing in Kast Africa. There I 
visited Tanganyika, Uganda and 
Kenya. In Kenya of course they have
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the problem of highlands. People of 
that country do not want any more 
population. But in Tanganyika and 
Uganda vast tracts of land are avail­
able where we can send our surplus 
population. When we are in tl\e 
Commonwealth I do not see any 
reason why we should not send our 
surplus population to those member 
countries of Commonwealth where 
there is not very much population and 
which require more population. Why 
should not we make a plan in this 
respect, so that we could send our 
population there? If our Government 
were to change their policy and make 
some such plan in this respect. I am 
sure, we could manage to send our 
surplus population there spending less 
money than we are spending today 
over the rehabilitation problem. Thus 
we would not only solve the problem 
of population but the people also would 
live there in better condition.

Shri Dashbandhu Gupta (Delhi): 
What is your opinion regarding birth 
control?

Seth Govind Das: Our third diffi­
culty is about the distribution of land. 
Our method of the distribution of land 
is not very helpful towards the produc­
tivity of the land. We should en­
courage our people for co-operative 
farming. Simply thinking or launch­
ing campaigns regarding co-operative 
farms without any constructive plan 
would not solve our problem. We 
have to provide some special facilities 
to these co-operative farms. I like to 
state a particular thing regarding this, 
which I have stated many times before. 
We should prepare a scheme of crop 
insurance. The crops are destroyed in 
this country for so many reasons. Our 
crops are destroyed in many cases due 
to mildew, hail, and frost. There are 
very few countries which require such 
crop insurance scheme more than our 
country does. Efforts have been 
made in this respect by other countries. 
As I know such efforts are being made 
in Dewas also. I do not know what 
came out of it. But I like to state 
that such efforts should be made on a 
large scale. If we were to introduce 
this scheme of Crop Insurance, our 
farmers would gladly *take up to co­
operative farming. We can  ̂ provide 
some other facilities too. But my main 
suggestion is that we should try to 
insure the crops of these co-operative 
farms at first.

Many things have been stated 
regarding the controls. My sub­
mission in this respect is that enough 
food grains are not coming to the

market due to this imposing of control. 
This also is one of the reasons respon­
sible for the shortage of food in this 
country. I agree with my friend Dr. 
Syama Prasad Mookerjee in this 
matter. If our Government would try  
to act according to his advice they can 
surely achieve the success a great 
extent.

I hear constantly that we had made 
a mistake when we removed the con­
trols. I by no means can admit that 
we made a mistake at that time in 
removing controls. Had our Bapu 
been alive today we would have seen 
that it would have become impossible 
to re-impose controls. As Gandhiji is 
not among us today and we have no 
other personality equal to him. so we 
ran dare say that we had made a 
mistake in doing the thing asked by 
him and so we are not prepared to 
follow him. It is just possible that we 
require controls to some extent but 
we must make some scheme, as our 
friend Dr. Syama Prasad Mookerjee 
has said, so that we may be able to get 
rid of these controls at an early date.

As regards the future I am always 
hopeful. Since 1920 till we did not 
attain independence, many ^imes w^ 
failed in our campaigns but we did not 
give up hopes. I have no doubts 
regarding the bright future of this 
country. In spite of all the great difH- 
culties before us, I am sure the day 
will come soon when these difficulties 
will disappear and the country will 
again achieve the same position as it 
had before. Independence was the 
first thing we needed and that has been 
attained. We will succeed in getting 
rid of these difficulties also if we do 
not abandon our hopes, do not indulge 
ourselves merely in criticism, do some­
thing constructive, and try in such a 
way so that we may be able to solve 
the greatest problem, the problem of 
food shortage, of this country.

I have tried to make some Sugges­
tions. The most important^of them is 
about the inclusion of the question of 
the improvement of cattle wealth in the 
‘Grow More Food’ Campaign. If we 
do not pay any attention to this ques­
tion we would not be able to solve Uie 
problem of shortage of food. I hope 
when the hon. Minister would reply to 
the Debate he would give us some 
assurance of the kind.

The House then adjourned for 
Lunch till Thirty-five Minutes Past 
Tico of the Clock,
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The Honse re-asseuMcd after Lunch 
ai Thirty-five Minutes past Two of the 
Clovk.

tSHRiMATi Durgabai iti the Chair]

PAPER LAID ON THE TABLE
Ganganath Committee Report on

Purchase of Sugar
The Minister of Food and Agricul­

ture (Shri K. M, Munshi): I beg to lay
on the Table a copy of the Ganganath 
Committee Report on the transaction 
of the purchase of sugar, which J pro­
mised this morning to lay on the Table 
iPlaced m Library, See No. P-151/51J.

GENERAL BUDGET—LIST 
DEMANDS.—contd. 

Second Stage

OF

Shri Sidhva: The question of food is 
s o  acute, it is of such a magnitude 
and importance and is becoming so 
grave every year that despite our elfort 
and the eliort of the Ministry concern­
ed and oi the hon. Ministers, 'ny  hon. 
friends Mr. Munshi and Mr. Thiru- 
mala Rao both combined, the situation 
has not improved but has worsened. 
Despite our spending crores of rupees 
on tractors, modern system, antiquated 
system, all kinds of systems, despite 
our spending crores of rupees on trac­
tors, on fertilizers, on grow-more-food 
canripaign, we have not been able to 
achieve the object for which we are 
all striving. What is the reason for 
this, I want to know? Why is it that 
tho'Government fails? The question of
9fioney is no consideration. Crores 
after crores of rupees are being sanc­
tioned in the anticipation that the posi­
tion may improve. But on the con­
trary, instead of improving, the posi­
tion gets worse. 1 want to know what 
is the reason for this. It seems to me 
that there is something wrong some­
where. And it must be wrong with the 
Government and with none else. The 
system, according to me, is bad; the 
communication system is bad, the pro­
curement is bad, the policy is bad. 
What is it that the Government of 
India is doing? My hon. friend Mr. 
Munshi is merely a Durchasing and sel­
ling agent, nothing more than ihat. He 
runs from one place to another to pur­
chase grain and supply it io the 
deflcit area which wants it. 'They have 
not gone into the bottom of it to see 
what is the reason for this state of 
affairs. Although I know that Agricul­
ture is a purely provincial subject we 
have taken certain responsibility over 
this matter. 7'o that extent what 
have we done, I really fail to under­
stand.

I would like to quote Just a few 
figures—I have got an abundance of 
57 P.S.D.

I hem with me, bp t  there is no time— 
irom which It will be proved thai even 
today, with the natural calamity that 
has befallen in the shape of Ifoods in 
the famine areas, we have sufficient 
food. {Some Hon, Memoers: Ques­
tion). I make bold to state chat. Do 
not say ‘question*. Please present the 
figures against the figures I put, then 
say ‘Question’. There is uo use just 
saying ‘Question’. You have not even 
heard me, you have not heard what 
1 am going to state. That shows you 
have one fixed policy in your 
mind which you do not want to change. 
If that is the attitude of the 
Government also, then they are 
not going to solve this food problem 
lor years to come. The hon. the Prime 
Minister has stated that the Govern­
ment is not going to import food after 
March 1952. I beg to say that you 
may be compelled to import if this 
policy is not changed. The point there- 
lore is where is your limit. So long as 
you continue to import I h»ve come 
to this conclusion that there will be 
aemands from the States despite the 
availability of food in those States. 
They will not procure as they ought to 
do. They fail in their duty and look 
upon the Central Government to give 
food from the import.

I will give some of the figures to 
show what was the condition in li)50. 
These are Government figures, not my 
figures. I have culled them from the 
Agriculture Ministry Report. The net 
production of cereals, including gram, 
was 44,32,52,000 tons. The net imports 
of cereals were 25,47,000 tons. The net 
exports were 5,90,000 tons. The carry­
over held by Government at Uie end 
of the year 1950 was 7,46,000 tons.

Let me give the quantity available 
for consumption. I am giving the 
figures for the entire population. Where 
our Ministry is erring is that they look 
only to the rationed area. They have 
not found out what is required by the 
whole country. After all, have you 
to supply only to the rationed area 
people? Should the people of the non- 
ratloned area not eat anything? They 
have not calculated what is the require­
ment of the whole country. They have 
imported on the basis of the rationed 
area.

Shri Bharati: No, no.
Shri Sidhya: My friend Mr. Bharati 

will have his right to speak and let 
him not interrupt me. The require­
ments of the population, according to 
them, are for 86 per cent, adults—70 
per cent, farm population at 16 oz. and 
non-farm population at 12 oz.—and the 
requirements are 44,43.32,000 * tons, 
whereas I said that the production for
1950 was 44,32,52,000. So the balance—
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1 will not say surplus, I will come to 
tt later on—is 10,80,000 tons.
. I have got a statement here giving 
the position State by State, from which 
it will be seen that Part A States are 
yelf-sufficient and surplus. Part B 
.States are deficit, bad, I should say. 
Part C States are somewhat mixed.

Now, if you calculate at the Govcjrn- 
ment rate of 12*5 oz. a person will re­
quire 290 lbs. of food per head per 
year. Assp-n consumes 407 lbs. against 
this 290. The highest in Part A States 
is Madhya Pradesh with 428 lbs. The 
second comes Assam with 407 lbs. 7 hen 
comes Punjab with 400 lbs. Then 
comes West Bengal with 340 :bs. Then 
romes 329 lbs. for Bombay which is 
clamouring that it is not getting suffi­
cient food. Then comes U.P. with i*OC 
lbs. Thus all States get more than 
290 lbs. excepting Madras which gets 
270 lbs. and Orissa which gets 280 
lbs. They are less by 20 and 10 lbs. 
The rest of them get more than what 
they ought to.

Coming to Part B States, Hyderabad 
is the worst. It gets 182 lbs., that is 
about 100 lbs. less. The highest is 
Jammu and Kashmir with 422 lbs. Then 
romes P.EP.S.U with 361 lbs. Rajas­
than is bad, getting 155 lbs. Saurash- 
tra gets 193 lbs., that is about 100 lbs. 
less. Travancore-Cochin is very bad, 
it gets 145 lbs. So, if you total them 
up, the Part B States are bad.

When you come to Part C States, 
Tripura gets 660 lbs., the highest of all. 
Bhopal gets 310 lbs. Delhi ;?ets 354 
lbs, Bilaspur gets 330 lbs.

I crave your indulgence in this matter 
and I hope you will be good enough 
to give me a little more time. From 
this it will be seen what the real pic­
ture of the whole food situation is. In 
Part A States we are suroljs by
13.87,000 tons as per the wstatemeni 
that I have just now given. I want to 
know from my hon. friend Mr. Munshi 
as to what has become of this surplus. 
I know it will be required in the Part 
B States. But I will come to the Part 
B States later on. He has supplied 
this to them from imports despite the 
fact that the Part A States were sur­
plus. But he has supplied this to the 
P art B States from the import,s. Al­
though we have given the surplus of 
1387 thousand tons to P art B States 
they are short by 2374 thousand tons. 
Only 48 thou&and Ums were supplied 
from imports. Despite that they pul­
led on and they did not ask for more 
Just as the Part A States. The addj- 
tlonal quantity of 131 thousand tons 
were used for carry-over stocks and that 
was also given to the P art B States. 
The real deficit Is 2913 thousand tons

in Part B States. Actually, liowever, 
the quantities made available to the 
populations ot Parts A and B States 
were 319 ibs. and 212 lbs. per head 
per year, that is 14 oz. and nine oz. 
per head per day.

The average availability of t’ood- 
grains of nine oz. per head per day 
in Part B States does not obviously re­
present a true picture of the food situ­
ation there. It is clear from the .statis­
tics that 1 have just now mentioned 
and from their own figures of Part B 
States that the production is substan­
tially underestimated. Because againJt 
that shortage they were able to pull 
on with very small quantities that 
were given from the surplus States. It 
will be seen from the above that the 
quantities made available to various 
States vary from 660 lbs. per head per 
year in Trioura the highest, to 145, 147 
and 155 lbs. per head per year mini­
mum in Travancore-Cochin, Kutch and 
Rajasthan respectively. That is the 
position and I want Mr. Munshi to 
apply his mind on this. Has he made 
such calculations as to understand 
what is the real food situation? The 
populations of the three latter States 
together number 23.820 thousand per­
sons. This population had only 6*5 oz. 
per head per day in 1950. Similarly 
nearly 17690 thousand persons of 
Hyderabad State had 182 lbs. per year 
that is eight oz. per day.

Therefore, I submit that from statis­
tics of offtakes of foodgrains it is founJ 
that in the year 1950, 45360 thousand 
under statutory rationing -Jonsumed 
about four million tons of foodgrains 
according to Mr. Munshi’s reply to 
Starred Question No. 1578 by Pandit 
Bhargava. Calculating from the above 
we find that the overage off­
take per head per year amount­
ed to 198 lbs. in the statuto­
rily rationed areas. I want an ex­
planation from the Government i s to 
how does it work out from their own 
figures. It oomes to this. According 
to the quantity fixed, viz., 12 oz. per 
adult per day and taking the c'»dult 
equivalent at 86, we get the average 
requirement as 235 lbs. per head per 
year. The difference of 37 ibs. shows 
very clearly that the adult i^quivalent 
is wrongly presumed to be 86. Again 
the other presumptiqns upon which 
this adult equivalent depends is also 
incorrect. These figures show that R8 
is also not correct.

I shall not go more into the details 
of the whole matter, although I take 
a serious note of this, for the simple 
reason that I am not going to êm%iir* 
content by making a speech for ten or 
lt> minutes here; I am going to pr^-
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sent these figures to Mr. Munshi in 
writing and to the Planning Commis­
sion. I am convinced that we are wast­
ing our good money on imports and 
the Ministry is not applying its mind 
to find out what really is the real 
position about the food deflcicncy.

I would like to suggest two things. 
Firstly the production of food«rains 'n 
the country should be determined satis­
factorily. Up to now there have been 
various food policy committees. There 
was Shri Purshottamdas Thakurda<? 
Committee. But who placed the figures 
before these committees? It Lj the 
Ministry and these committees t.ro- 
ceeded to investigate on that basis. 
This is the condition of the food situ­
ation in India. They also stated that 
within five years time you can make 
your coufitry self sufficient. They 
made their report in April 1948 and 
the conditions have become worse 
afterwards. After that there was 
Pandit Lakshmikanta Maitra’s report. 
Then, Mr. Thirumala Rao was the 
Chairman of a Commitiee. My 
hon friend, Mr. Thirumala Rao may 
swear by his report. I do not know 
what his views are today. I shall' be 
pleased to hear him but if he swears 
by his report and says that his report 
is final and control should remain, 
then, I can tell you, 3'ou are not going 
to improve conditions. I am glad that 
Mr. Munshi takes a little more liberal 
view. When he came into the Minis 
try his opinion was that there should 
be decontrol and immediately there­
after he said that there should be con­
trol. In both the judgments he was 
wrong. In this he certainly followed 
the decision of the Ministry and he did 
not really find out what the real posi­
tion is. Otherwise, while coming into 
the Ministry he would have found that 
out and would have said: Why should I 
change my view, from decontrol to con­
trol now? I am glad the hon. Minis­
ter is open-minded.

Mr. Chairman: The hon. Member 
has taken 17 minutes already.

Shri Sidhva: With regard to sugar 
he has adopted a policy which is liked 
by everybody. In the controlled area 
the small as well as the big people get 
sugar and by making sugar free we 
are able to get it in the free market. 
Control has been existing since 1940. 
1 think control is good and control 
bad. It is a double-edged weapon. It 
is good because the common man gets 
at a particular price and a particular 
nuantity but it becomes bad when 
there is black marketing. hoarding. 
?>nd there is no effective chc‘c*k by the 
Government. Therefore, my ooint is 
that I am for control I have lived £̂11

these years for the control. Tne other 
day when Government brought for­
ward the Rent Control Bill, they want­
ed to extend it for two years. J hfd an 
amendment for ten years. I want to 
show my bona fides as to why I want 
control.

I want to tell you that unless you 
change your policy, you are not going 
to solve your problem. Keep an oi>en 
mind and say whether* you can conti­
nue the control. I am not for decon­
trolling today absolutely. I say in the 
cities and industrial areas, you conti­
nue your control but keep the other 
places free. Mahatma Gandhi was for 
decontrol. But decontrol without any 
programme was adopted and within 
six months everybody clamoured and 
it was lifted with the result that we 
know. I want a firm and definite 
policy to be taken by the Government 
and if they take a definite policy on 
this matter, I am sure that we can stop 
importing and we shall be able to stop 
bjack marketing and hoarding. To 
such of those people who were asking 
me where is the surplus and where 
is the import, I ask a counter-question: 
From where are the people in the 
cities getting grain at the black market 
prices? Where do you get It from? 
That is the answer to those people 
who ask me: why do we import if we 
have surplus and my reply is: Prom 
where does the city people every time 
get whatever quantity of food they 
require at whatever price?

Mr. Chairman: Mr. Bharati.
Shri B. K. P. Sinha (Bihar): There 

is a convention that whenever a new 
Member gets up for the first time, he 
is usually given preference. But I find 
that a certain Member. Mr. Anlrudha 
Sinha from Bihar is gelting up all the 
time but unfortunately he has not been 
able to catch your eye.

Mr. Chairman: If hon. Members 
have some little patience, I think they 
will have some chance.

Mr. Bharati rose—
Mr. Ciiairman: The Chair is trying 

to see that the points from each pro 
vince are brought out here. So on a 
Demand like thi.s on the Food Ministry 
instead of four or five Members speak­
ing about the needs of the same pro­
vince. the Chair is trying to see that 
one or two Members from each pro­
vince are heard here.

An Hon. Meml>er: What about the
.•hits issued?

Mr. Chairman: There are 100 chits.
Shri Bharati: Much as I would like 

to answer Mr. Sidhva, I feel that the 
time at m / disposal is so short that I
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shall not attempt it, nor I agree with 
him in the m atter of control. With re­
gard to the question of sufUciency of 
food in India, I am not able to accept 
his point of view. I have gone through 
carefully the many reports, starting 
from the Gregory report, 1943, Shri 
Purshottamdas Thakurdas report of 
1948 and Pandit M aitra’s report and 
lastly Mr. Thirumal Rao*s report. I 
am convinced that India.......

Shri Ramaswamy Naidu (Madras): 
May I ask the hon. Member if Mr. 
Thirumala Rao’s report has been pub­
lished?

Shri Bharati: I have seen that, and 
India, in my view, is short of food- 
grains.

Firstly, as you very rightly observ­
ed, I want to make my observations 
with special and particular reference 
to my home state of Madras. So far 
as rural rationing is concerned, the 
earlier report of 1943, that is the re­
port of the Gregory Committee, which 
consisted of very eminent people and 
which was more or less in the nature 
of a high power commission, was una­
nimously of the view that it will be 
totally impracticable to attempt rural 
rationing. That was  ̂the unanimous 
view of 17 o r 18 members. Including re­
presentatives from the States. Ignor­
ing this view, the JS^adras Gowmment 
launched upon the scheme of rural 
rationing and they have found It to 
their terrible cost that they could not 
re t on with it. We about 24 members 
of Parliament sent a telegram to the 
Food Conference at Bombay to say. 
T or heaven’s sake, lift rural rationing’. 
I want to bring to the notice of this 
House, though it is particularly a 
matter for the State Government that 
the way in which rural rationing is 
heinr* worked is not satisfactory. I 
shall not go into the details at length.

I want to make a constructive sug* 
cfestion so far as Madras is concerned. 
It will be best to remove all kinds of 
nrn<-urement pnd control and, as Mr, 
Sidhva supEfested. ^ive Madras a cer­
tain quantity of foodgrains, particu­
larly to the vulnerable areas, the in­
dustrial areas, so that they alone may 
be under control.

T want to advert to another impor­
tant ooint which was being very much 
Rffitated on the floor of the Madras 
T^gislative Assembly, that Is, the ques­
tion of allocation of food grains from 
the C*?ntre to the States. As I said. 
T nronose to soeak only with refer- 
-enoe to mv State: but that certainly 
does not mean that it must be at the 
c'ost of other States. It should not be

understood in that light at all. All 
that I can say is, from my point of 
view, there m.ust be equality of sacri­
fice between the States, and the Cen­
tre must see to it that there is equi­
table distribution of the availabilities 
in hand. I am fairly in close touch 
with Mr. Munshi and I  must take this 
opportunity of thanking him for the 
very courteous way in which he has 
always obliged me with particulars. 
I should say that we are meeting al­
most every alternate day and discuss­
ing the food question. I am glad he 
has been abls to give me a lot of use­
ful material with reference to this 
question also. I have worked on these 
figures with some diflflculty and care; 
I have not been able to understand 
how the allocation between one State 
and another is made. I tried to ask 
a question on the floor of the House: 
but getting no statisfactory reply, I 
wrote to him. He was kind enough to 
give me a long reply. I hope the 
House will be interested to know the 
orinciples on which allocation to the 
States are being made. Briefly, the 
principle is this. The Gregory report 
made a very useful observation when 
they said that much of the trouble 
arises from the statistical monstrosity 
of applying difTerent yardsticks to dif­
ferent provinces and the sooner that 
kind of statistical monstrosity is end­
ed, the better for India. T have gone 
very carefully through these figures 
and I would like to be enlitjhtened 
how the figures have been arrived at.

This morning, T tried to jjet some 
figure which the Deputy Minister said 
is top secret: but luckily Mr. Munshi 
was more oblisring and he was able to 
ft\ve me that information. That letter, 
the House will be interested to know, 
shows how to Pfet at the correct figure 
of the requirements of a particular 
State. Eighty per rent, of the total 
population is considered to be adult 
population. Of this adult population. 
70 per cent, is taken to be t h e  farming 
population, th;ii is producers and 30 
per cent, as non-farmers. Farmers arp 
to be given at the rate of Ifi oz. per 
day and non-farmers at t h e  rate of
12 oz. per day. Working on these 
figures, I ha VP reach pd a very intereni- 
inf? figure. Taking the population ax 
100 as the basis, you require 25),04.‘V3 
lbs. or in terms of tons, 12:9^5 tons, 
per year. That is to .cay, for 100 p«o- 
ple, "on the basis of 80 per rent, is  
adults, and 70 per cent, as farmers an<i 
.̂ 0 per rent, as non-farmers, it worir^ 
to 12*965 tons per annurr. or rouchi’^
13 tons. Tt is very important for hon. 
Members to have this as the hasi« 
■Roughly, the total requirement coul^ 
be taken as l/8th of the population- 
that is, whatever is the population,
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you divide it by ei^(ht you get the total 
requirement in te^ms of tons.
3 PJ\«.

Mr. Munshi's letter also says that 
there is a kind of cross verification as 
to how the figures are arrived at. I 
have prepared more or less a chart 
showing the particulars for Madras 
and Bombay alone for comparison. 
There are two or three interesting 
things. One is population. That 
figure is there, and we can easily work 
out for any State. The Home Ministry 
has estimated the population of 
Madras as on 31st March 1951 as 54*78 
million. Worked on the basis of 
12:965 tons for 100 persons, per annum, 
Madras requires 71:022 lakh tons per 
year. The estimated production, 
according to the advance forecast for 
the year 1951, in Madras is 61.50 lakh 
tons, as per statement made by Mr. 
Roche Victoria, Food Minister of 
Madras. Mr. Munshi’s figure is 64 
lakhs; there is a small difference: it 
does sot matter. I have taken 61.5 
lakh tons. Deducting from that ten 
per cent, for seeds and wastage, etc., 
which is allowed, the net availability 
from internal production comes to 
55.35 lakh tons. Therefore, the total 
deficit on this basis is 17.672 lakh tons.

There is another interesting factor. 
This estimate is worked on the basis 
of the estimated population of 54 and 
odd million. We have now got the 
census figures, and we know the popu­
lation is 56:50 million. The excess of 
l;72 million population is actually 
there, according to the latest census. 
I have calculated for this also on the 
same basis of 80 per cent, adults, 70 
per cent, farmers, and 30 per cent, 
non-farmers, and 12-965 tons per 100 
per annum, and the requirement comes 
to 2.29 lakh tons. Therefore, on this 
basis the net deficit is 19:901 lakh ton.s. 
for Madras. These are, as I said, 
irreputable figures. The population is 
there: your formula is there. There is 
a deficit of 19.901 lakh tons on this 
calculation.

There is another calculation, by way 
of check, what I would call the pre-
1942 method. That is to say, what 
was Madras consuming before 1942, 
and what was the average import 
annually before 1942. Luckily, the 
memorable Gregory report is very 
useful and illuminating. They have 
said that the internal production be­
fore 1942 was 67 lakh tons and the 
average import was 8.48 lakh tons. We 
get the figure 75.48 lakh tons.

[Mr. Deputv-Speakkr in the Chair]
The increase of population since 

1941 has been pf the order of 66.6

lakhs. Their requirement comes to 
8.53 lakh tons. Adding this also, we 
get in all 84.01 lakh tons. Deduct the 
availability of 55.35 lakh tons; the 
deficit comes to 28.66 lakh tons.

Then, there is another interesting 
and actual way of finding out the 
actual requirements of the State of 
Madras. What was it actually consu­
ming in the years preceding 1951?

These are the figures of the total 
internal production plus what the State 
could get from the Centre, for the past 
five years. This works out to an ave­
rage of 76.42. Deducting the available 
quantity of 55.35 lakhs we get the 
figure of 21 lakhs. All these three 
methods give about the same figure. 
By the first method we get the figure 
of 19.90 lakhs, by the second method 
we get 28.66 lakhs and by the third 
method we arrive at the figure of 21.07 
lakhs. Adopting the same methods of 
calculation, the corresponding figures 
for the State of Bombay are— 11.523, 
26.67 and 5.98. I would have vcny 
much liked to go into the details of 
these figures, but I am afraid I do not 
have the necessary time now. I would 
onJy request the Food Minister to en­
lighten me where I have gone wrong, 
if I am wrong at all, in these figures 
that I have arrived at, I am prepared 
to discuss the figures and learn where 
and how I have gone wrong. Madras 
wab given an initial allotment of only 
four lakh tons, though it was subse­
quently raised to five and .then to six 
lakh tons. But Bombay is given 
seven to eight lakh tons. I would like 
to know why this is so.

Just two minutes, and I will finsh 
as I have only one small matter to 
point out, and that is about prices. I 
do not want to take more time of the 
House and encroach upon the time of 
other hon. Members. I would only 
refer to an answer of the hon. Minis­
ter of food to starred question No. 1470 
asked on the 15th February, 1951— 
quite recently. It is interesting reading 
and I am sure hon. Members will sym­
pathise with the State of Madras in the 
position she is in. Madras and Orissa,
I am afraid, have been neglected, to­
tally neglected in this respect. These 
are the figures of procurement prices 
in the various States as given by the 
hon. Minister in his reply: Assam
Rs. 21-1-9 oer maund, Bihar Ra. 
24-1-^ Madhya Pradesh Rs. 14-0-0.

An Hob. Member: No, no. These 
figures are wrong.

Shrl Bharatl: Uttar Pradesh has the 
procurement price of Rs, 24-10-8, West 
Bengal Rs. 17-11-0 and Madras Rs. 
12-6-6 only, according to the answer 
given by th^ hon. Minlstcti
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Shri Chattopadhyay (West Bengal): 
These figures are entirely wrong.

Mr. Deputy-Speaker: Why tell the 
hon. Member? He is only quoting a 
reply given by the hon. Minister.

Shri Bharati: I am only quoting 
the figures given by the hon. Minister 
in reply to starred question No. 1470. 
How do I know what prices are ruling 
in Assam and other places? And 
Orissa gets a procurement price of Rs.
10-12-9 per maund.

Sir, I shall complete in two minutes.
Mr. Deputy-Speaker: The two

minutes never seem to come.
Shri Bharati: And prices have risen 

since 1948. They have gone up in 1950 
from what they were in 1948. 1 take
exception to the treatment given to 
Madras. From 1948 to 1950, the in­
crease is Rs. 4-13-9 for Assam, for 
Bihar it is Rs. 4-12-0, Madhya Pradesh 
Rs. 1-11-5 and for Madras it is almost 
the same, the figures being Rs. 13-13-0 
and Rs. 12-6-0.

Shri Chattopadhyay: The whole
basis of what you state is wrong. 
What is the use of arguing?

Shri Bharati: I am not arguing at all.
I am only giving the figures giv^n in 
the statement. U. P. gets a price of 
Rs. 24-12-8 and West Bengal Rs. 
17-11-0. I want the hon. Minister to 
enlighten me about these figures. The 
V. T. Krishnamachari Committee’s re­
port wanted and the Thakurdas Com­
mittee also wanted that the prices 
should be increased and the cultivator 
given an inducement to produce more. 
The Madras prices are far too low and 
the reply that it is a matter left wholly 
to the State is totally wrong. Actu.illv 
some officials told me recently that 
though they advised an increase of 
ten per cent, in these procurement 
prices the Central Government sat 
tight on this suggestion. The price in 
Uttar Pradesh, for instance, is hund­
red per cent, more than that in 
Madras. There it is Rs. 24 and odd 
and in Madras it is only Rs. 12 and 
odd. Of course, I do not grudge the 
prices in U ttar Pradesh. They must 
have had good reasons for that price. 
But I want the hon. Minister to go in­
to the question and say why Madras 
has been so lightly treated and leave 
the whole question to the Madras 
State if they so feel called upon,
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[«ft a rfsT ^  f ^ T ]
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f*T?5T 5 I ĤTflTR ft afR PF 3PR TO 
% 'TRT 3FT 5T <15^ 5it TO «lft WT 
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5!SFft % ann^ #  3T55W ?nflf 

*PTT ^  Vt *ll«i IfRTT ^  I 
?PT ^  ^
V I ^  ^  »rt I

n 5i;»n: ««rr if? fi?§r f , wrft 
3rr*r *ift ?S5P̂  % 5^nmT( Boilers)
^  fffjp ^  n f  I «fl»' w t r̂ vtii% w  

^  5T^ *n; ^  fwr ^  
filH lf % fw ^ TtTTOT «fT, fT |t %
nl«i, •nft̂ TT JSTT f t  3TnT iftx  

a r r ^  % »T T ® ^ >r^i a r r r ^
?ft!T ^  w  »f^w< #  wnw I

<$tv ^ W
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3rf?r^  Rf 5t]

IT arm sftr ^  m

t  » 3TTT ^  f ,
^  ^  iTTT\r  ̂ t

f  fifT ^  CTT̂

sm* ^  ^  f  i v t w

f?r (Food Ministry) ^
^  5Tff t  w  y iftftcft

(commodity) ^  (food) ^  
W  ?i ft?TT arrsr 3Fq* %

finrr ^  Tin' t / ,  f  tpc

®rrifir ^  w t  |3 tt i w t

^  pF3TFr ?r rfry^rr aftr
T̂̂ ’TT % 5 ^  3RT TT ^

fiRT %  i r t  >prnT

^  fe rr ^  ^  I if

t  ^  ^  ^  ^
 ̂ ^  3TT?ft *TT ?ft*r 5,

f t r ^ T ^ :  i h :  11 t  ^
f r  aft ? r r ^  W> »rf

t  Pf ?T  ̂ f???n ŜTRTT t
3ftr arnr f* ft: (com­
post) 3R7ift I sp̂ t ^ 3R

t ,  ^  I  »T^,

?nff, f^sm i ^  r f k  
^  ^  ^  vWlW
Î̂ T?TT ^niT ^  ^

3h r  3rnr ^

TO  ^  ^  ^  3rnr >Ft 
% ftnr ?»^nTT^ VCTT I

(English translation of the above 
speech)

Sbrt Anirudha Sinha (Bihar): Sir,1 thank you for having granted me 
my first, opportunity to speak 

M fore this Parliament. Never before 
during tbe thirty  jrears of my politi­
cal career have I had an occasion to 

such an audience. I am also

not familiar with the practice of this 
House. I am therefore liable to err 
but I hope the hon. Members would 
overlook the failings of a new
colleague.

I have to say a few things to the 
hon. Minister of Food with regard to 
the food situation and the famine 
conditions in Bihar and my diagnosis 
of that situation. I am going to tell 
him where the weak points lie not on 
the basis of statistics on which he 
relies but on the strength of the ex­
perience that I have gathered by
having the privilege of working
among the poor peasants and labour­
ers for thirty years. It is hardly ten 
days since I returned from a tour of 
the famine stricken areas of Bihar, 
particularly those areas where the 
conditions are most pitiable. My own 
home also happens to be situated in 
the area where the situation is most 
critical and distressing. You must 
have read in the papers that a hunger 
march or Satyagraha is being staged 
in the Madhubani Sub Division of 
Darbhanga and that arrests have also 
been made in that connection, A 
hunger march was got staged by the 
Socialists in the court compound of
Madhubani in the course of which 
some of those who offered Satyagraha 
were placed under arrest. It is true 
the people there are doing this under 
the instigation of some other politi­
cal parties. They are forced to resort 
to such tactics as the situation i» 
rather bad, for, otherwise, ( hold that 
the people of Bihar and those of 
Darbhanga and Madhubani in parti­
cular still retain their faith in
Congress principles. Congress leader­
ship artd the good intentions of the 
Congress Government. U is possible 
that, driven by the torments of hunger 
and starvation, they have allowed 
themselves to be misled. But, we
have to see why such a situation has 
come to arise and how it can be
remedied. I am not talking on the  
strength of statistics but we all know 
what a great shortage of foodgrains 
exists in this country. It is said that 
15 lakh tons of rice used to be im­
ported from Burma into this country 
formerly but that import ceased with 
the separation of Burma from India, 
which affected us very adversely..
Again, with the partition of the 
country, 32 or 35 per cent, of the rice 
and wheat fields which used to be irri­
gated by canals came to fall in 
Pakistan which too had such an ad­
verse effect on our food position as 
could not be counter-balanced. So far 
as Bihar is concerned I can say from 
personal experience that even in July, 
1950, signs of approaching famine had 
manifested themselves but whereas th e  
Central Minister of Pood ought to have
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read the sign of the times and tried 
to save the situation I regret to say 
tha t proper action was not taken 
time. The Bihar peasants are made of 
tough metal and know how to fight the 
storm, the floods, the sun and other 
calamities. They do not lose heart so 
easily, but then the Government too 
have the responsibility ol' feeding the 
people. The Bhadai crop having been 
ruined signs of a famine appeared as 
early as in October. The hon. Minister 
of Food visited the place. A conference 
was held to which 1 too was callect 
The work of preparing statistics for the 
distribution of food among the maimed 

- and the disabled was taken over by 
non-official institutions. In Darbhanga 
District the President of the District 
Congress Committee and the District 
Magistrate distributed leaflets signed 
by them and assured the people that 
the Government of India was going to 
send foodgrains for them. This assur­
ance did hearten up the people a bit 
but 1 am very much grieved to say 
that no foodgrains were sent from 
here. Whereas, out of one lakh and 
forty-nine thousand tons of foodgrains* 
sanctioned for Bihar only in 1950 one 
lakh and one thousand tons were sent 
actually and even that quantity arriv­
ed at a time when the situation had al­
ready deteriorated to a great extent 
and the patience and the fortitude of 
the people was at the breaking point

I too come from an area which is 
rich in crop. You know Tirhut Divi­
sion, i.e., North Bihar, is called the 
granary of Bihar. The district of 
Darbhanga is adjacent to it. I have 
been there myself and have seen that 
there was not a single green spot any­
where. One can see the reduced 
cheeks and the empty bellies of the 
people of that area. They have lost 
strength and are unable to do their 
work. Under these conditions it is not 
proper if we do not understand their 
needs, do not feel their pains and 
troubles and leave them to their own 
fate. What is the condition of these 
people this year. Whatever they pro­
duce they consume it and somehow 
sustain upto the month of November. 
But they have nothing with them this 
year. Only 97 thousand tons of food-, 
grains have been allotted to them by 
the Centre. A quota of one lakh and 
twenty-three thousand tons of food­
grains for the first three months was 
promised to them, and it you deduct 
48 thousand tons from this quantity 
only fifty thousand tons or so are left. 
If the things continue to remain the 
same, I do not know, how our problem 
would be solved.

Secondly there is no direct rail route 
for the -famine-stricken areas of North 

Bihar which lie on the other side of

the river Ganges and where three 
crores of people live. You will have 
to send all the foodgrains that you 
want to send before tne rainy season 
begins as it would be useless to send 
it afterwards. It cannot reach them 
during the rainy season and in t ^  
way you cannot save the life 
of even a single man. All the means 
of transport in Darbhanga, Saharsa, 
Baghaipur and other -places remain 
disrupted, all the roads remain sub­
merged in water in that season. Who 
will use that food if it were to reach 
there late? Will the dead persons eat 
it? So if you have to give any food to 
them it should reach bihar during the 
month of May because heavy rains 
begin there from the . first week of 
June; '*Ka varsha jab krishi sukhane*' 
(What is the use oi the rains when the 
crop has dried up). People will die 
of nunger if we do not understand 
their ditficulties, do not see to their 
needs and do not pay heed to the con­
ditions prevailing there. It is no use 
to sink a well at the time when the 
house catches fire. Vou should make 
arrangements beforehand.

After this I would like to say that 
according to the present estimates it 
seems that the production of food­
grains would be less by twenty lakh 
tons this year. The report of the 
Agriculture Department shows that 
Bihar used to import three lakh tons 
of foodgrains after the month of Nov­
ember. Ail the famine stricken 
areas lie on the borders of Nepal. 
Although X have no exact estimates 
with me yet I can say that something 
between 75 thousand to one lakh tons 
of foodgrains used to be imported from 
Nepal. In brief these districts general­
ly required about four lakh tons ol
foodgrains in all after the month ol
Octooer. In this way twenty to 
twenty-four lakh tons ol food grains 
should have been allotted to them 
now but as against this they have been 
given only six lakh tons. We hear 
that nine lakh tons of foodgrains have 
arrived from abroad but only 97
thousand tons have been allotted to us 
from this quantity. Only God knows 
what will happen to these people if 
food would not reach thpre in time. 
But even then the Bihar peasants have 
the sense of self-respect. They do not 
beg from you but they ask for work.
1 went to them and they asked me to 
give them work. Some people had gone 
there and on their return they remark­
ed that tliere was a great deal of
inflation tliere. But land which pre­
viously used to sell at the rate of 
rupees ohe hundred to one hundred 
and twenty-five per Katha now sells at 
the rate of sixty rupees per KaVha. 
Under these conditions you can youi^ 
self say whether tkere is any inflation
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[Shri Anirudha Sinha] 
or not. The situation has deteriorat­
ed to such an extent that the peasants 
have sold oil their cattle etc. So if 
you want to provide them with work 
you should make arrangements for the 
same. Famine visited that area in the 
Fasli year 1281 that is sometime during 
1876 or 1873 A.D. There were no 
railways at that time but even then 
the Government arranged to send 11 
lakh tons of foodgrains there and 
people were provided with work. 
People want work even today. I would 
like to give some constructive sugges­
tions with regard to this thing. With 
the exception of the Champaran dis­
trict there are no canals in any district 
of North Bihar. There are small 
ponds which dry up in summer. If 
you want to give some work to the 
people of that area and at the same 
time want to make some permanent 
arrangements for water supply there 
you can do so by improving the irriga­
tion system. This would provide the 
famine stricken peasants with some 
means of livelihood and they would be 
able to retain their sense of self res­
pect. So far as the question of ponds 
is concerned they have dried up. 
When water is not available even for 
drinking purposes of the cattle, how 
can cultivation take place? If the Gov­
ernment of India would make some 
efforts we would be able to get supple­
mentary foods like fish, water-nuts and 
makhana etc. too, which contain more 
proteins than wheat or rice. If such 
foods are available your burden too 
would lessen, otherwise famine will be­
come a permanent feature of Bihar 
Province. You will say that it is the 
work of the provincial Governments.
I agree with you but at the same time 
I would like to tell you that the re­
sources of a provincial Government 
do not permit to launch a scheme of 
such a magnitude. No provincial 
governments will be able to undertake 
this scheme unless and until the Centre 
were to come to its aid.

Thirdly I want to submit that the 
iponditions in Bihar have deteriorated 
today to such an extent that it will not 
survive in case the Centre will not 
come to its rescue. The Vanmahotsava 
was celebrated here last year, but the 
people there are much embarrassed. 
Water conservation is badly needed 
there. Only God knows what is being 
done with regard to this thing. I have 
seen in my childhood that there were 
two principal kinds of trees in our 
area; one was the mango and the other 
blackberry. Perhaps the hon. 
Klembers know that Darbhanga and 
Bhagalpur are such areas as used to 
supply mangoes to the whole country. 
1 tell you a fact that we are faced with

the problem of scarcity of fuel in our 
villages today. You will be surprised 
to know that no dead body oi any 
Hindu has been cremated there for the 
last ten years for want of fuel; they 
are simply buried. All the black­
berry trees were cut down and wood 
taken away during the war days o< 
1939. There are sugar and jute mills 
in North Bihar and all the wood of 
these mangoe trees has been consum­
ed as fuel in the boilers there. There 
was no export of coal from Mokamah, 
no coal was available for sugar or for 
jute mills. Wherefrom cpuld it be obtain­
ed? The result was that the mange 
as well as the blackberry trees were 
cut down. You planted three crore 
trree during the Vanmahotsava. This 
is good, but at the same time I would 
say that there is not a single mango 
or a blackberry tree existing in the 
district of Bihar. By all means you 
may celebrate the Vanmahotsava here, 
there is no harm in doing so, but what 
I want to tell you is that it is your 
primary duty to pay attention to the 
Bihar situation. It is true that coal 
does not form an item which comes 
under the sphere of the Ministry of 
Food, but nevertheless it is a commo­
dity which has affected food produc­
tion to a great extent. Bihar is starving 
today for want of food. You maqr 
take the whole situation lightly and 
may think that it is no matter if the 
people die there. But 1 urge upon you 
to open a new railway line there by 
constructing a bridge between 
Mokamah and Patna so that food 
could be supplied to a greater part of 
the areas lying beyond. So far as the 
question of Vanmahotsava is concern­
ed, I may tell you, it is all right in its 
own place. It is good in principle. 
But condition in our part of the country 
is such that we are not being supplied 
with coal and at the same time we 
are being advised to prepare compost 
manure. Wherefrom can we prepare 
compost manure, when no coal or fuel 
is available to us? Whatever cow 
dung is available we use it for fuel 
purposes. How 's it possible to make 
compost then? So if you want to 
make us do something you too will 
have to make arrangements for all 
these things.

Shri Satish Chandra: I am pleasant­
ly surprised at the fact that Mr. Sidhva 
has begun to place some reliance on 
Government statistics.

Shri Sidhva: So far as they ex ist 
What else am I to do? But of course 
not relying on them.

Shri Satish Chandra: So far he has
been condemning all these figures, but 
today he brought forth a statement
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Irom the Government statisticians and 
tried to prove that the country is sur­
plus in foodgrains......

Shri Sidhva: That has always been 
my contention. 1 am not saying it for 
the first time.

Shri Satish Chandra: But not on the 
i>asis of Government statistics. From 
the same statement the hon. Food 
Minister draws the conclusion that we 
are deficit by 3-7 million tons. This 
year owing to special reasons and 
natural calamities—floods, earthquake 
and drought—we shall require another
2-7 million tons, making a total of 6-4 
million tons. I fail to understand 
how such diverse conclusions can be 
drawn from the same set of statistics. 
There must therefore be something 
wrong either in the calculations of the 
iion. Food Minister or of Mr. Sidhva. 
For my purpose today I would proceed 

the assumption that there is a food 
deficit, and that we must import suffi­
cient quantity of foodgrains in order to 
overcome our present difficulties and 
to  create a buffer stock to meet any 
^future exigencies.

[ S h r i  H im a t s i n g k a  in the Chair]
Coming next to my two other*hon. 

Iriends from Madras, Mr. Kala 
Venkatarao and Mr. Krishnaswami 
3 h ara ti, they have complained that the 
procurement price of rice in Madras 
is much lower than the procurement 
price in other States. Mr. Bharati has 
cj[uoted certain figures in support of 
his contention. According to the re­
port of the Ministry of Food and Agri­
culture which I have'in my hand now, 
the procurement price of rice in 
different States is as follows;

Punjab—Rs. 13-8-0.
Uttar Pradesh—Rs. 12-0-0.
Madhya Pradesh—11-8-0.
Madras—Rs. 8-14-9 (for paddy).

In the case of Madras it is Rs. 8-14-9 
for paddy which if converted into rice 
will come to about Rs. 14-0-0.

Shri Bharati: I gave only the rice 
price as Rs. 12 odd. ^

Shri Satish Chandra: But I am giving 
you the rice prices of all the States 
and the paddy price in the case of 
Madras. There are other superior 
qualities of rice which may cost more 
but these are the procurement prices 
of ordinary qualities.

Shri Bharati: May I say.
Shri Satish Chandra: These are the 

procurement prices from the Govem- 
m enl’s report.

Shri Bharati: Is it not a fact that it  
is filth-grade?

Shri Satish Chandra: I am giving you 
corresponding figures for the 'lowttrt 
quality of rice grown in each State.

Shri Bharati: May I tell my hon. 
friend that there are five grades of 
rice and this is the fifth-grade?

Mr. Chairman: Let the hon. Member 
continue.

Shri Satish Chandra: Anyway these 
are Governmeni figures which 1 have 
in my possession. I have referred to 
these figures because Mr. Kala 
Venkatarao and Mr. Bharati said 
something about this matter. I And 
^different facts here in tlie report and 
want to clear any misapprehension 
that might have been created in the 
House.

The procurement prices for rice at 
least, in most of the States, are at par 
ivith each other, except perhaps in the 
case of superior qualities of rice.

Mr. Bharati also took great pains to 
prove that Madras is a deficit State on 
the basis of figures supplied to him l^y 
Mr. Munshi, though Mr. Thirumala Rao 
considered them top-secret.

Shri Bharati: On a point of personal 
explanation. I never said he supplied 
me any figures. He only gave me t to  
formula. He cannot make a wrong 
quotation like that. I repeat he did 
not supply any special figures to me.

Shri Satish Chandra: According to 
figures supplied to me by Mr. Munshi, 
the availability of foodgrains in various 
Part A States..........

Shri Sondhi (Punjab): Supplied
privately?

Shri Satish Chandra: No, publicly
but not in this House.

The availability of foodgrains per 
head of population in different States 
is as follows:

Assam—23 oz.
Madhya Pradesh—24*5 oz.
Bombay—17-4 oz.
Punjab—18-3 oz.
West Bengal—18‘8 oz.
Madras—14*9 oz.
Bihar 14-9 oz.
Uttar Pradesh—14-5 oz.

These figures have been given to ue 
by Mr. Munshi. Mr. Bharati also has 
got these figures as he noted them 
along with me when Mr. Munshi was 
explaining the food position to us.
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Shrl Bharatl: The hon. Member took 
it from me and not along with me.

Shri Satish Chandra: It would be 
seen that among all the P art A States, 
the availability of food per head of the 
population is the lowest in Uttar P ra­
desh. The States of Madras and 
Bombay are much more fortunate than 
the densely populated poor U ttar P ra­
desh which is generally a target of 
attack in this House from many 
quarters.

Shri Bhaf*aU: On a point of explana- * 
tion, Sir. Because the hon. M r.. 
Munshi gave these figures, in fairness  ̂
to him it must be stated that it was 
definitely understood not to mention 
them. 1 want that to be understood. 
He told me, “Ail right, take it, but do 
not create any dittlculties.” The hon. 
Member took them from me and he is 
placmg me in an embarrassing position.

Shri Satish Chandra: Mr. Bharati 
presumes too many things. Now, 
Bombay has been allotted a quota of 
Beven iakh tons for 1961, Madras four 
lakh tons, and Uttar Pradesh o ^  two 
lakh tons. 1 do not know what the 
reason is for complaint and bitterness 
against a State where the comparative 
availability of food is the lowest ac­

. cording to Government’s own figures.
1 may make it clear that this does not 
include Part B States many of which 
are acutely deficit. The aUotment to 
Madras and Bombay is greater than 
U ttar Pradesh. Madras has been aUot- 
ted double the quantity of Uttar 
Pradesh. I may say that in the matter 
of food policy Bombay and Madras 
have been the favoured children of the 
Central Government........

Some Hon. Members: Hear, hear.
Some Hon. Members: No, no.
Shri Satish Chandra: Due to the fact 

m at t h e i r  G o v e r n m e n t s  have been very 
v o c a l ,  a n d  t h e  M e m b e r s  r e p r e s e n t i n g  
i n o s e  States have been e q u a l l y  v o c a l  in 
t h i s  House, t h e y  h a v e  r e c e i v e d  a  t r e a t ­
m e n t  o f  d i s t i n c t  f a v o u r i t i s m  f r o m  the 
Food Ministry.
* Some Hon* Members: No, no.

Shri Satish Chandra: And that is so 
not only in the matter of allotment ol 
loodgrains but also in respect of the 
nrant of food subsidy and the procure­
ment bonus. I do not wish to go into 
those details. I would only draw the 
attention of the House to the reports of 
the two committees submitted to the 
Government last year, one presided 
over by Pandit Lak^hmi Kanta M ^tra  
and the other by Mr. Thirumala Rao. 
T h to  reports are now before the Gov­

e rn m en t. There was a doubt express- 
^  on behalf of Government that the

Maitra Committee had exceeded its 
jurisdiction. It may be so 'and  I do 
not propose to go into the technicalities 
of the terms of reference. Since this 
Committee has reported on matters re­
lating to procurement and distribution 
its recommendations may be examined 
with a view to find out if they olfer an 
alternative solution to the complicated 
food-problem. The Government have 
now found the recommendations of 
Thirumala Rao Committee as quite im­
practicable fqr the following reasons— 
1 am quoting from the report on the 
work of Food Ministry during the year 
1950-51:

“The overall supply position in 
the country deteriorated owing to 
damage to crops by natural 
calamities and the outbreak of the 
Korean war. It became impossi­
ble to find the large additional 
stocks that would have been re­
quired according to the recommen­
dations of the Committee to start 
a uniform system of monopoly 
procurement and rationing all over 
the country.”

There is some indication now of the 
fact that the Government of India has 
begun 4o feel that the recommendations 
of the Maitra Committee are more 
sound and correct. I suggest that their 
report should be examined de novo 
and such of the recommendations re­
garding procurement policy and the 
distribution system as are practicable 
should be given effect to as early as 
possible.

I now turn to one important matter 
relating to my State, and it is the effect 
of the decontrol of gram on procure­
ment of other foodgrains in Uttar 
Pradesh. On 16th November last, I 
had drawn the attention of the hon. 
Food Mhiister to the deterioration of 
the already difRcult food situation in 
U.P. on account of that step. The pro­
curement of gram in U.P. last year was 
only 39,000 tons as against 1,40,000 
tons in the previous year. Gram is 
an item of staple food in U.P. It is 
not only an auimal food as in other 
States, but in that unfortunate State 
it is ^Iso human food. Gram and 
barley are mixed in the proportion 
of 50 : 50 and the mixture is the staple 
food of millions of people in the rural 
areas. Whatever wheat or ricij they 
-roduce is transported to urban areas 
jor the con&umption of the well-to-do 
people. Because gram is a horse food, 
and is consumed in some quantities as 
a pulse in other parts of the countiy* 
the Central Government thought that 
it could be de-controlled. The price 
of gram in U.P. today is Rs. 20. The 
ceiling price of gram which has been 
fixed at Rs. 12 to Rs. 13 cannot be
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enlorcea oecause there is no controlled 
price for split gram. The gram after 
being split Is being transported in huge 
quantities outside the State at a fancy 
price of Ba. 22 to Rs. 23 per maund 
resulting in depletion of available food- 
stocks for local consumption. Wheat 
which is procured at a cheaper rate is 
being withheld by the producer for his 
own consumption, and the price equi­
librium has been disturbed. The prices 
of all foodgrains have gone up and 
there is a tendency towards a further 
rise in their prices. It will be im­
possible to procure wheat in the coming 
season if the U.P. Government is not 
allowed to re-impose control on the 
price and movement of gram and its 
products. I can understand a policy 
of complete de-control. Gram stands 
on the same footing as wheat and 
barley. If the hon. Minister thinks 
that there should be gradual de-control, 
I woul^ welcome it and the U.P. Goy- 
ernmerlt also may welcome it. But in 
a matter like de-control of foodgrains 
there can only be one integrated 
policy. It is no use taking ad hoc 
derisions in respect of certain grains 
alone without considering repercussions 
on other foodgrains which continue to 
be controlled. On 16th November last, 
while reolying to points raised by me 
during the debate, the hon. Mmister 
in his eloquent manner empliaslsed the 
necessity of controls, but in the same 
speech he justified the de-control of 
gram. You cannot have it both ways. 
The area under gram m U.P. is one- 
flfth of the total area under foodgrains 
and the Government and the people of 
Uttar Pradesh would welcome an uni­
form policy In respect of all foodgrains. 
The re-imposition of control on gram 
is absolutely essential. for procuring 
wheat and other foodgrains and to save 
the rationing machinery from complete 
breakdown.

Finally, I had raised the question of 
khandsari sugar during a debate m the 
earlier part of this session. I do not 
wish to cover the entire ground again. 
Unfortunately, the Minister s reply did 
not convince me or the House. {An 
Hon. Member: Talk for yourself and 
not for the House.) I only req u p t 
him to re-examine the whole matter 
and see if something can be done to 
save that important small-scale mdus- 
try  which manufactures an essential 
commodity. If it is possible to do 
something, it will be a great relief both 
to the Industry and to the sugar con­
sumer all over the country. I un­
fortunately have the feehng that the 
case of khandsari sugar has not been 
f u l ly  understood by the hon. Minister.

8hri K. RL Mimshi: I fully under­
stand.

Shii Satish Chandra: He may try to-
understand it well and then I would 
not hesitate to accept any decision that 
he takes. I would be satisfied if I feel 
that due consideration has been given 
to the problems of this cottage in­
dustry.

Shrimati Jayashri (Bombay): I con­
gratulate the Government on their 
programme of achieving self-sufficiency 
•n food by 1952. I wish it could be 
done earlier, because we cannot say 
that a country has got real Swaraj 
unless it has achieved self-sufficiency in 
the two important things of life, name­
ly, food and clothing. Swaraj is 
achieved in various ways. The Father 
of the Nation taught us one method— 
Kalyanmarg. Other countries try  to 
achieve It through various other 
methods such as Samajmarg, Samaya- 
marg, Fascism and so on. But we 
have been given only one wajr— 
Kalyanmarg or Sarvodoya. Gandhijl 
has given us this word.

We all know how our venerable 
leader, Vinoba Bhaveji, on his journey 
to the Sarvodaya mela is also preach­
ing the Sarvodaya and how people In 
the villages are flocking to him, and 
are trying to follow his preachings. In 
the same way, our Governmeht should 
try to have the co-operation of 
villagers. *

We are proud of our States Ministry 
which achieved one united India by 
doing away with the princely States. 
Similarly, I would congratulate the 
Food Ministry for doing away with 
absentee landlordism. But mere abo­
lition of the zamindari system is not 
enough. We must also try to help the 
small cultivators. At pre.sent, there is 
fragmentation of holdings by which 
food production suffers. Government 
should organise farmers’ co-operatives. 
Fertilizers, tractors and other expen­
sive machineries could then be obtain­
ed by these co-operatives. For this 
purpose, farmers’ associations are very 
necessary. I hope our Government 
will achieve this also.

Now to have control over these co­
operatives I would suggest that we 
should aim to have village panchayats. 
Formerly In our country all the villages 
were having their panchayats and: 
through these panchayats Government 
was able to collect the levy. The pro­
curement programme of Government 
can be successfully achieved througbn



6168 General Budget— 6 APRIL 1951 List of Demands 6169̂ ^

LShrimati Jayashri]
these panchayats. At present I am 
sorry to say that Government some­
times has to use police measures which 
antagonise the cultivators. So 1 would 
suggest that il we want to take the 
cultivators with us, if we want to have 
their co-operation, it can only be achiev­
ed by th e ' establishment of village 
pancnayats.

These panchayats can also have food 
grain ban^s. We know that it is very 
difficult tor small iarm ers and cultiva­
tors to have big stores in which surplus 
grain can be kept. But if these tood- 
grain banks can collect the grain from 
the villagers and after distributing 
them to the villages round about a 
particular area hand over the rest to 
be distributed in the cities, that will 
partly solve the question of food con­
trol. At present it is working in a 
vicious circle. It is very difticult to 
do away with control; at the same 
time controls bring about a number of 
evils like blackmarketing, etc. A 
scheme of foodgrain banks would 
obviate all this. In Bombay some tmie 
back there was a proposal to start such 
banks. 1 do not know how far it has 
progressed.

Another difficulty of our peasants is 
tha t they are not occupied throughout 
the  year. I would suggest that they 
should be provided with some sort of 
supplementary industry such as 
CharkhUt weaving and to keep them 
occupied, Government should encourage 
their cottage industries. I know that 
Government are trying their best to 
open showrooms at various places. 
B ut I think more effort is necessary, 
eq;)6cially in regard to khadi and dairy 
Industries. The village dairy industry 
requires encouragement from Govern­
ment. Our smaller tillers, cultivators, 
cannot afford to buy good cattle. Here 
also if Government help them it will 
help in raising our milk production as 
well as good ghee,

I would like to come to the question 
of population. This morning a paper 
was distributed to uS in which it is 
shown that our population is increasing 
at a very rapid pace. We are told that 
every year one lakh more of population 
is added. I would like to say in this 
connection that our All India Women's 
Conference is doing its best in this. 
They have taken up this problem. 
They have started various family- 
planning clinics. But unless the Gov­
ernment also give them support it is 
very difficult for all the villages to be 

covered by this organisation. Govern­
ment should advise all the village 
doctors, especially the maternity homes 
Where the women come for child birth. 
,^ e y  can be given advice there. In

this WAY I think we can solve this 
problem also.

Tnen 1 would like to say something, 
about our womens l̂ 'oocl Council. i  
am one of the memoers ox tnat Council, 
thougn not very active, and 1 would 
Here congratulate Mrs. Munshi who is 
a very active member ot tne Council. 
She ^las laKen upon herself to maite 
tne supplementary tood popular. Our 
peopie are still sticking to tne old habit 
ol naving only one or two foodgrain 
articles lor tneir daily use, but mere 
are so many other supplementary food 
ariicies. i?rom tnese we can prepare 
such delicious things, if some of our 
Members go to the cafeteria, 
A nnapurna , ihey will be able lo nrua 
out wnat nice things can be prepared 
from these supplementary articles. In  
this way we will be able to achieve 
some good results with regard to our 
food problem. ’

The last thing about which 1 would 
say something is milk. I think a t^vf 
days back our Prime Minister said 
something about the Arey Milk Colony, 
Goregaon. If our cultivators are help­
ed in the way in which some of the 
owners of the cattle in Bombay are 
helped by this Arey Milk Colony i  
think we will be able to solve our 
■cattle problem also. Instead of sena- 
ing our cattle to the pinjrapole, if sucn 
colonies were started we will be able 
to save so many of our cattle and that 
also will be some achievement to our 
credit.

Shri S. N. Mahtha (Bihar): I would 
say a few words on the food situation 
in India with particular reference to 
the Province of Bihar. It is difficult to 
speak of the food situation in India 
light-heartedly now, or with the 
requisite amount of calmness. I also 
feel that it is not much use induxging, 
in mere criticisms. We have, however, 
seen for some time the sad spectacle ol 
the Centre trying to lay the blame at 
the door of the Provinces and the Pro­
vinces returning the blame with due 
compliments. In a statement issued to> 
us by the Food Minister this morning— 
a signed statement—referring to the 
triennial .-years after partition, that iŝ  
during the period of three years after 
partition, he says that according to the* 
figures supplied to him by State Gov­
ernments the production of cereals has- 
declined by 3.4 million tons. The per 
capita production, if these figures are 
right, has, therefore, fallen by 18 
per cent. Mr. Munshi is inclined not 
to rely on these figures. He says that 
the reporting agencies in this case the 
State Governments, who want to build 
up a claim for additional supplies, 
from the Centre have their own bias*
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This creates a very serious situation 
for us. Mr. Munshi openly, invites us 
to disbelieve the figures sent to him by 
the States. This leads us nowhere. 
This controversy results merely in con­
fusion. When the trouble started 
magnifying itself some years ago, we 
put down before us as our target, self­
sufficiency in twelve months. To say 
the least, the target was wholly un­
realistic. It was also self-delusive. 
We deluded ourselves and deluded the 
people of India. In that state of self­
delusion we happily cut down our im­
ports. I have not got the figures here, 
but I think they were materially cut 
down. This was done at a time 
when we should have been most 
sensibly building up a reserve which 
could have stood us well in bad times. 
We actually not only maintained but 
mcreased our deficit month after month 
and in the result we have brought 
ourselves to the present plight. Thus, 
partly, the present crisis is man-made. 
The present position is that we have 
had to cut down ration by 25 per cent. 
And we have guaranteed food to only 
twenty-five cities whose ration we have 
subsidised. The rest of the country 
is left in gloom. The present position 
seems to be that India’s famine may be 
rendered chronic. The position is al­
ready extremely difficult in some parts 
of the country. Bihar is a Jand today 
of chronic suffering and famine. The 
countryside is starving for want of food 
and for want of employment. There 
is no food in Bihar, and for such as 
there is. people have no money to buy 
food with.

4 P.M.
I should now like to give some 

figures in particular relation to the 
problem as it presents itself in the 
State of Bihar, which is at the present 
moment the most affected part of the 
country, although from previous 
speeches made by two Members, every­
one got the impression that perhaps 
Bihar was much better off than many 
other Provinces in India. I shall there­
fore, proceed to examine the food 
position in Bihar with reference to 
some Government reports.

When the Gregory Committee re­
ported. it was found that the annual 
average net import in Bihar was three 
lakh tons of foodgrains in a normal 
year. This year, to the best of esti­
mates, the loss in foodgrains in 
believed to be in the neighbourhood of 
20 lakh tons as a result ot drought and 
other causes. Thus, to restore only 
normal conditions in Bihar, Bihar needs 
at least 23 lakh tons of food. In sa’« - 
ing this I have not taken into account 
the increase in the population of Bihar 
since the time the Gregory Committee 
reported.
57 PS

One or two things which have al­
ready been mentioned by some 
Members are that Bihar used to get
75.000 tons of paddy from Nepal which
has stopped this year due to failure of 
crop there and the ban imposed on the 
movement of grain by the Nepal Gov­
ernment. As against this huge 
requirement of 23 lac tons the Gov­
ernment of India have made an allot­
ment of only six lakh tons to Bihar. 
This has been done in a year of 
drought and failure of crop unpre- 
cendented during the last seventy-five 
years. .

This is not all. More vital than 
allotment is the movement of stocks 
into Bihar. Stocks have been moving 
into Bihar at an average of 50,000 tons 
a month. Thus from out of imports, 
the volume of supply to Bihar is in no 
way greater than what it used to be 
in the normal years before 1943. This 
has created a dreadful situation. Let 
us examine th'? allotment and receipt 
position in 10 "0. Actual receipts in 
Bihar in 191' as against promised 
allotment was 48,000 tons less. There 
has been short supply during the first 
three months of 1951 as well. The 
position at the end of March this year 
is that if this shortage is taken into 
account the actual receipts against the 
promised allotment will be found 
have fallen short by 26,000 tons plu-
48.000 tons, that is, 74,000 tons. This
has made a bad position worse. 
Taking into account the affected areas 
of Bihar, we shall find that the popula­
tion affected is three crores. During 
previous famin«s or periods of scarcity 
about ten to thirty per cent, of the 
population was employed by Govern­
ment on relief work, thus providing 
employment and food to the hungry, 
although food for a much larger number 
had to be arranged. Calculating at

^ in e  oz. per day per head—even f(»r
a crore of people, a large part of whom 
will be manual labourers requiring ad­
ditional ration, the requirement would 
be far in exc&^s of one lakh tons per 
month. As anyone can see, the pro­
blem therefore, is extremely urgent 
and cannot writ. The urgency is in­
creased on account of the difficult 
transport in ncrth Bihar, which Is the 
worst affected part of the Province, 
and where in many parts transport
’̂nmpletely fai?s during the monsoon. 
The bulk of the allotment for North 
Bihar should have been there already. 
There are areas in North Bihar which 
will get comnlptely water-locked and 
difficult of access very soon now. We 
should try to drftw no consolation or 
assurance from the fact that many 
starvation deaths are not yet reported. 
The lesson of the last Benfifal famine Ifc 
there. During the flrst phase of 
iamlnes many <i^atha from starvatloQ
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do not take place. But deaths start 
when people’s resistance is gradually 
exhausted. i^In the Bengal famine of
1943 the mortality rate during the 
earlier half of the famine year was 
only 1*9 per cent, in excess of the 
quinquennial average, but in the 
gecond half it leapt up to 108-3 per 
cent, in excess of the normal rate and 
continued to claim its victims in 1944 
as well. It would be tragic if we forget 
that experience and do not act in time 
at least to minimise that impending 
danger as much as possible.

To cut a long story short. Bihar 
needs one lakh tons a month which 
works out somewhere at the rate of
4,000 tons a day. We have consequent­
ly to increase our imports which is the 
only immediate remedy In sight. We 
are glad that 3-7 million tons have 
already been firmly contracted for by 
Government. Our requirement, how­
ever. is much larger and we must 
accept grain from any available source 
without political prejudices. '

Besides increased imports, I would 
say that we should abolish altogether 
the control on sugar now. It is not 
needed now. We must abolish sales 
tax on foodstuffs. It is inhuman at 
the present moment, to say the least 
of it. Inter-district embargo on food, 
T would strongly urge, must go. It is 
irritating and unhelpful

My time is up. I can now only end 
by saying that while these are all 
short-term remedies, the full solution 
of the problem depends certainly on 
more production. To increase produc­
tion we shall have to copy from other 
countries both regarding agricultural 
methods and the most appropriate 
structure of society conducive to more 
production and employment. I plead 
for a more smypathetic treatm ent of 
Bihar. .

I must also say that the Bihar Gov­
ernment themselves are fully conscious 
of their own responsibilities and have 
done their little bit very well. From 
the press reoort seen two days ago, we 
found that the Bihar Government have 
arranged to distribute 2.000 pumping 
Bets in the various districts of the State 
at half the cost price to cultivators. 
\nd  have opened 2.500 fair price shops. 
We have heard a great deal today 
•bout procurement. Now. so far as 
conditions permit, let me tell that pro­
curement has been excellent in Bihar 
and has been done energetically and 
ainoerely. And if they could not pro­
cure more, even after house to house 
seai^h, the reason is that there Is no 

food available to procure. I

know of one subdivision—the Sitamaihl 
subdivision—where house to house 
searches were made and from the re* 
suits of these searches we were all 
satisfied that the maximum procure­
ment had been done in that subdivision. 
In fact if any error was committed* it 
was on the side of strictness and not 
laxity. Bihar calls for urgent help. 
I make an appeal for sympathetic 
treatment of Bihar. I trust that 
succour will reach there in time and not 
too late.

Sardar Sochet Singh (P.E.P.S.U.): 
WJth due deference to Mr. Sidhva 
every sane and realistic person in the 
country is agreed that there is a short­
age of foodgrains in the country. 
Everybody also is agreed that all 
attempts made by the Government to 
increase the production of foodgrains 
are geod. necessary and beneficial. The 
river valley schemes, the short term 
minor irrigation schemes, intensive 
cultivation schemes, the schemes for 
the supply of fertilizers and prepara­
tion and distribution of composts, the 
distribution of better seeds, they are all 
good. But the Government as well as 
all people who know also agree that 
our production is gradually falling and 
the procurement also is gradually 
decreasing. In spite of aU these 
efforts, we must examine what are the 
true causes for the negative results of 
all the good efforts that the Grovem- 
ment and the country are making.

To my mind, there are two obstacles 
in the way of production which we 
want to speed up. and both are of a 
fundamental arid policy nature. With 
very great regret I have to bring to the 
notice of the hon. Minister that the 
first factor which stands in the way of 
production is the absence of any Itind 
policy on the part of the Central or 
State Governments. At present the 
industrialists know from an assurance 
given by the Leader of the House that 
they can go on expanding their private 
industries at least for a number of 
years but neither the proprietor of the 
land nor the contractor of the land nor 
the tenant of teh land at present has. 
got any certainty about his own 
tenure. The proprietor does not know 
when his land will be taken away from 
him. under some high policy, nor does 
the tenant know at what time he will 
be ejected from the land which he and 
his forefathers have been tilling foi^ 
generations.

Shri Munshiji is thinking of evolving 
a new class of well-to-do farmers who 
would take over land on various con­
tractual bases and he is good e n o u ^  to 
hold them an assurance that at least 
for a number of years, they wiU be
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lUlowed to continue in possession ol 
their lands, as long as they guarantee 
a stipulated quantity of foodgrains to 
be supplied to the Government for the 
use o f the nation, but no such guarantee 
atjpresent is forthcoming as far as the 
othpr classes who are actually at pre­

connected with the land are con- 
x ^n ed . I come from a surplus pro­
vince, P.E.P.S.U. and I am also an 
agriculturist 1 can tell you that the 
mind ol )he agriculturist whether he is  
a proprietor, whether he is a contrac­
tor or whether he is a tenant, at 
present is very much unhinged. ,He-is 
not at all sure if he makes any invest­
ment in the land that that would bring 
him aixy returns as far as he and his 
own posterity are concerned. I re­
quest the Government that they should 
.make an open declaration in the House 
for the benefit of the country what 
sort of land policy they want to place 
before the country.

It is known to everybody that in 
U.S.A. and Canada the agriculturists 
work on a private enterprise basis. In 
Israel the co-operative farming 
system has been very recently evolved 
and almost perfected. In the U.S.S.R. 
the collective farming is the 
order of the day. Our Government 
ought to decide which of the three 
land economies is more suited for 
this country. If they think that the 
collective farming will produce the best 
results, let them come out with a dec­
laration for that. If they think that 
co-operative farming is in the interests 
of the country, let them at once 
patronize that sort of land economy. If 
they think that the private enterprise of 
the pattern of U.S.A. and Canada is 
best suited in the interests of the 
country and the nation, they ought to 
patronize that.

My humble suggestion is that at 
present all your land grants, grow- 
more-food grants, your procurement 
bonuses and all your subsidies ere not 
^oing into the pockets of the agricul­
turists. Most of these sums ere re­
tained by the State Governments. 
There \s no direct benefit to the pro­
ducer. That is why there is lack of 
enthusiasm and lack of incentive. If 
the Government makes it absolutely 
clear what sort of economy they want 
to encourage, then my humble submis­
sion is that if anybody comes for an 
aid in the matter of grow-more-food or 
for an i^gricultural development 
scheme, they ought to finance it and 
help only-that i y ^  of economy which 
Is in the best interests of the country. 
If they think that co-operative farming 
is best for India and if anybody comes 
for aid or grant, they should tell him: 
*Tool your land and resources into a 
tro*operative society and then we will

give you money and we will expect 
these returns from you in the interest» 
of the country.'' If the collective 
farming is the best they should give 
aid and alTord help to that tyipe of 
economy and if they thinK'^that private 
enterprise is the best, they ought onljr 
to patronize that pattern of economy.

An Hon. Member: What do you 
suggest?

Sardar Sochet Singh: It is a very big 
matter. We always hear that the land 
ought to go to the tiller. Some say 
that all the luggage should go to 
the porter. Some say tha t the 
chil,d should go to the Ayah  and some 
say that the car should belong to 
the driver and not to the owner 
and some say that the factory should 
be owned by the labourer. But I suy 
that the Government ought to evolve 
the best system in the interests of the 
country and they should only patronize 
that system and try to starve and 
crowd out all the other systems 
gradually and by simply adjusting 
their patronage. '
^An Hon. Member: What is your 

suggestion?
Sardar Sochet Singh: I am personally 

in favour of co-operative iarming.
Hon. Members: Hear, hear.
Sardar Sochet Singh: The second

obstacle n  the way of en­
thusiasm on the part of the cul­
tivators is that there is no rational 
policy with regard to price flxatioa. 
The whole thing is a toss up and a 
gamble in this country. We all know 
that we are deficient in food, defici­
ent in jute and deficient in cotton 
and in sugar. Our Government ought 
to be able to announce its price policy 
and price ceilings, the maximum and 
minimum before a crop is sown. Then 
the agriculturist will know whether It 
Js in his interest to divert his land to 
tliis crop or that. It makes no differ­
ence to the overall picture and pro­
gramme of the country because the 
country is deficient in all these things. 
If the farmer thinks that he would 
have better results by diverting his 
land to sugarcane, he will concentrate 
more on sugarcane. But, at present, 
the farmer or the cultivator docs not 
know at what price his production is 
going to be taken away by the Gov­
ernment. Unless, like all advanced 
and organised counties, our country 
is able to announce the minimum and 
maximum prices, below which level, 
prices will not be allowed to fall and 
beyond which they will not be allowed 
to go......

Shri Hossaln Imam: That is exactly 
what the Krishnamarhari Committee 
report said.
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Sardar Socliel Singh: You would
not ilna much inceniive for the culti­
vators.

1 may tell the House about Uie 
vagaries ot price hxatiun with retei- 
eiice to my own provmee, Piih'bLJ. 
The procuiement once ol paddy is 
rupees ten a maund. When it is husked, 
It comes to ns. 15 a mauad. The 
i ĵEFSU Government, lor its mternaj 
consumption, is procuring husiLed riuu 
from trade at Hs. ib-12-u a maund. 
In fact, it ought to be Rs. 15. To this, 
they add one rupee per maund as 
Government procurement charges. 
The Governmecit is not incurring 
much on this and they have no justiti- 
cauon for charging these procurement 
charges, because all the surplus graiii 
which the cultivator w ants,to  sell, 
automatically goes to certain register­
ed dealers and Government is not m- 
curring much of expenditure on this. 
They, then, add eight annas per maund 
as retail prolit, two annas for wear 
and tear oi the gunny bags and they 
also charge one anna per maund as 
inspection charges, fn the PEPSU, 
Itself, they are locally issuing the rice 
a t Rs. lti-8-U a maund. The Central 
Government was selling the sanu; 
PEPSU rice In Delhi at Rs. 21-4-0 a 
maund, that is, Rs. 3-12-0 more than 
what it is selling in PEPSU. The 
nearest border of PEPSU irom Delhi 
is about 35 miles. 1 fail to understand 
how there can be a dill'erence of Rs.
3-12-0 per maund in a commodity 
which is selling at Rs. 18-8-0 in a place 
35 miles away. There must be some­
thing wrong in the State of Denmark: 
somewhere. My humble suggestion is 
that unless you give these incentives 
of a clear-cut land policy, and advance 
fixation of price for all the main crops 
of the country, you are not going to 
enthuse the cultivator and production 
is not going to increase. You will 
have always to depend upon the doles 
of other countries who may treat /ou 
or m altreat you. who may Insult you 
o r provide you.

Shri J. P. Srivastava (Uttar P ra­
desh): When I discussed food a tew 
days ago, I said that most of the sta­
tistics produced by the Food Depart 
ment were in the nature of guesses; 
I used a stronger word, concoction. 
The note which has been circulated 
today by the hon. Minister bears out 
what I said tHat day and I congratu­
late him for his candour in producing 
such a note. He has admitted, so to 
say that the figures of deficit, of pro­
duction of consumption, are all gues­
ses. He has based his figure of deficit 
on the estimate made by that eminent 
and good man Lord Boyd Orr. I knew 
him at one time. He Is a very emf- 
noiJt man; but he knows very little

about India. I knew when he came 
to Delhi. He stayed here a few d iys. 
I wonder how he was able to arrive 
at his figure of deficit, in those lew 
days. I do not know whether he went 
round the country. I do not think he 
did. I do not think that he had any 
figures with him which were supplied 
to him by the F.A.O., because there 
have been no figures given to the 
F.A.O. before, as far as I know.

The Minister of State for Finance 
(Shrl Tyagi): Was it so also in your 
times?

Shri J . P. Srivastava: Well, in those 
days too, we made guesses. 1 said the 
other day that we made guesses. 1 was 
honest enough to say that. (An Hon. 
Member: Rather belated.) In the
absence of statistics in this country, 
it is not possible to arrive at any 
reliable figures either of deficit or of 
production. They are aU based on a 
formula which any Minister can de­
vise to suit his fancy. I devised one; 
my hon. friend over there has devised 
another.

This note gives, to my mind, a cor­
rect appraisement of the position in 
India. The hon. Minister has confes­
sed that although he has no reliable 
statistics, yet he is faced with defici­
ency in regard to food. That is Irtie. 
What is the way of getting over It? 
That is the main thing. He has attri­
buted, in his usual way, the food 
shortage partly to the depredations of 
monkeys and wild animals, pests and 
diseases, and that kind of thing.

The Minister of Communincations 
(Shri Kidkai): There are other kinds 
of pests also.

Shri J. P. Srivastava: Yes, I know. 
There are numerous causes. But I 
am certain of one thing, that we are 
not going to get over this food short* 
age by the methods that we are now 
following. I think this aeficit will 
continue. The reasons are very simple. 
You have undertaken the responsibi­
lity to feed iii the cities, in the ration­
ed area, 30 per cent, of the popula­
tion. I do not know what the number 
comes to. In my time. It used to be 
150 millions; I do not know what that 
comes to now. You are giving them 
nine oz. of ration. Everyone of those 
wants more foodgrains to supplement 
the ration and he gets It. Where does 
he get It from? That you ought to 
know as \\^11 as I. He «?ets it from 
the black market and so long as the 
black market exists. Your procure­
ment will not succeed. The farmer 
knows where to sell his grain at the 
best price. He knows enough not to 
hand over his grains at a lower price
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to you, and that I think, is the main 
cause ot your difficulties. Either you 
give the people full ration so that they 
do not have to depend on the black 
market, or you cancel rationing alto­
gether and take the risk. You will 
be far better off, I tell you. I do not 
know why you should have stuck so 
long to this rationing. The word 
rationing was introduced in this coun­
try by me and I am responsible for 
that. 1 am the author of controls in 
this country. But I say the time ha« 
now come when you must revise and...

Shri M. P. Mishra (Bihar): Did the 
Bengal famine begin in your time?

Shri J. P. Srivastava: It did not.
Babu Ramnarayan Singh (Bihar): 

And so you began the mischief!

Shri J. P. Sriyastava: Personally 1 
think it is time you start decontrolling 
in areas which are not deHcit areas 
and where you know there is surplus 
grain, but the grain does not come 
out now. 1 can tell you the reason 
lor that too. When I took over it 
was in the midst of the Bengal famine, 
when that famine was at its worst and 
it had assumed very serious propor­
tions. I went to Bengal and there 
thousands were dying, and yet there 
was rice in every village and plenty 
of it too The people died not be­
cause there was not rice but becaus# 
of a price racket. There was a kind
of control and that caused the diftl-
culty, and the rise in price. How did 
1 get over it? It was a very simple 
way. I cordoned off Calcutta from 
the rest of Bengal and decontrolled 
the whole of Bengal. The prices came 
down from Rs. 80 to Rs. 60 and then
to Rs. 40 and even to Rs. 20 per
tnaund.

Babu Ramnarayan Singh: Hear,
hear.

Shri J. P. Sri«vastava: And there 
was enough rice in Bengal to feed the 
people, the starving people who were 
previously dying for want of it. You 
will find it all now in the records of 
the Government Departments. I am 
only saying this to show that there 
is enough rice or grain in some parts 
at least even now and in those sur­
plus areas there is no need for ration­
ing at all and so you can decontrol 
those areas. And then you will find 
the grain coming out and the prices 
ffilling. I have implicit faith in this 
process.

And then you have to keep your 
imports for only the deficit areas and 
lor emergencies. You must k ^ p  
them and build up a reserve You

must create a feeling in the country 
that the Goverrmient have a big re­
serve at their back. The very idea 
that there are these reserves in the 
country will tend to lower prices and 
remove any panic there may be. This 
is a very big psychological factor 
working in this matter. We are shout­
ing here day in and day out that 
there is famine in the county . That 
is all wrong. We must not talk of 
famine. We can talk the country in­
to famine, if you go on doing that 
kind of thing.

I do not know what is the position 
with regard to the promised gift of 
food from the United States of 
America. The hon. Minister might in 
his remarks tell ,̂he Ifouse what the 
up-to-date position in that m atter is. 
We have seen all kinds of reports In 
the papers and knowing as I do how 
important it is that we should have 
that food, I hope it will be possible 
for him to tell us exactly what the 
position is. I hope that we would be 
able to satisfy the U.S.A. and get this 
food.f After al^ we cannot look a 
gift horse in the mouth and if we are 
to get this benefit from the U.S.A. we 
may have to be a little more amenable 
to them and.......

Shri Satish Chandra: And barter
our freedom?

Srivastava; Sometime you 
will have to choose between starvation 
and freedom in a case like this. It 
is not bartering our freedom, but you 
have to show friendliness towards 
them and then I think you will get 
the food.

Regarding the grow-more-food cam­
paign I entirely agree with what was 
said by one of the previous speakers 
that there is a growing gap between 
the farmer and the Government in 
this grow-more-food campaign. The 
farm er does not understand the 
schemes of the Government for grow­
ing more food, in fact he looks at 
them with a bit of a sneer. He thinks 
that these people with their big trac­
tors and things of that sort are not 
going to grow more food. He does 
not believe in them. Unless you take 
him along with you, your grow-more- 
food plans will not succeed. It has 
been said that in spite of all your 
drives and despite the sclentiflc 
methods and tractors and buU-dozers 
and all the rest of it the production 
has decreased, that the production per 
acre has fallen during the last three 
3"ears.

Shri Kidwai: Is that your experl* 
cnoe?



dido Generat budget— 0 At»RlL IdSl U tt of £>0mand» 0181

Shd J. P. SriTWrtaVa: Well, tha t is 
stated in the Minister’s note. Whj^ 
should that be so? If you supply bet­
ter manures, and if you supply the 
necessary water and iif you supply 
Ifood seeds, you can certainly double 
the production from a farm. You can 
do that quite easily. I do not see 
why we should not do that with all 
our organisations. We once had a 
scheme for rural development in the 
country. I do not know why this 
scheme has been dropped now when 
we want food.

Finally, the Government should 
treat food as outside politics. Do not 
treat it as a shuttle-cock of politics. 
You should enlist the sympathy and 
si^pport of everybody and you will 
get along and get along well.

t  • ^  ^  a n #
% PWW ^  ^  f  I 3PI7 W 

^  STTT %
^  VT ^  ^  vvn)

HjJl J <ilW % trhft v r
f l ,  ^  wt aranriT i t ' t o  ?nr ire 

ijm m  I ^  fM rorr:

(Miaister of Food) ^  
^  ^  ^  ^  ^

• j ^  *T s n r^  ^  w  *PT% ̂
j | , ^  ^  ^  ^  Tfr ^  I 

»f ^  *rff sftr 5»iT?f if  nft
^  sr5>T

^  ^ % wnr»r
f  I ?TOFTT 97VR
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I
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(English translation of the above 
speech).

iShri A. P. Slnha (B ihar): Sir, durib^ 
the short time at my disposal, I will 
confine myself only to the affairs in 
Bihar. Some of my friends here have 
talked about their own States. If I
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describs to you the details of the con-
cuuons prevailing iii Bihar, 1 am 
airaid, ii will iioi serve aiiy purpose; 
on jiie ocher hand it may create more 
panic among tne people of Bihar, who 
would read my bpeech in the news­
papers; uiereiore, i  would like the 
noil. Minister ol lood to undeistand 
that 1 am not exaggerating la d s  bui 

A>n the oiner nana, giving only a 
siraiaed account ol conditions as they 
are. Ihe number ol people m Nortn 
Bihar , and other placeb, lor whom the 
protilem of providing lood will come 
up, lb ihrue crores. Ih e  task seem^ 
to be a very dilUcuIt one in view of 
tne present position of the Centra] and 
the btate Governments. We have be­
gun 10 leel tnat we are faced with the 
same calamity that befell us at the 
ume ol tne terrible earthquake of 
iy;i4. Although at that time, we had 
had some help from outside al^o, but 
we had bravea the situation under the 
leadership of that person, who is now 
the ir^resident ol our country, and we 
were able to stand on our own legs, 
l^erhaps there is no sign left now of 
the eanhquaKe in Bihar. 1 may also 
remind you Uiat it was the district 
of.Champaran in Bihar which Mahat­
ma GanahA visited hrst and where he 
taught us to live with self-respect. 
'Iherelore, it is not out of mere fun 
or pleasure that we are extending a 
begging hand before Shri Munshi or 
ahri Inirum ala Rao, but we are com­
pelled to do so. Hence I would re­
quest the hon. Members to give a 
patient and careful hearing to what I 
submit before them. I am not fond 
of making such statements as would 
bring praises for me from the people 
outside. My conception of popularity 
IS speaking out of what is true. That 
is why 1 say that a problem like this 
requires all care and consideration. 
During the particular* months of July, 
August, September and October, people 
in those parts of North or South Bihar, 
where there are no roads and which 
aie cut oft from all places during the 
rainy season, may have to face a great 
difficulty in getting foodstuffs if 
suiiicient quantities ol food grains are 
not sent there in the month of April. 
The Centre has taken a good step in 
making arrangements to dispatch food 
grains from Mokamah and Banaras. 
At present one thousand or Aftcen hun­
dred tons are being sent every day. 
But I wish to emphasize what the Gov­
ernment of Bihar had submitted three 
or four weeks back that if the flood- 
jfiarooned people are to be saved from 
starvation, more quantity of food 
grains should be sent there.

•]1ie hon. Member who spoke Just 
Hbelore me was sometimes the Minis­

ter of Food in the Central CJovern- 
nient During his lime, so many

H P S D ,

peopje died in Bengal. Had I bean in 
nis place, I wouia not have spoken 
at least on the subject ol food. 1, 
Lhereiore, submit to smri Munsni and 
bnn  jnnum ala Kao that uiey have 
a very important and big task to do 
uecauiie the Centre has taKen upon it- 
beii me responsibility of providing 
lood giains. We do not ask it in 
ciianty; we are paying tor it because 
we know the Government are pur­
chasing it from outside. We are 
aware of their dilllculties. E ^ n  
then if sufficient food for three or 
tour months is not sent there 
we will be iuced with a grave situa­
tion. Alreaay we are getting less than 
our usual quota and in January, Feb­
ruary and March we got much lest 
than What should have been given. 
The hon. Mmister himself told that 
only 107 lakh tons instead ol 150 lakh 
tons, have been dispatched. Thus we 
are not being given our lull allotment 
even.

During the Bengal famine, lood- 
grains and other commodities were 
sent there only when starvation deaths 
had already started to occur. If this 
Government pursue the same policy, J 
am afraid, they would also say 
that they had sent food to 
Bihar, but the Government ol Bihar 
Xaileci to distribute it properly among 
the people. It will be most improper 
on tlieir part to give this excuse. We, 
therefore, ask the Government time 
and again to realise the urgency ol the 
problem and dispatch food grains 
there at the light time so that they 
nuiy be distributed among the people 
be^re  the place is in the grip of floods. 
I i m glad that the hon. Shri Deshmukh 
is here at present. The Bihar Gov­
ernment had requested him to sanc­
tion for the State a sum of ten crores 
of rupees as loan and not as a gift. 
The Government of Bihar had formu­
lated a plan in accordance ol which 
roJle# work is being conducted there. 
I w a it Shri Tyagi also to listen to 
what 1 say. The Governmeilt of Bihar 
have given agricultural loans in all 
those areas where they could give 
such a loan and then the Government 
have also given reclamation loans. It 
is also undertaking three types of ir­
rigation works, major, medium and 
minor, which also provide good work 
to the agricultural labour and keep 
the finances right. Then there is the 
work of construction dnd maintenance 
of roads, whether they may be provin­
cial or locial or village roads. We also 
purchased cotton wocth twenty lakhs 
(jf rupees which according to our plan, 
we wanted to spin and thus produce 
a crore yards ol cloth. For this pu 1̂  
pose, we want to utiUzf tb f



9188 Gtmtdl Budget— 6 APAlL 1951 List of Hemandi 189

[Shri A, P. Sinha] .
of 6600 teachprs of the Basic Schools 
in our StaW who can learp spinning 
and weaving.

During his Budget Speoch, Shri 
DeshmuKh had said that when people 
are asked by them to make sacrifices 
by paying more taxes etc., they do so 
because that is the only way to keep 
ourselves alive today and to keep oux 
generations alive in luture. 1 admit 
he is right. But when the Govern­
ment of Bihar asked for a loan of ten 
crore rupees from the Centre, they 
expressed their inability to grant it.
I understand and realize their help 
lessness but they ask us to utilize tha^ 
amount which has been set apart* foi 
th^ development work in the State. 1 
do not know why he forgets those 
very things that he suggested us to 
follow in the course of his Budget 
speech. If we spend the money that 
we have kept apart for development 
purposes, it would mean bringing an 
end to all development work. Such 
an 4 ct may keep us aiive today bill 
that would certamly be at the expense 
of our fuuire generation. 1 quite rea­
lise that the Central Government are 
laced with a difficulty on account of 
the shortage of food grains and also 
of fli>ances. But if they are unable to 
give tlie full amount of ten crore rupees 
to the Government of Bihar let \is be 
granted a major part of it, at least. 
If, otherwise, the Bihar Government 
spends the money out of the develop­
ment fund, as suggested by them, I fear 
ogr future will be all dark and gloomy.

I have to submit a few more points. 
Regarding procurement, I may submit 
that in the Sitamani sub-division of 
my own district, Muzatfarpur. they 
could procure only a small quantity 
in spite of all the efforts of the S.D.O. 
and other officials, and the total pro­
curement in the State came to only 
thirty thousand tons. A further defl- 
cit of about four or jQve lakh tons is 
also estimated as a result of the Rabi' 
crop being damaged. I, therefore, 
urge thtfl furtlier procurement should 
be put off till the paddy crop comes. 
The Government of my State launch­
ed a drive against black market, ar­
rested the offenders and raided the 
grain shops. This is quite right and 
must be done. But this is no time for 
procurement, it has been reduced to 
mere paper work and nothing more. 
I, therefore, strongly urge for the post­
ponement of the procurement Dro- 
gramme

Another point which I would Uke to 
submit is that the inter-district em­
bargo, leaving some of the districts of 
Chhota Nagpur, shtAild be removed. 
Jt the Government wish to strengthen

the hands of the congress men and the 
Government of Bihar, then they must 
do these two things. These alone will 
result in such an atmosphere that 
would be suitable for our doing work 
smootlily and successfully. So I urge 
upon the Go vei ament to stop procure­
ment for the present and also remove 
district embargoes. The Government of 
Bihar is also of the same opinion and 
I do not see any reason why the Cen­
tral Government should adopt a 
different course.

^  vjKo : ^nrrrf^
^  arrr #  vo© % 

ait fw  t»

f  (whip)
^  i(f?r ^  t ,  s r  ^

3R9X jaTT t  <1775

3fT5Rrr i  ftr (Parliek-
ment) % t  aflr

^  i  I

5ir<T f

H R ^  ^

*T?T ^  ^

f?!WT®Rfr ^  ^

HTTTT ^  ^  t  •
«rT3T 'sft 31̂  *l>t n̂rPTT
!fTW ipn^ ^

t ,  ^  g5T q r  ^  t  ^  fti+wfl 

qr t  I

It fJI5RTT I
OT aKI'tiWdI ^  JT? f  pp

^  5KI

^  armmfi aiprW
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fiPTT ^  Tip t  I sftr 
^  #  IT?

»rf t  I »TPrjftJT «T«r «Wt
«ft ^  H itv j  art a n j ^

f ,  f̂%5T IT? ^HFin ^  % ftiT <K 
^ 3 T T ’T ^ t ^ ? t ? T 5 T * P t  f»rq^^^

#  TPT# 5T^ 5 ^  5> •

t  Pp ^  'I'f
^  ^  ^  v tf tra  T< t|

f  I 

^ran%  #  >!?% %
^  f®  ^5n5T »T ^  ^  artr ?TT?TT 

a n ^ h m  ?  ifn: f t r i  ^rrvni ^  
^rm# 3TT5ft ît»T f  sfK

*Tf«T IT| I  ftr fn^TTT w  ^  
spt M t  ^  ^  t ^
a im r  f  ft? ^ ( T  ^  ^ i t  ifnnm ff 
3ftr i r ^  ^  i r ^  w ir ra f f  i t  

«PH ^ ^  ?y?T t  I
'd*i T̂| w ^  ^

snuvrvflT f  8rt7! 'tw

f?nfy T̂TTT t  f  ^  I fbM  if  ^

JT^ STTTTT +'fi!<ll %  W
srar?«T ?r? ^  <Ti^ sppft aft 

>Tr<T sftfir f ,  TO ^  ^  afh:
?rt ^TR % ^

n̂TFTT ^  ^  ^np^ft i  I
^  ^ a n ^  #  ji?  ^m w  ^ ft?
^  ?HFITT ^  «pm-
TT^f ^  3TT# ?rr«r #  p̂tt arm q^p^ 
afk  ir? ftf arrft
r̂srpfT % *nrWfe if> ^ tftra  

•Rcff t ,  ^  ^  ?riTT ^nnr n
i m  t  I

^  W h i ? F r j r ? t f t f ' ’f̂  ^ -  
wT<t»m f , sft% % v 4 v r th m  f  n^

^nw Tc v r f  ^  m urtPw  ^
W'lif  ̂ ^  v t  ^Tfif <n; i f ^  t tS ',  

^  Pp ^n?f v ( tv ^  ^  ^nrwr i 
^  ^  *T^ Hi«̂ H ftr vw  
t  W  ^  ^  WT<T ^  i  I 

5T<? ^  3H H*nr ftuT r̂r?TT t  
3W ftf *f3TTT «nf%v w ^  f t  
sTRff t  ?r?r jft^r <f>> »nr-
5*T ^TffT'P ^  3|T^ ^  I T̂HIVffl

> T ^ ,  w  ?R? % VPT ?r
^  5TPT ^  | ,  <rrr ^  w
^  ’M'fHff (Goyemment) ^  w
Wrw t̂*IT I ftf̂ TPT ^  % IWTJT
% ^  7 R  ^  f ,  a n ^ ,  «mr>r,

•■»n  ̂^  ^ a n r  i aftr: 'n r  »nfrtf
^  ^  ^  5TVTT ^  ?TW wjw'J

3rnft w rff? ^

•T <Tt I ^  fft arr^ ftrwT Ji%?r v r 
fTw arrT % iR rm r  ^Tf!rr j  i

JTifV ^  ftf^TR % T n r v r t  % 

!ft% f  aftr ^  «T«irrf
g5? qt^rrJT ^  i  i »r? <rtwpft »Ti 
^  ftir ^  ^  ?5y ^  ^  iT tJ r

I  j f t w a f f  % ?  'JPT sTFflwr
9> n  <n 5Tt r'ari'aff ^  ?tcr ?fr ^  
tft ^  arnft «ft &%!T?>Trty

f̂ iTT I ^
5rnr i aw fff % ftw{ arw % 
3ft ^?nr % ®»T f , ^  * i^ w  % >PfT
^  (Forest Conservator) vr 
Fn^T I  ^  ^  'Tt^ ^  j f t  IT  
f  aftr ^  ^  ^ r f t  % ^
am r Tf̂ TT vifiiRr M t  T r f t

f  I ftiT <1? w i v  f*Tw  ̂ t  ^
f  » *Tf ^r*nr % ^  (V«<fl' f lw  % 

vrT«T g’r «PT w m v  f tn r  t
W5 ^  ^  fVw^ft i w f
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f^ lF T T e

#ITR f ,  ^  *r? ^  
?y*P^ f  ?ft !P?rf ^pmi) T^jft 

5T> gw ^  f w  <
W»R VTVR ^

t  I f l l ! ^  3TTT % 3TI»̂  pq- ;T ^  
f % T  >  ^  ^ 7 ^  1 1

'ti<.KK «irt ^ n f ^ l v a n r t  ^
^>T55t t  ?ft
w  ^  %• qrrs^ nff t^arrt

^  ^rri|# I vt îrr^cr Pm 
'TW 5ft ^  fr*nr r̂ ^  ^rwr 
t  «I>T 3tt^  ^  ^  ?ir ?nRrr f  i
|W  ’ifl’ g% ^niTT % j

W)#!’ ^  ^  % ?T ?r *RT ^  
IIV  qr n? '(tf ^  fi^cflf 

anrrsr tt a n m  ?> f  i

V m  «Tf f̂ P̂ TR-

^  ^  5TT
^  ^  ^  «T̂«!rnft
^«*T!?raT| I

*w  srftrt i »itjt, iif?r

11 3^ % ^  tw f  I snrr 
^  ftf̂ rnr ?ft?TO #?y tsrtt f  ^
^  ^  3T5«ft ^  ^  ?ft ?ft

#fff l5t, Va  ̂ «l>t ^  % 5ft WFfr
w  *rw  3rfTJTr ^1  

^  ^  Pf^tr ^  T̂R, >fl^ fvngr
. 1 1 ft*'«W ^  % feir

it atrIV ?nr Pp Ppsjt ^  af»n#t

f r w R  F»T 5Ti  ̂ aftr 
fwnff ift<iT a n iw v ? ^  % pji? 

<*BT V? T̂asftPTT ^ I JTf fft

^<^i< ^  5ftPr 1? ^  t  P r fapgr «pr <jm

v w T v rfw v rT ^ lm ’Tff vt 
4> tv tP im v T7:^  I ,  w<ft 3r<m><f i

?nrrr% wft^, f»rrtt ?iT«nT am  
% pytr ^cjttt ^  ^

■^T  ̂ sfiW ^ ^  PpHRf «|ft sft 
‘TtsnPmt f  %??y g?r qt t̂Ppff. sift ^  

* r :  ^ ?ft ^  3jf^*P!R: ^
^ I

^STTT % sftrJMOT 

ft** VR9VTT V T ^  ■'11̂ 01 ^  
'py% 3nfi«T 51̂  11 3nft? ^  «rnflT-
?rrff sftr^nflrerff % f  ^  ^srrff

snftsT p5  ̂ f' *nrr *r  ̂
»prti arnfl snfl  ̂ arm 
sierf TT Pb^t «i?r ^  faftr ^  
<1^13TT̂  •TRT sftr Ppm^
^  ^  *t>l̂ d ^  I ’T? î<r<?i'i 3 7  ^  

^FTTJrlf #  m  arRTT t  w ? : ?iT«inT 

^  *raT !T̂  3ftt ^  
55?THĤ fd<i (Black marketing) 

3TRn 1 1  ^  ^ *tfci'< ^  5 ^  
*nX$T ^ Iwil. VtPfTO' *!>̂rl ^ aftr '̂a?!

f  Pp ^  ?nnT 3n% ^  Pp
?̂ T ^  3ft ^  I
pPT Pp5!ih «)5V Jr̂ sTcr ?r ^  

^<f!^ ppJTTt ^  >Pt
^  fift ift’TrT "IT ^  ^  f  I 5ft «lf 
^iwn ^ I r^ti ^RT

n̂flftT ^  3t̂ t5T f , ftrer ^  3r t t  

^  '̂TSTr t, ^  % p5t̂  «riftri

»̂»i i Pp̂   ̂I PPT WT 5I5TT ^ PP
*rrr i i ^  ^'^lO w t  $ w f  v t  

VT ^VTift»T ftar ^ I TTin
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w ^rf #

m  ^  ^  ^  vr^r

f  ajV?: 1̂ 5 ^qrrr ^  irn fh m ff 

^41^1 <1 % TRT f, 3ftr ^  

^> r arrnr 5? ^

*FT arnr ^  i'^nrr ^  ^  ^  «ftr
PlJT 3Tm^

I t ’ f lR  % 3; ^

n v f ^  *̂5TPT I ^  ift
3m wifhT f  I ^  f  Pp
aniT T̂T«FTT 3TPft ^  ^
^  aftr PRn?ff ^  ^  ^  sr:

^  ^  ^  T̂fTFTT ^  ^  ^  T̂PT I

^R?r ^JTRT tr^  f  1
^  3TRfV t  P f ^  ^

% 3Ti  ̂ ^  iw m  I T̂?rt ?ft ^nfy 

! l f t ^  if f  ^  7?5T ^
^  f ^  ^  w R vv 5t̂
t  I T?T t  I

3 ?̂:# «RT f f 'f ^  ^snffnr, >»tMiy<̂ K;
'iftf § Pl> 5̂ TTT T̂T ^Twr
Tott 3rtr ^  ^  tN* jp n x

It ift r̂ftr ^  !i$hrT ^  
t  rft 'rN ’^^nr ^  t o  ^rnr^fr ^

V t f  ^  ^  t  I ^  W 5 P P T T  » r ^  T O

13fhc ŝfWr ^  ^  w r

5 T fff I ii ^  WTK ^  f
^  v t f  P w R f ^  11 «n?r

f^pmJT ?r^  t ^  
qrpft<^T<̂* 3ftr ^ 4 t? r'd* «ft fft 

v*r€t #  ift^  t ,  ^  w rJrf^  v( 
1 3 f tr  TO 5 ^  ?  't r t
WTTT^fi 3nR3nTT

% f r o ? ^ ^ ^ 3 r r r  
v r ^  ^  iry  w m  i  I

\ m g f ^  ^RVTT ^  w  w

'Sf4^qi0r *Ft 11

wf TO fft fw3[ ^

•At  ^fTfnr v t  v t f  W  i

«nr «ftJTFT 3TTT ^  tftTT ^

P^PKiT % 3TT  ̂ ^  4 d T ^  P p  H

WTJ r f t ^  % f ^  ^TffTTOr*TT

^T f̂hr *r TO>̂  % VT7W, ^

^ g r r ^ f r o f

9TT"FnX ^  % VTT^» ^ |ft

f t  TOH’ sftr ^  w tt ^  ^ rw

^ f e n * w i  mm w m  « m  

^  4^ m x  M % ftr*TT ^nrr •rr ^

uroft* s f t r  3T!T Pfnrr ^irRfr i 

J 5̂T5Tr ^
(Tractor) % t:^  ipn <bt

^ r c v iT  ^  M'i ( v5iT ^ f̂n* P p

^f^T ^  *PT^ w  P r^ *r P w T

w f ^  ^  WTT >ft ^  
ftOT ^nrr t  \ srrsr ftpwy 5r^?r ^
^rrw tTvv infhr 1^# # f% ^
WTVTT VTW n̂* ^<HI f̂r TO 
5f?|t ^  TOwr Pf t o  ^ t r t  i j 'f f  

^  I fTOT l|t  ’ffff, ITPrff

^  ^  TO^fhr TO?nr § i
^  ^  f l? fr  I P?>T mw[ \o  
^mr % (Boil
consenration) % ftn^TfrrTOr irr
Wf>^ TO % fBTj anWT ^ t x  w ft ^  
TOT W fW  TO VITO VT PPTT TOT I

WTT m  qf;ff^yryi< 
(Fertiliser) ^  if r̂m tot 
T O  ^TT^ f3 r r  f^TT P r  w s t  %

^fTOPPTT fPT^ fW TO ^  ll̂  P if 

T̂TTO TO TOVTT *imTO TO ^  
^  I WIJ IfW TO TÔ T TOHIT TOT 

T O in w ifr  irftflf«ftri|>«r TO»f^w 
i r t r P u T T O

TOT I ?ft ?ffl*# ( D , C .)
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snr*  tf^To fiisrrf)]

•  JRW VTWTlTf

TO ??T, T '?? ^  % fe rr

*ftr '3 '^ n  ^  ?TK ^  ^  ^rr fiT 

firiiT I ^  ^  if^ r*T  fa n  'sft 
«TfT 3rJi' ^  ^  ^  r̂?>T ^  I %ft>*T 

w  5®rfT'>iPT T< ^ ir^ rr  *'^m *t^ 

t  I gW4r<.»IH  77 3nK «T B  ^  5ft 

^  ^nnfRTr^f^fRTO ^
^  ?T '3nTR *nn# ^

3|T«RJJ«pm'̂  5T q t  I % pR 

>if5< ^  v r t ^ r f i f f  7 7  ’P T s ft

^  ?ft ^  i f t  ^?nmT^ ^  ^  

t n r m r  1 1

f ir r r  ^  3w vjg»Tr ^  i 

^  ^ ^  ^  * 1 ^  t  •
% f ^ [  *T%ftr*ff % t^ 7  W  flT^

•piwT ijt? !! I  ^  'snftJT ?n?y 

?rv fft OTJRft t  afiT MPftsr *P>ft 

Rl<i«<fl 5!l|t I ^ P tii 5*11 A  H7VIT

^  fiST t  
T ftrv rw  ^  ^>t ^rvT^

11 fefiPT 4 ‘ arnr v t  ^  ®n«T

PW R ^  ^r ITT ^  ^  STVT7

Ir JT? * T ^  ITT ^  a ri^T T

W * r5 ^  5TV

V T*T ^  ? I ?5f%5T 5inft?T ^  3ft

JTHb'RW ^ T ^  t  ^  ^  ^  % STTT 

^  fIT?TT t  ' 3TT7 ??ff

^  I a P T m q r  5fJT?5 f  ̂  %

i p T T T f ^ ^ a T T T  ^  f3 R T %

WW TT «T|H I #  f̂ RTT

% f f n i  ^  j  I ^t, ^  ^  giT 
w w t ?  v%irrw <tiVIV4 ar^t *N r

®rrTflfT v r m r r f v t  ^rg«??

^Vf^pSRT % ^ % fW ^ ^ T T ^ I ’Tlit I 

B^7 f5  ̂ %
3nr? ^  % q w  ^  < i t w

!»5T7# Sift 3f>T5r % f  % TTWVTTf It 

3TH»T 5 sRT ( t a x )  % I «T? 

'p?^ f  5»T ff^«f,
5iT«|ft55^ «(̂ #̂ ?>T I ?Tf %^HT̂  

^', 3TT7 FT T̂TTi W>T?r I 
TTft«T Ppffrrt #fr?y t w , i v s  ^

’ ?fr5T I ?T5TT«TfW »TftW, ’T fft
g x v R  5̂ T f  ?T aftr 3TRfRi?T VTsn

-̂ T̂ fTT f f^  VHTxT  ̂ ^  *T5i'*T»n>I*n 
% 3TirmT 'St^ t  ?T»T1T5TT j  T tt f

iT?t ^  3 R ? f^  ?> t  I ^
air<|>»|T t  f% ^  5? % 7t 8TT7 ^
smRnm:! i ^  ft? % *rrT «(«1 

^  1 1  ^  
f  I ?ft W  S T ^  %

W 3T^ ^  VTScTVTTf v t
ftPTT 3TFT ?ft ^?f?!Tr<Tt^ V7t? 

3 T ^  ^  I 3T̂TT «Tt̂  ^F>^
» iw y i'7f % 3TTT <Tt̂  Tt^ *T!T ^

?ft 3TTT ^  twp « P ^  S*T »T^ f ^
I  3TT?iT5ft % ?n«r 3ftr arrr ^  ^ «r  

? T » T ^  ^  ^  5T^ ^  'Sireft i  I

3T^ ??T •MW'PT  ̂^  ^  ?7
5T«inT«ift ^r^̂TT ^t^rw, aftr ^  *Pi 

>T?«rr ^  fe n  sniT eft ^

* p ^ f f ^ 3 n 7 ^  sft^zftdiR (P r o ­
c u r e m e n t)  ^  ^?!75f f t  »r^

^ I ^  3TT7 ^  aiwi'jft % ^  vtrs W  
^ ^T^ f ,  8fk f?T %' ?TT«T-m«T 

5n»T 5fT̂  ^5ft ^  «t»n# ^  sn^Jrtfm 
?rff ?>ft am  OT Vt 3TT»TT̂

?{tf^ Pp ^  5rT«rr wt 1 «Tf»r wtjtt̂  ff 
?r% I
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(English translation of the above 
. speecU),

Sari H. S. Tewari ( Vindhya Pradesh) i 
Sir, I inariK you lor uie opporiunitj 
you nave given lo me ox speaKing Ue- 
lore me nuuse aiter luu 4ou aays and 
even uiai on me strong recoinaicnaa- 
uon oi lue wnip. i am aiso aware of 
me laci mat tue mne ol the t^ariia- 
ment is very precious anu it costs tin. 
uu per minute, niereiore, 1 ait»o do 
not want to take much time.

Mow, it is about four years when we 
attained our indepenoence ana ^ u r  
uoyernaient ■ had to tace ehorinou.s 
uiincuities auring mis period ana tney 
nave ajso triea meir best to surmount 
those amicuiiies. 1 am sorry to iind 
me diincuities regarding looa problem 
wnicn face us ana tJ;e uovermnent to­
day. 1 nave to complain against the 
maoiiity of the Government in solving 
tills problem*. In is  is due to the la ti  
ti:at me viewpoint oi our Governmeni 
IS not tlie same as that ot tne poor 
people, i'he most important reason of 
tnis laiiure is tnat tne Government are 
not getting tiie necessary co-operation 
of tne cultivators. To some extent this 
lact is responsible for creating such 
duilcuities. ihough, the hon. Minis­
ter of U’ood, b an  ivlunshi is himself 
an experienced lawyer and has tackl­
ed many legal intricacies yet he has 
not been very successlul in solving this 
problem which confronts him now. 
in is IS way he is trying to seek the 
assistance cf his frienas and utilise 
otner resources.

I do not want to say much about 
^he foodgrains and 1 am going tc criti­
cise the Government even, but 1 simply 
want to put my demand ^oefore the 
Government. Without any further 
delay, 1 want that the Government 
should try to solve this problem, i 
am aware of the fact that the Govern­
ment are formulating big paper 
schemes but they need money to im­
plement those schemes and we have 
not got so much funds with us. There­
fore, I would request them to make 
arrangements for getting the money 
later on but should make certain mo- 
diilcatipns in their present schemes 
and if proper changes are eflfected, I 
am sure the problem of foodgrains can 
be solved without any difficulty. From 
my experience, I have come to know 
that it is essential to have the co-opera- 
tiqn of the cultivators in solving the 
food problem and secondly, the Gov- 
eornment should not waste all their 
time in trying to get agricultural 
machinery and implements. One 
thing more that the Government em­
ployees, specially of the lower ca t^  
Tories never perform their duties in 
tirne as hae become apparent ^ora 
the piurchase of manure affan

They do not know when sowing is 
uone and when the necessity of ma­
nure arises, binuiarly, seeds are dis- 
tnouteu in the monins oi A g h a n  and 
j\aniK  wiien sowing is generally done
111 tiie montns oi Jt\.uawar and rianiK. 
now  could you puli on like this? l 
do no Know wnen tne Government wiU 
pay atienuon towards this. General­
ly, the most important months Irom 
me point oi view ’ oi cuiuvators are 
lour or live Aaar, ^nrawan, unadaun 
ana Kuawar. And during these 
months, every kind of faculties shoiUd 
be given to tne cuitivators so tiiat 
they may not have to face any difU- 
cuiiy. A want to state bexore you the 
case of my vindnya l^radesh. Only in 
uiese four months the cultivators do 
tneir work and the Government also 
harass mem in these very four months.

. 'Ihe trouble is that they need wood 
lor making plougns and during the 
a)ays .me Prmces whenever any 
agitation was staged, they were allow­
ed to have this wood from forests but 
our Government have totally stopped 
ail those conctissions. They have im­
posed certain taxes like charu (cattle 
cess) etc. Now, what is the way of 
your doing the things? The office of 
the forest conservator lies about four 
or five miles Irom villages and the 
cultivators have to walk all the dis­
tance for obtaining the permits. 
Often, it takes time to obtain a per­
mit. They do not obtain the wood in 
time and so most of their time is wast­
ed. When you are ready to spend 
millions of rupees on foodgrains, is 
it not possible to remove all restric­
tions on the utilization of this wood? 
f think, they should get it free, but 
the Government do not, wish to do so. 
The cultivator do'^s not want it free, 
he is prepared to pay for it. There­
fore, if the Government want to in­
crease their income from the forests, 
they should allow people to obtain 
wood !from the forests on payment 
whenever people require it. These are 
small matters. But the result of these 
small matters is that the cultivators 
do not get things in time and there 
is scarcity of foodgrains. The culti­
vator is not able to produce that 
amount of foodgrains which he wants 
to produce. His whole time is wasted 
in making requests or in submitting 
applications for permits.

Now fake the case of cattle. Cattle 
cess is imposed on the owners of cows, 
buffaloes and bullocks. If the culti­
vator keeps a third bullock in order to 
facilitate his agricultural work, he has 
to pay the *charu' (cattle cess) for 
this third one even when it Is the most 
important means of doing the agricul­
ture.. The cultivator gets manure etc. 
from these cattle. The cultivators of
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tShri R. S, Tewari]
Vindhya Pradesh are not allowed to 
ootain wood trom iorests to use it as 

though Vmdhya Pradesh abounds 
m iorests. But, the Government do 
not prdvifienhem  with wood, but in- 
steaa of that spend large amounts of 
money to get thousands ol acres oi 
Iorests cleared 6 i  Vegetation. I t is 
oatk^uit to understand the policy ot 
the Government in regard to forests, 
we do not know whether they want 
to have more trees or less.

Sir, it our Government do not want 
to incur expenditure on foodgrains let 
them at least remove all the hind­
rances in the way oi cultivators so 
that this problem may be eased to a 
greater ex ten t

I may submit one thing more that 
the cultivator wants to till more land 
but there is no more land available 
lo r agricultural purposes. Thousands 
ot acres ol land belong to the Jagir- 
darn and Zamindars but they do not 
utilise it. They give to the cultivators 
lands on lease with the condition that 
they will take haflTof the produce ol 
the crops as their share and the culti­
vators have to do all the work to r them 
They s"tore these foodgrains in their 
godowns and the Government never 
come to know about it. Later on, all 
these foodgrains are sold in the black 
market. These Zamindars always wait 
tor the appropriate time to sell these 
foodgrains in the black market. After­
wards, they sell to the same cultiva­
tor the very foodgrains which he had 
produced himself at double the rates, 
i t  comes to this. Those who want to 
do agriculture, those who are in need 
of land, those who want to grow crous, 
land is not provided to them. Land 
has been grabbed by the Zamindars 
and Jagirdars. What is the use of 
your granting millions of rupees to the 
cultivators when the amount is mis­
used? Money is distributed through 
your Tahsildars etc. who never dis­
tribute it among the cultivators and 
raise many objections in their way of 
getting help while they easily give this 
money to the very Jagirdar$ ar.d 
Zamindars who collect all the food­
grains in their godowns and amass 
wealth by selling them in the black- 
market. These are the things on which 
the Government do not pay any atten­
tion. But they are very essential 
things. 1 am of the opinion that if 
the Government were to w5rk with 
the co-operation of the cultivators the 
problem can be solved in no time. 
India is predominantly an agricultural 
country. We feel ashamed in spread­
ing our hands |>efore others for alms. 
Nftost valuable and precious gems are 
found in our country and it is not 
difficult to produce foodgrains here.

And foodgrains are still rotting. Sup­
pose, the Zamindars, Jagiraars and 
capiialists hoard ten tnousaad maunas 
01 loodgrains, they will allow the live 
tnousana maunds to rot ii they can 
get me price ol ten thousand niaunds 
with pronts from the remaining live 
thousand maunds. ihus, the food­
grains are rotting and the Government 
are not aware oi this. On the paper 
you bhow that there are committees of 
the cultivators but in actuality there 
exist none. Ih e re  is no cultivator on 
tnese committees, the Jagirdars and the 
Zamindars predominate them and they 
get everything done as they like. Ii 
you give to tne cultivator even a sum 
of Rs. 100 or Rs. 50 for purchasing 
bullocks, it will increase manure as 
well. But this is not done. More than 
ten thoiisand rupees at a time are 
granted to tne Zainindars by the Gov­
ernment lor this purpose and they 
spend it all on their recreations and 
do not give any co-operation to the 
Government.

Mow, 1 will state a few facts re­
garding vlndhya Pradesh. Five lakh 
rupees were granted ior breaking the 
virgm land out due to the lacit of 
co-operation Irom tiiese persons and 
the slackness of the Government, the 
gratit was not utilised and it lapsed, 
ihen  five lakhs ol rupees were grante<l 
lor increasing the production of food­
grains, it was the duty of the Govern­
ment to have utilised the grant for the 
purpose ol producing more foodgrains. 
But it was not done. Two and a half 
lakh of rupees were granted lor pur­
chasing tractors but the Government 
could not decide as to which type of 
tractors should be purchased and there­
fore, this grant was also allowed to 
lapse. At present, there is more than
29 lakh acres of such land in Vindhya 
Pradesh which if the Government want 
to utilise or get it utilised for the 
purpose of agriculture, th^re is no pos­
sibility of anybody dying of starvation 
in that State. Not only this much but 
it could easily help the other States a^ 
well. But this thing is not done. 
Again, a sum of Rs. 1,60,000 was grant­
ed for the purpose of soil conservation 
but this grant was allowed to lapse as 
no officer could be appointed; Ferti­
lisers worth Rs. 3,25,000 were ordered 
lor Vindhya Pradesh. But the resul), 
is that the cultivators have become so 
much averse to it that it is possible 
that they might not take the Govern­
ment manure at all. That manure 
was received when cultivators hod al­
ready cultivated the lands and seeds 
had sprouted and even then it was de­
posited with the Tehsildars. In order
10 please the Deputy Commissioners 
or the C’ollectors, the Tehsildars com­
pelled every cultivator to purchase 
manure w o r^  Rb. 15 or Ha. 10, and the



6202 Qmeral Budget-- 6 APRIL 1951 List of Demands. m B

cuitiyators dumped that manure in 
uieir fieJds. The result was that tlie 

whicli had sprouted were ail des­
troyed. But tne Government are not 
paying any attention towards tliat. 1 
think, if the Government were to pay 
any attention towards such incidents, I 
am sure that our country is so fertile 
that it will not be necessary to import 
foodgrains from foreign countries. But
il ihe Government continue to act like 
th»t, there is no possibility of its 
achieving any success whatsoever.

Sir, I may be allowed to continue for 
a minute or two more. Now» 1 will 
speak about the present charu (Cattle 
Cess) agitation. Whatever quantity of 
manure is produced in our country, is 
sullicient for our requirements. The 
cow dung is the best form of manure 
and the fields remain productive for at 
least ten years without losing their 
productivity. Our Government are 
liankering after machines because it is 
the ‘machine age’. But, 1 may tell you 
that tliese machines wili not serve your 
purpose whether you consider them 
scicntillcally or otherwise. They will 
serve you at the most for two or four 
years. But the natural production can 
onJy be obtained through the use of 
the plough. Therefore make use of 
our ploughs. Use our ploughs after 
clearing the unwanted forests with the 
aid of tractors so that you may 
achieve success. I am not against the 
use of ma<‘hines or tractors. But you 
should use them in those places where 
land is lying barren. Here you should 
provide facilities to the cultivators so 
that they may make their ploughs. 
Give them as much facilities as you 
can and do not put obstructions in 
Ihuir way. I may tell you that the 
stalT of the forest conservator charge 
from them an extra tax on the condi­
tion that they will not create difflcul- 
tie.s in the way of the cultivators and 
will allow them to cut wood from the 
forests. These are some of things 
which you must selt right. Kindly save 
the poor cultivators from paying such 
taxes, like jungle tax, charu tax etc.

As far as I think, according to the 
present census operations the popula­
tion of India is about"38 crores. I pre­
sume two-thirds of them are cultiva­
tors, who are the backbone of the Gov­
ernment. Only, one third are other 
personvs. Thus, if from these 25 crore 
cultivators, the number of agricultural 
labour doing agriculture with the aid 
of ploughs will come to 5 crores. Even,
If you collect from every cultivator 5 
maynds of foodgrains, you can easily 
collect one crore tons of foodgrains 
which will ease the food situation to a 
great extent. If you provide all kinds 
of facilities only to these five crores of

57 PSP.

(’ultivators and do not impose any r#s- 
iMctions on ihe sale of the fcodgraini 
vvitli them, 1 am sure, you shall not 
nave to re.sort to procurement. They 
can easily give 3^ou one crore tons of 
loodgrains. It will not be necessary 
I or you to import foodgrains from 
otther countries, provided you allow 
them to sell their remaining foodgrains 
as they like.

: mrrrRr *r^w*r,
afrsraTTT̂  3ft ftiJT f

^  M  VTfiT jf I

3trr % ssrm#
T̂?ff ^  t  I ^  %

^  ^  w tm r  PrM t i «TTif ^rnw- 
^  ^  % s r f ^  ^
^  t  I irft ipnnT  ^  

’K  P n rrr 

^  ^  *(5? f w w i  P f
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^ TO ^  trv A  ?[ I
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iEngliah translation of the above 
speech)

Stari N. Snatak (Uttar Pradesh): Sir, 
1 thank you for having given me time 
to speak today. Just now my prede­
cessor has put forth his views before 
the House. 11 the Government were 
to act upon them they will surely 
achieve success. Today the food pro­
blem is the burning topic of the day 
in India. I can say it with confidence 
that if the Government of India were 
to consider over this problem coolly, 
then they can overcome this difficulty 
which they are facing at present. I 
think that the food problem is such a 
serious m atter as the invasion over one 
country by any other country or like 
defending against the invasion of the 
other country. Similarly the food pro­
blem of our country is more serious to 
us than actual war. I also admit that 
this problem is receiving your con­
sideration. However important pro­
blems w^ may be facing today, but it 
is the duty of every Indian as well 
as of the Government to devote their 
entire attentign towards the food pro­
blem. Only then our food problem 
can be solved. As in the Second 
World War England and other nations 
also leaving other things had concen­
trated their entire energies in the pro­
duction of war material, the colleges 
and schools were closed and factories

were started in their places so that 
the students might engage themselves 
in the production oi war material, 
similarly it should be the duty of our 
Government that the energy which is 
being wasted in other schemes in 
India and the money which is being 
spent on them, all that energy ana 
money should be utilised to help solve 
the problem. It is the llrst and fore­
most duty of our Government to give 
due consideration and make elTorts to 
solve the problem of food, on account 
of which the administrative set up of 
our country is becoming loose.

The Government should accept the 
suggestions made by the hon. Membfers. 
The suggestions which Dr. Syama 
Prasad Mookerjee and Seth Govind Das 
have made today are very useful. If 
the Government of India accept those 
suggestions, certainly the food problem 
of this country can be solved. Some 
people are of the opinion that the 
population of our country is very large 
and because of this large population 
we are not able to solve our 
food problem fulJy. Some have 
suggested that this excess popula­
tion should be sent to other countries. 
This suggestion is feasible and the 
Government should consider that 
suggestion and if we succeed in that 
certainly our food problem can be 
solved.

The other thing which they have said 
and Seth Govind Das has also said is 
that our Gov^ernment is giving more 
importance to the tractors and other 
agricultural implements. The Gov­
ernment are spending crores of rupees 
on these implements, but are not 
spending even a petty amount of 
money on the ploughs and develop­
ment of cattle. The Government are 
not aware o f‘the fact that maximum 
quantity of grains can be produced 
with the help of these ploughs only. 
We spent crores of rupees in purchas­
ing the tractors and other agricultural 
implements and the Government tried 
to improve the fertility of the land, 
but after ^oine time we find that when 
any of their parts gets out of order 
these tractors get completely unservice­
able. Our Government like to spend 
money on such things, but when a 
bullock of the cultivator dies and he is 
left with one bullock oiily the Gov­
ernment do not give any help to that 
cultivator, neither any n\pnetary help 
is giv(.‘n nor any arrangement is made 
•to make the loss good by getting him 
another bullock. Thus the cultivator 
becomes helpless and idle and is not 
able to contribute his sliarc in produc- 
itie more grain. The Government 
should pay thoir attention to sucn 
things, ilf the Government want that 
most of our money should go to foreign
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countries to make purchases of these 
agricultural implements then it is a 
ditferent  ̂ thing. The Government 
should improve the cattle wealth ol 
country so that our food problem may 
be solved. We are very pained to see 
that India is suffering due to the 
scarcity of foodstuffs. Previously the 
world used to look towards ln4ia with 
high hopes and India used to export 
all kinds of foodstuffcs to other count­
ries and the whole world imported 
grains from here. But today we are 
looking towards America and China for 
help in the hope that these countries 
may give us some foodgrains so that 
we may feed ourselves. It is the duty 
of our Government to pay more atten­
tion towards the people of our country 
and should not attach more importance 
to other schemes. The Government 
should be in direct touch with the 
cultivators and their access to them 
should not be through any agency. 
We see that the Government have ap­
pointed many agents, some of them 
suggest the use of foreign agricultural 
implements in place of ploughs and 
other local implements and they also 
tell the cultivators that the use of these 
imported implements will increase the 
productivity of the land, but I am not 
in favour of this point. The cultivators 
and others have to pay and they want 
the Government to help them. They 
wish that their co-operation should be 
sought in growing more crops. But 
they do not get any benefit of your 
help and when they do not get money 
how can they produce more grains. 
The Government should pay their 
attention to these matters also. 
Maximum amount of money is spent 
on tractors and other agricultural im­
plements but instead spending money 
on these things you should spend that 
money in meeting the necessities and 
requirements of the cultivators. The 
result would be that we will not have 
to depend upon other countries for 
giving us foodgrains so that we may 
survive. I want our Government 
should give due ct>nsideration to this 
problem.

1 want to say something about my 
own State. We see that there is no 
fiontrol on grams in Uttar Pradesh. 
Gram has been included in the category 
of pulses. The result of such a 
measure is that gram is sent from one 
pla('e to another as pulses, and thus 
the highest price is charged for gram, 

‘liie  cultivators resort to hoarding 
wheat and whenever there is scarcity 
then they sell it in black market 
charging exorbitant prices for it. The 
people in Uftar Pradesh are in the 
habit of eating gram and barley mixed 
together, but even when no control has 
been imposed on gram, it is not avail* 
able in the market and if it is avail­

able, it is to be had in the biackmarket. 
Therefore gram should be rationed. 
Due to unavailability of gram, the food 
situation in U.P. has further deteriorat­
ed. I am therefore of the opinion 
that the controls imposed by the Gov­
ernment on certain articles are 
justified and controls should continue. 
I think the reason behind the imposing 
oi controls is that if something is in 
surplus production at one place it is 
possible that the people of that area 
may get more of it and the people of 
other places may not get it in sufficient 
quantity. This is why the Government 
have imposed controls. The controls 
and rationing must be imposed in the 
delicit areas, but they should not con­
tinue in the surplus areas. In such
areas only the prices of the local
products should be controlled. The
Government, therefore, should impose 
controls on the means of production. 
Taey have controls over the distribu­
tion of commodities instead. The Gov­
ernment do not hav^ control on the 
means of production, this is their
wrong policy. Xi the Goverhment were 
to impose control on the means of pro­
duction, their task of distribution will 
become easier. 1 think the Government 
should give due consideration to this 
matter and if they were to act in tne 
light of the suggestions put before 
them, the Government will certainly 
achieve success.

Prof. K. K. Qhattacharya (Uttar 
Pradesh)): Uneasy lies the head that 
wears the crown and more uneasy 
must lie the head of the Food Minis­
ter today who wears not a crown of 
roses, or one studded with beautiful 
glittering jewels, but a crown of 
thorns. He is being criticised on all 
hands. We should not, however, be 
pessimistic. We must All ourselves 
with enthusiasm and come forward 
with constructive suggestions. We 
must not create an ^m osphere of 
pessimism in the country. We have 
got to tell the Food Minister here and 
now that the urban population of 
India cannot possibly be expected to 
live upon the semi-starvation diet of 
four chaitaks a day. I would, there­
fore, ask him to increase the ration 
at once. Young men in our country 
are living on a miserable diet. I 
have been connected with a Univer­
sity and I have been seeing the health 
of students suffering. I would there­
fore ask the Food Minister in all 
sincerity that he should enhance the 
ration so far at least as the students 
are concerned.

Now» with regard to the policy of 
piocurement. Wheroa;^ you purchase 
rice from Burma and Indonesia at 
Rs. 23 a maund,, you pay the Indian 
cultivator rupees seven. Why do you
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not give an enhanced price to our 
kisan? That would be quite good. 
Unless you give him higher price, 
you cannot create any incentive in 
him to put forth his best and grow 
more food and sell you food. Do you 
know that at least 50 per cent, of the 
people of this land have becphie 
black-marketeers, because they are by 
necessity compelled to purchase rice 
and wheat from the black market? 
Not more than two or three miles 
away from the rationed area of Allaha­
bad City, a big black-market is 
flourishing. Either allow the black 
market to flourish as open m arket or 
throw the whole thing open. But 
please do not try to clog the channels 
of commerce. 1/ want the hon. the 
Food Minister to realise the fact how 
it is humanly possible for a man to live 
on four chattaks. He has got servants 
who will consume eight chattacks; 
guests keep on visiting him, whom he 
is expected to feed. There is not a 
particle of extra food available in his 
house. Therefore black m arket 
naturally flourishes, i f  however the 
hon. the Food Minister is afraid of a 
famine in case the quantity of ration 
is increased. I would ask him at least 
to guarantee the four chattacks and 
throw the market open to the con­
sumers.

Another difficulty that has arisen is 
that people who previously used to 
consume bajra, jowar, etc., have now 
taken to rice and wheat. Why should 
the hon. the Food Minister not provide 
the poor people with opportunities for 
continuing their old diet and make 
them available in ration shops? Many 
of them would prefer to purchase them.

With regard to provinces, I would 
like to say something regarding U ttar 
Pradesh. I thoroughly agree with the 
view expressed by the previous 
speakers that gram must be controlled 
immediately in U.P. for the simple 
reason that gram is used as an essen­
tial commodity and food article by 
the people of U ttar Pradesh. That 
unfortunate Province is in a miserable 
state of affairs though Mr. Munshi, the 
Food Minister says “No, it is a surplus 
Province”. I wish I could take him to 
Allahabad and show him how difficult 
it is for the people there to drag on 
their miserable existence with four 
chattacks and weekly rationing. Week­
ly rationing schemes must go from all 
the Provinces. . There is no measure 
perhaps whic'n has brought greater 
discredit to the Government than the 
weekjy rationing scheme. Rationalise 
the rationing scheme, energise the 
people, procure food from all quarters. 
But please do not bring discredit upon

our Government which is the National 
Government of the day, which is a 
Congress Government and we are all 
pledged servants of the Congress. See 
to it that immediately and uncondi­
tionally either you rationalise the pro­
curement, the food policy and give the 
people greater amount of food so that 
black marketing may stop; or you allow 
the usual channels of trade to open up.

With regard to Bihar I must tell you 
that the condition in Bihar is terrible. 
I have been reading reports from news­
papers and I have got friends who 
have told me repeatedly that there 
would be a repetition of the Bengal 
famine if measures are not taken now 
and here. We have got to see to it 
that the Food Minister takes immediate 
steps to send succour in the shape of 
lakhs of tons of wheat and rice to the 
Province of Bihar—I do not mind from 
wherever you get that—so that the 
Bengal famine may not be repeated. 
Here was Shri Jwalaprasad Srivastava 
who was taking credit for what was 
done during his term of office, but he 
is not ashamed to own this. But I 
was ashamed that he should have been 
here to defend his food policy which 
brought definite destruction to millions 
of my countrymen. If I were in that 
position I would have sat mum all the 
time. *

I want to say one or two things. No 
proper statistics are maintained, let me 
tell our hon. Food Minister. If I have 
got to quote an authority I shall quote 
one of t’.ie biggest authorities in Eco­
nomics who has written a book 
Economic Consequences of divided 
India. He is Prof. Vakil of Bombay 
and he has written this marvellous 
book. I would ask Mr. Munshi to 
read that book and to profit by what 
is written there. He has definitely 
stated that statistics are wrongly pre­
pared. There are non-reporting areas 
to 'the tune of lakhs and lakhs. What 
are the non-reporting areas? The 
areas in the Indian States. Only 79 
Indian States reported. There are 
other areas which are not reported. It 
is up to Mr. Munshi to get the correct 
figures relating to food production.

Then as regards Vanamahotsava 
there is no necessity of planting trees 
in the urban areas. A photo was pub- 
li.shed in t*ie Statesman which we saw, 
that immediately after a tree was 
planted up comes the bull and eats 
the tree. There should be a regular 
forest n o l i c y  of the Government. That 
would 'be useful. If you really want 
to use a system by virtue of which 
there can be a forest policy which can 
develop in time, that should be done 
slowly and gradually, but not by the 
planting of trees in the urban areas.
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On« thing I can tell you, that there 
should be a better system of storing 
ration articles. Secondly, you must 
see to it that you pay proper prices 
to the kisans for procurement. The 
third thing is you must try to have 
proper staff in the Rationing Depart­
ment. May I humbly suggest one 
thing here? You should not appoint any 
temporary staff in the Rationing De­
partment for the simple reason that 
temporary men may always be guided 
by the feeling that they may be thrown 
away. They think that they may be 
thrown away at any time, therefore, 
“Make hay while the sun shines.” You 
must have permanent staff. You may 
say that it is a temporary Department 
and ask how can we have permanent 
staff. Take the permanent staff from 
other Departments and give them the 
temporary staff—for instance from 
Education and other Departments. 
But bring the permanent staff from 
there to you so that they can work 
well. Create enthusiasm. We are 
with you. We as M.P.s, as soon as 
Parliament closes, shall go to our res­
pective Provinces and shall try to tell 
the people and create as much en­
thusiasm as possible.

Shri K anm akara Menon (Madras): 
T wish to speak a few words on the 
subjects of grow-more-food and controls 
and, if time permits, on the working 
of the Indian Council of Agricultural 
Research. .

The subject of food and agriculture 
is one to which everybody will be able 
to contribute a few suggestions because 
it affects all. My special claim to 
speak a few*words is that I come from 
an area which is chronically delflcit 
with respect of food, tHz. the West 
Coast. The food problem is the root 
of all our economic ills. If we are able 
to solve the food problem and if we 
are also able to give clothes to the 
people, then the first step towards the 
ostablishment of Ram Rajya would 
have been taken. There is no Ministry 
whose responsibilities to the Dublic are 
greater than that of the Ministry of 
Food and Agriculture. Tt is fortunate 
that at this time the Ministry is held 
by two gentlemen of vision and ability 
and who are able to guide matters 
prooerly. Ap the same, unfortunately, 
so far as the grow-more-food campaign 
is concerned I am afraid it has been 
more or less a failure. Yesterdav I 
read in the Indian ETpress a news 
item which stated that the final forecast 
for the year 1950-51 on paddy crop In 
the Madras State showed that the area 
cultivated under paddy during 1950-51 
was estimated at one crore and 126 
thousand acres as against one crore 
and 362 thousand acres for the corres­
ponding period of the previous year

viz. 1949-1950. If my remcmb#rance 
is correct, the area that was sown in 
1948-49 was higher than what it was 
in 1949-50.

An Hon. Member: In which Province?
Shri Kariinakara Menon: This is in 

the Madras State. It shows that the 
grow-more-food campaign is not im­
proving. What is thiis due to? This is 
a matter that ought to engage the 
attention of the Ministry. -

I attribute this decline to the system 
of controls. There is no incentive on 
the part of the cultivators to cultivate 
and produce food crops. There are 
more reasons than one for this condition 
of affairs. How can you expect them 
to cultivate and produce more in an 
atmosphere of corruption and ineffi­
ciency that prevails in this sector of 
our administration?—I mean in the 
lower ranks. I do not attribute the 
failure in production to natural 
calamities as is often suggested by the 
Ministry. Secondly, I ask, where is 
the incentive for the cultivators to pro­
duce more if under controls the, whole 
produce is carried away by officers in 
the Drocess of procurement without 
leaving sufficient paddy behind for their 
food till the next harvest or for the 
purpose of seed in times of emergency? 
Procurement works either way in an 
unjust manner. Either the procure­
ment is made upto the lees, or much 
less than what ought to be taken is 
taken, and this acts to the detriment 
of the Government. Quantity of pro­
curement depends upon whether you 
are able to propitiate the village officers 
who assess "the quantity to be procured. 
They are extremely corrupt. Thirdly, 
there are no easy means for cultivators 
to obtain cash for the purpose of im­
proving their cultivation. The 
establishment of rural banks might 
solve this problem a little. Why are 
these controls introduced, I ask? Tt is 
often stated that these controls are for 
the purpose of even distribution or 
keeping down prices. Both these 
objects have failed. There Is a fear 
on the part of the Government of the 
intelligentsia and therefore attention 
with respect of suooly of food is paid 
to urban areas and the rural areas are 
neglected. A few months after the 
harve.st season is over the condition 
of the villa ifprs becomes pitiable. 
People are sick of controls and it is 
time to introduce a system of gradual 
decontrol.

The sugar control as modified by the 
hon. Minister shows us the way. 
Results in that field have been satis­
factory. Sucar is becoming more 
available and the gur prices are 
coming down. The dual system—free
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market and controlled distribution, has 
worked satisfactorily, in that field. If 
that is so, in the field of food also this 
system that has beei) introduced with 
respect to sugar might be introduced 
with some modifieditions that might be 
necessary. I. suggest a kind of levy 
sjptem. We all know that the control 
system has been working for the past 
six or seven years. We know the 
average quantity that was being pro­
cured per year from each cultivator 
and therefore if that quantity is fixed 
for procurement purposes there is an 
Inducement on the part of the culti­
vator to produce more and if you give 
him the right to sell in the free market 
whatever remains after giving to the 
Government, that will be a greater 
incentive to the cultivator to produce 
more. Even after the above procure­
ment and after the release of the 
balance in the free market. If there is 
still stringency, that quantity ought to 
be met from the imports that the Gov­
ernment are making. Under this dual 
system a certain amount of procure­
ment is effected and the balance is 
allowed to be sold in the case of 
sugar. I have no objection even if 
compulsion is made on cultivators to 
sell to the Government the balance that 
remains after the cultivator keeps to 
himself grain for his own use and also 
for the puroose of seeds. Even if 
such a condition is made, I think it 
would be an advantage to the cultiva­
tor, because he will not be feeling the 
di(Tic\ilty for his own livelihood and 

► for the purposes of seeds. Otherwise 
in case the first seed that was sown Is 
lost on account of drought or on ac- 
cntmt of heavy rain or for any other 
reason will be put to difficulty. I 
therefore suggest that this dual system 
of a free market and conti'olled distri­
bution ought to be tried.

We have to iniport as much as possi­
ble for a few years, but we cannot 
entirely depend upon imported food 
forever. The parading of our difficul­
ties in season and out of season 
increases the price of the Imported 
stuff from outside. That is nnother

reason why we should try to find out 
ways and means for increased produc­
tion. The Centre, the States and the 
people instead of reviling against each 
other have to embark upon a common 
effort to make our country self­
sufficient. In short. I would appeal 
to the hon. Minister to permit producers 
tr> sell in the open market over and 
above such quantities as are required 
for controlled distribution. The im­
ported rice has to be stored and kept 
ready for being rushed to places where 
there is scarcity.

I wish to point out that the. revised 
food subsidy scheme in Travancore and 
Cochin s e ^ s  to be wrong. In 
Bombay, the cities of Bombay, 
Ahmedabad, Poona and Sholapur are 
being subsidised. They are industrial 
areas and the major portion of the 
population are labourers. The textile 
mills that employ them can very well 
afford to subsidise the sale of food- 
^rains to their labourers. I find that 
m Travancore-Cochin several lakhs of 
people are engaged in the production 
of tea, cardamom, pepper etc. which 
earn large dollar and sterling exchange. 
Those earnings give more than twice 
the amount required for the purchase 
of all the State’s requirements of im­
ported grains. The subsidy to 
Travancore-Cocfein is only Rs. 1.5 crores 
and that too only for the year 1951. 
What is the justification, I ask, for 
refusing to subsidise the rice issued to 
th? cultivators of Travancore-Cochin 
and at the same time subsidising the 
sale of rice to the mill-workers of 
Ahmedabad and Bombay? These mills 
are rich; they can very well be asked 
to subsidise the rice that is supplied 
to the mill-workers. The majority of 
the population in the above cities are 
mill-workers. This disparity in treat­
ment between Travancore-Cochin culti­
vators and the mill-workers of 
Ahmedabad and Bombay ought to be 
removed. In this matter I expect an 
explanation from the hon. Minister.

The House then adjourned till a 
Quarter to Eleven of the^ Clock on 
Saturday, the 7th April 1951.




